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LOK SABHA

Monday, April 10, 1961|Chaitra 20,
1883 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr, SpeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Conditions of Central Government
Employees

Shri A. K. Gopalan:
Shri M. K. Kumaran:
Shri Warior:

| Shri Kodiyan:

LShri Punnoose:

[Shn Ram Krishan Gupta:
"1404,
i

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 422 on the
24th November, 1960 and state:

(a) whether Government have re-
ceived the Report of Inter-depart-
mental Enquiry regarding the con-
ditions of work of Central Govern-
ment employees; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The Committee has not yet submitted
its report.

Shri Ram Krishan Gupta: The Com-
mittee was expected to submit a re-
port by March, 1961. May I know
when it is expected to be received?

Shri Lal Bahadur Shastri: I have
been informed that the Committee wil
be able to submit its report by the
end of June.
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Shri Ram Krishan Gupta: May 1
know whether  the Committee has
visited any city other than Calcutta
and Bombay?

Shri Lal Bahadur Shastri: Yes, they
have visited a number of States be-
sides Calcutia and Bombay.

Shri Sadhan Gupta: May I Lknow
the terms of reference of the Inter-
Departmental Committee?

Shri Lal Bahadur Shastri: The
Inter-Departmental Committee has
been set up to review the existing
welfare arrangements and make re-
commendations for their improve-
ment.

st ®o wro fyadt : a@ FRA
A A g A TN AT T
fora g &Y it & 1 A AT AR
g f& w7 oz #32 g7 am w7 o o
w00 fr wHarfvgl % am g W @
ar afy 7

w1 TR APILT ATERY W I AT
H g & fag w9y frar fw
FHwIfrat & qm qer Fw ¢ 7

sft wo w0 fgawt : ¥ AW B
fr aga & wofwi & 78 T €™
gV & ) W HTETT W A O A A iy
T w2 & woafy 7

oW WY C IZ WAT AR |

s %o ®Wo fyudt : H WA ¥
Zw! 9TF TR & AT § § qEAT Ty
g 1w FaA & 25 oTR TRYe W Oy
Wt efe= § fr a7 W fr sty &
qr g7 FTW & 0T AL |
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Y W TEET WEA © T FAL
& SgEAT  AARAT T F AFTT
%2 | gAlAT AT 95T WANT TZET A
qgr § 77 T AT AE IS

st W&y TN ;. A7 34 FRA A
st & gAfafaTr § 8 arrEa
F & wfr 37d woAw g1 707 fr 3y
FO-07 FETIAT R !

sf( WA AFGL WA A2, T4
& IR AR AT 0T A3 3% Ol

faqmea & A7 gwy qAsT AT T

Shri Chintamoni Panigrahi: May I
know whether representalions have
been received from the Central Gov-
ernment Employees’ Unions with re-
gard to the present working conditions
of the Central Governmenl employees
and, if so, what are their demands be-
fore the Committee?

Shri Lal Bahadur Shastri: The de-
mands are many, but the terms of
referenee of the Committee are very
comprehensive and 1 would like the
hon. Member to wait because there
is no puint in placing all the details
before the House just now. I am
sure the hon. Member is more in-
terested in the fact that whatever
their demands are they are fully on-
sidered by the Committee and their
recommendations placed before the
Government,

WY OWET TAA ¢ JT IT AAET A
" TF frqE 29 & fAg w037 w8y 97 A
Az A AF TP waw AT S @Y 7

o w agEge med g e
ar # 3 731 72 761 2fwd w21 A%
R AT E T AR aera A S 2
I WA @7 7 wW 2 IOE
gt q A Arn g3 917 feeR § o
I 1T ET ¢ ) 1907 §3 wiew
T ER AT T |
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Shri D. C. Sharma: May I know if
the report of this Committee will be
placed on the Table of this House so
that Members of Parliament can dis-
cuss it?

Shri Lal Bahadur Shastri: I do not
think I shall have any special objec-
tion, but the hon. Member will allow
me to take a final decision when the
report has been received.

Shri P. G. Deb: May I know whe-
ther the Government is framing
strong rules to give seniority to their
own staff over the newly recruited
ones, that is, those selected by the
UPSC?

Mr, Speaker: That does not relate to
welfare. Next question.

TRy wqfRdi & a=di w1 ot

v¥oy. WY Wex IAA : 347 favaw
A ¢ qETET, 98%0 F wATOfEA
II A#T ¢y ¢ & IAT F AEE § qg
Ty AT T ¥4 5 f7q Tq4ET 97
WA ATHF FAA AT H=ATH 2
& T Ty T gu EAAT 7 wqafoTi &
AT 14 #7 Za7 § ITH a4l
F1 foeqr weaelt glagrr 3 F fAq
gt gear # fasowr geqry =qifaa
F79 F W37 F a2 § Fq7 fa=y fran
g 7

foert 557 (w10 ®1o W0 HiRTET):
™ 4 *F fAg oF grar e 9-
U ArIISAT ¥ wiwer FC o 79Y §
Wwﬁ&mfaﬁ&mvgg;

I shall read it in English also.

A scheme for the purpose has been
included in the Third Five Year Plan
and further details are being worked
out,

st wx W | FET O ApTATT A
Nafer fam g 7 M A A



10151 Oral Answers

A QAR § ARG FAAC | FA: FT 9L
T & ag 909 faear o  fF o
aF 7 ¥ e A @S MG Ta AT AT
o AT B ST § v Agieaw
g7

TTo o To Myl : a7 AT &1 &Y
T & | Y aginA (g Aadr g az an
fare =3t 2 1 Bfra T J1 (390 =57 @1
sry wzt feedt Wi g & weaw
forerr & HTAY

‘Alize’ Anti-Submarin

*1406. Shri Ajit Singh Sarhadi:
Will the Minister of Defence be
pleascd to state:

(a) the total cost at which 12 French

‘Alize’ anti-submarine aircrafts are
being procured;

Aircrafts

(b) whether it is by private nego-
tiation or global contract;

(c) whether the personnel for all
these planes have becn trained; and

(d) if so, where?

The Deputy Minister of Defence
(Shri Raghuramaiah) (a) Government
regret that in the best interests of the
State this information may not be
given as it relates to the strength of
the Naval Air Arm,

(b) By negotiation.

(c) and (d). They are undergoing
training in France,

Shri Ajit Singh Sarhadi: All the
information what we require is
whether the aircraft necessary for the
aircraft carrier that has recently been
purchascd have been procured from
the world market.

The Minister of Defence (Shri
Krishna Menon): I could not hear
what the hon. Member said.

Mr, Speaker: Will he kindly repeat
his question?

Shri Ajit Singh Sarhadi: The infor-
mation which we require is only to
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this extent, namely, we have recently
purchased an aircraft carrier and it
has been commissioned.

Shri Raghunath Singh: Vikrant,

Shri Ajit Singh Sarhadi: Yes, May
I know whether the aircraft necessary
for that aircraft carrier have been
procured from the world market?

Shri Krichna Menon: Yes, Sir; by

. negotiation,

There are only three countries from
which they can be obtained and they
are all countries which we are able
to contact. Three aircraft of the
different countries were evaluated
and not only the Navy but the best
advice that we can get on it and the
study made led to the conclusion that
the Alize was the best aircraft to
handle this particular role,

Shri Ajit Singh Sarhadi: The Min-
istry has perhaps rightly refused to
give information about the purchase
of anti-submarine aircraft. But is the
Ministry aware that this information
is already available in the English
papers and, if so, has the Ministry
comc across that information?

Shri Krishna Menon: We are not
refusing to give information as to the
name of the aircraft. But the ques-
tion is of the numbers.

Mr, Speaker: He says that even that
information has been published in the
English newspapers.

Shri Krishna Menon: Numbcers?
That will be wrong, because we have
not ourselves decided on it. Because
it is published it does not become a
fact.

..Shri Morarka: The number is given
in the question. We want to know
only the total value of the aircraft.

Shri Krishna Menon: The number
is given in the question, But the
questioner is not the Government.

Shri Morarka: The number need not
be given, but the total value may be
given.
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Shri Krishna Menon: If the total
value is given, the number is known.

Shri Morarka: We do not know the
value of the aircraft. On a point of
order, Sir.

Mr. Speaker: 1 will decide the point
of order during the debate on the
Demands for Grants of the Ministry
of Defence.

I said the other day that it had been
repeatedly  pointed out to me that
matlers relating to defence which are
being given in other countries, parti-
cularly in the House of Commons.
are not being submitted to this House
on the groung that it would be dis-
closure of scerei information, 1 have
to decide how far I should allow that
how far the hon, the Defence Minister
can excercise the diseretion of with-
holding information from the Iouse.
The House must know everyth-
ing about e¢xpenditure, Therefore,
I shall decide it. The hon, Minister,
before he goes into details of defence
will kindly submit to the House what
he thinks regarding this.

I find that a small booklet was pub-
lished sometime ago by the Lok Sabha
Secretariat. Hon. Members may look
Into it in the Library. The hon, the
Defence Minister will say what he
has to at the time of his participation
in the debate on the demands.

Shri Ansar Harvani: It is very
useful.

Shri Krishna Menon: It does not
probably arise out of this question.
It is true you did say that the infor-
mation that ig given in the House of
Commons is not given here. But
when the time comes I hope you will
allow me to say how far that con-
formg to the situatioh and what other
different circumstances there exist.

In regard to this particular ques-
tion, there is no difficulty about giving
the name of the aircraft. But we
cannot give the price of purchase.

Mr. Speaker: Should not the House
know how much we are spending on
Defence? This will be a lump sum;
nobody will take the trouble of wor-
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king out. But if they are so in-
genious, they will go to the company
itself,

Shri Krishna Menon: This is a
Government to Government trans-
action. It is a transaction between
the French Government and ourselves,
There are difficulties in this matter
which 1 am prepared to explain to
you.

Mr. Speaker: When we take up the
Defence Ministry Demands, the hon.
Minister will tell us how far we can
proceed in this matter.

Assam Road Tax and West Bengal
Entry Tax on Tea

*1407 Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 419 on the 24th Nov-
ember, 1960 and state:

(a) whether Government have now
completed consideration on Assam
Government's request to replace Assam
Road Carriage Tax and West Bengal
Entry Tax on tea by a Central Tax
to be distributed to producing States;
and

(b) if so, the result thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b). The
existing position is being continued
for one year after which the matter
will be considered further.

Shri Rameshwar Tantia: May I know
whether Government is aware that
these various taxes make our tea
costly in the foreign countries, as a
result of which our exports are ham-
pered? If so, what steps are Govern-

ment taking for the abolition of these
taxes?

Shri B, R. Bhagat: We have taken
all these into consideration and come
to this decision that we would allow
these taxes to continue for one more
year, because the State Governments
are jnsistent that their revenue will
be affected very adversely.

Shri Rameshwar Tantia: May I know
whether there was a case in the
Supreme Court against the Assam
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" Road tax, in which the verdict given
was that such taxes are illegal, with-
out the previous sanction of the
President? Are the Government also
aware that the Assam Government
are bringing forward a new Bill in
the Assembly?

Shri B. R. Bhagat: This is true.

Shri P, C. Borooah: May 1 know
when this request of the Assam Gov-
ernment reached the Central Govern-
ment?

Shri B. R. Bhagat: Request regard-
ing what?

Shri P. C. Borooah: Request rcgar-
ding combining the iwo road taxes
making it one Central tax, and giving
a share to the State Governments.

Shri B. R. Bhagat: The whole
matter wag considered at a meeting
of the State Finance Ministers of
States like Assam West Bengal, Kerala
and Orissa, with the Union Finance
Minister and the the decision arrived
at was a result of the discussion.

Shri P. C. Borooah: May I know,
Sir, if it is a fact that this proposal
was not favoured by the West Bengal
Government and that is why the delay
has occurred.

Shri B. R, Bhagat: As I said, all
the Siate Governments were repre-
sented in that Conference. We
decided to continue these taxes for
one year and referred the matter to
the Finance Commision which will
take into consideration the effect
after one year, that is March 1862,
and also consider the possibility of
levying a general tax of moderate
incidence as we have in Bihar and
Madras, All these points emerged as
a result of the discussion and this
decision was taken.

Shri Hem Barua: May I know
whether the local tax, that is the
Assam Road Carriage tax, is an
irregular and illegal tax, because of
the finding of the Supreme Court? If
so, how could Government want to
continue it for one year?

Shri B. R. Bhagat: The whole thing
was validated as a result of the
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President’s assent  to an Ordinance,
especially the past recoveries.

Mr, Speaker: For want of a techni-
cal sanction it was declared illegal, It
has been regularised.

Shri Supakar: The purport of the
ruling of the Supreme Court is that
the previous sanction of the President
is necessary. What stands in the way
of the President giving sanction?

Why do Government not advise the
State Governments to take such
sanction, Do Government also propose
to advise them that such a Bill
should not be brought in the different
legislatures? May I know if Govern-
ment contemplates reimbursement of
the loss by any other method?

Shri B. R, Bhagat: This is a
hypothetical question, As regards
bringing forward legislation, the
various State Legislatures were consi-
dering it. As for the particular State
from which hon. Member comes, this
matter was considered. Since the
legislature there has been abrogated,
the matter is considered in the Law
Ministry here. So, all this legislative
process is being examined and
considered,

Shri Amjad Ali: Has it come to the
notice of Government that this lacuna
has been filled by fresh legislation
with the sanction of the President?
A Bill to that effect was brought be-
fore the Assam legislature and has
been passed into law.

Shri B, R. Bhagat: What is the
lacuna, 1 do not kaow. It has been
validated by an assent order issued
by the President. There is no lacuna
now.

Shri Amjad All: It wag invalidated
by the Supreme Court of India on ac-
count of the fact that it did not re-
ceive the President’s assent before it
was introduced in the Asembly. BSub-
gequently a Bill was introduced and
passed by the State Legislature. It
hag become law now.

Shri B. R. Bhagat: That is true,
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Shri P. C. Borooah: The hon.
Deputy Minister was referring to an
ordinance, What is that ordinance,
we do not know.

Mr. Speaker: When was it promul-
gated?

Shri B. R. Bhagai: As I said, the
Supreme Court invalidated the Assam
Taxation Act levying duty on tea and
Jute. That was invalidated because
the President’s assent was not obtain-
ed. On that technical ground, with-
out going into the merits, they said
that the measure was invalid.

This wag set right by the assent to
the promulgalion of ©n  Ordinance
given by the President and subseq-
uently the assent to the State Bill,

National Consciousness among
Students

+
" Shri Pangarkar:
Shri Ram Krishan Gupla:
Shri D. C. Sharma:
Shri Prakash Vir Shastri:
Shrimati Krishna Mebta:
Shri Kalika Singh:
Shri Pahadia:
| Shri Bhakt Darshan:

*1408,

Will the Minister of Education be
Pleased to refer to the reply given to
Starred Question No. 443 on the 24th
November, 1960 and state:

(a) whether Governmeny have
finalised the programme to develop
on a nation-wide scale a national
consciousness among the country's

youth, particularly its school-going
children; and

(b) if =0, the details thereof?

The Minister of Education (Dr, K. L.
Shrimali): (a) A proposal to set up a
Commuttee to work out a detailed
programme in this regard is under
consideration.

(b) Does not arisc.

I might further inform the House
that we are finalising the terms of
reference and the personnel of the
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Committee, and as soon as this is
finalised we will make an announce-
ment.

Shri Pangarkar: While finalising
the terms of reference, will the views
of the various educational institu-
tions in the States be taken into con-
sideralion?

Dr. K. L. Shrimali: That will be for
the Committee to consider.

Shri D. C. Sharma: May I know if
the exact definition of the term
“national consciousness” will also be
one of the terms of reference of the
Committee?

Dr. K. L. Shrimali;: I suggest that
the hon. Member may wait till we
finalise the terms of reference.

Sft e 2 - 747 a7 WA @ A W
afrfa 4 serasr ¥ (5g wwAl
o AR AT AT (Far o g 1
gfz g1, A1 & 3ot T F1 FTEI
Fv f5m 20

Mo HTo Ao »{ATAN : ST &, FFIA

TH T WAL FHT w1 B faar @
Raja Mahcendra Pratap: When our
hon. Prime Minister himself is think-
ing in terms of One World, is it not

better that we develop world con-
sciousness among the students?

Dr. K. L. Shrimali: One world con-
sists of different nations.

o agrfyay - F ST ARAT E
T W A7 ¥ QAT I A9G
faafae @ 37 deqy & aggT A
sy w59 F1 g & s,
o f faanfug # wepemem & wEw
T ¥ mew ¥ oww w1 @ F, AW
oA faendi ofrey #, aifs & of
T 9Y ¥ a3 1 AT

To ¥To ®Wio s{mrelt : 77 M A8
A TN e g sy FA I .
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o Mifam ot FfF aw 77 7T
TEeaqUr 2T, FAfAT Ty 47 F 2w A
IHLT F1 AT F77 & faq e fyw omg
gl 9 Fas e Seafors dean @
W A7y A Sy 7

Mo Flo AT WIRAL : TFT ALFTU
¥ FaTz o wE o 1 forge 7w wEAw
fafqees FIHT § 37 WHA 9T FR0
faeare & #ra fasre frar man 91 AR
g7 %7 ag Ty o ¥ Faaer i §Y 7%,
€ qEeT § FAATE ®i AT

Tto Mz Tiw : F71 faw faa
farsror-geqrnt & g v H—Try
TF TR T T H vy oy e ofr ?

Tro Wio Ao SR : WA ZAT
wEAOAT A QT Avd, Ay 79 qfeww
T | T A A FHA FA 3497 Y

CrA
Durgapur Coal Washery

+
[ Shri Morarka:
"1409. \ Shri Nathwani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what iz the installed capacity
of the coal washery at Durgapur;

(b) whether preduction is accord-
ing to its capacity; and

(c) it not, the reasons for the same?

The Minister of Bteel, Mines and
Fuel (Sardar Swaran Singh) (a) 360
tons per hour or 800,000 tons per
year.

(b) and (c). The washery has al-
ready weshed upto 75 per cent. of its
monthly rated capacity though it
started washing only in August 1960,
The main reason for its not being
worked to the full capacity is the ex-
cessive supply of §"” coal in the feed.
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Shri Morarka: In answer to a pre-
vious question it was stated that from
the inception till 30th November 1960
the total production was only 98,000
tons. And this commenced on 2nd
April 1960. So during the cight
months the production was only 98,000
tons. May I know the reason for
the great shortfall in production, and
also how the supply to the Durgapur
steel works had becn made?

Sardar Swaran Singh: The hon.
Member ig referring to old dates. I
would like to give some figures about
the present rate of production. In
January 1961 it was 50,881 tons; in
February 1961 it was 39,608 tons; and
in March 1961 it was 45403 tons.
The main reason for its not washing
Lo its requisite capacity today is Lhat
the entire coke oven plant in Durga-
pur has not yet been commissioned.
So it is washing 1o meet the require-
ments of Durgapur, and the project
authoritics are - satisfied that the
washery is working satisfactorily.
And it can produce at the rate of 360
tons of washed coal per hour, that is,
at the rate of 8 lakh tons of washed
coal per year,

Shri Morarka: May I know the
total cost of this washery and whether
it has been taken over from the con-
tractors?

Sardar Swaran Singh: For that 1
would require notice, because that
does not flow from this question.

Shri Morarka: May I know whether
it is not a fact that for some time,
for want of coal the production in
Durgapur has suffcred, and also whe-
ther the figure of 8 lakh tons given
by the hon. Minister is for a eight-
hour shift or sixteen hours shift?

Bardar Swaran Bingb: There were
difficulties with regad to the ecoal
supply. But thut is a matter of
several months now. For the last
several months now, os I have al-
ready informed the House, coal sup-
plies to Durgapur as also to other
plants have been satisfactory. It is
not possible to say if production at



10161 Oral Answers

any stage really suffcred for want of
coal. There may be temporary short-
ages and the like, but by and large
the situation in Durgapur has been
well in hand so far as coal supplies
are concerned.

With regard 1o the rated capacity,
I have given the rate of 360 tons per
hour. So, if it works for eight hours,
then 360 tons multiplied by eight will
be the quantity. If it works for
sixteen hours, then we can  double
that ficure. That is why I gave the
rated capacity per hour.

Mr. Speaker: He wants to know
whether in fact it is working for eight
hours or sixteen hours, that is double
shift. He wants to know what is
happening in the factory at present.

Sardar Swaran Singh: At present
the washery is working to give about
1,800 (ons washed coal per day.

Mr. Speaker: For how many hours
doeg it work? '

Sardar Swaran Singh: I have not
got the figure with me here.

Mr. Speaker: Next question.

wa fafa =Y ged

*eego. oft feryfa fas - vt fovem
/4t gg IO T FOT Ay

(%) #ar govre A FAda Al
¥ frg &« fafy ¥ fraa gor v ar8
sqaeqT ® O

(w) =fz =), @t Far aFR ¢
T ¥ o @ g

() waT FTHI WY QAT gRETEY
Yo w1 fararx w11 W) § Foradt aadta
ferenfargt & forg W fafa & o firara
Tty Wt g AW F 9T g ;
LAL

(v) afz g, o coer Qi faaca
wr g !
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farere =t (w10 o w0 sftarelt) :
(%) S, & 1

(=) s & adf saar
() T, &g
(9) saYrdacfrg ar @ &

I shall read it in English also.
(a) Yes, Sir.

(b) Does not arise,

(c¢) Yes, Sir,

(d) Details rae being worked out.

ot fagfa fam: & ag a7 STRAT
g ¥ av fafr #Y qeas dac @ &
I § FLHIL A fFaT @< w7 geardw
AT § R FQT qg I TEIHI FT AR
AT H g W+ WIRAT B X FT §AAN
¥ & are F A @ Y|

Dr. K. L, Shrimali: As far as this
press is concerned, from 1856-57 till
3lst January 1961, a sum of
Rs. 2,81,311 was spent on the adminis-
tration of the press and the produc-
tion of Braille literature; and in the
Third Plan a provision of Rs. 5 lakhs
has been made for the expansion of
the press,

it fengfar fom - it Feamd Freretat,
w71 F g W ¥ wew faariaal &
I Fr g ?

Dr. K. L. Shrimali: Yes, Sir, that is
the idea that books from this National
Braille Library will be lent to all the
students free of charge and to blind
readers throughout the country; and
to out-station blind readers the books
wil] be sent post-free.

Shri Sadhan Gupta: Al the arrange-
ment that has been made for printing
books in Braille is ome centralised
Braille press; and it is inadequate,
#s it is clear from the fact that al-
though it is now the Tagore Cente-
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nary no book on Tagore has been
printed from the Braille press. In
view of this inadequacy may I know
whether regional Braille presses are
. Eoing to be set up in different regions
to cater to the necds of readers in
those languages?

Dr. K. L. Shrimali: At present there
is no proposal to set up regional
presses. In fact, at the Central
Braille Press books in different
regional languages are being produc-
ed. [ might inform the hon. Member
that so far as we have published
books in Bengali, Gujarati, Marathi,
Punjabi, Tamil, Telugu and in
English, in addition to books in Hindi.

Shri Sadhan Gupta: I understand
that only a primer has been published
in Bengali., For instance, no book on
Tagore has been published yel.

Dr. K. L, Shrimali;: The work has
started, and I am quite sure that in
course of time, as we expand the
facilitics, more books will be publish-
ad. To start with, we can only pub-
lish primers because that is the
beginning.

Shri R. Narayanasamy: Mav I know
whether any journal is being publish-
ed in Braille?

Dr. K. L. Shrimali: They are also
publishing a quarterly journal known
as 'Alok’.

Affiliation of Colleges

-+
s1411.J Shri Ram Krishan Gupta:
\ Giani G. 8. Musafir:

Will the Minister of Education be
pleased to state:

(a) whether Government have con-
sidered the suggestion of the Univer-
sity Grants Commission regarding
introduction of a uniform system in
all universities for the affiliation of
Colleges; and

(b) if so, the result thereof?

The Minister of Edueation (Dr. K. L.
Shrimali): (a) Yes, Sir.
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(b) The suggestions have been
brought to the notice of all univer-
sities by the University Grants Com-
mission,

Shri Ram Krishan Gupta: May I
know whether the universities con-
cerned have expressed their views so
far, and if so, the names of the uni-
versities whose views have Dbeen
ascertained?

Dr. K, L. Shrimali: This informa-
tion is not available; we are collect-
ing the information with regard to
this matter,

Shri Hem Barua: In view of the
fact that the adoption of a uniform
system of affiliation is going to affect
the autonomy of the universities, may
I know the specific reasons for trying
to standardisc affiliation in this
manner?

Dr. K. L. SBhrimali: The hon. Mem-
ber, 1 am afraid, has his own ideas
with regard to the autonomy of the
universities. All this is done in con-
sultation with the universities. The
University Grants Commission  itself
is represented by various educationists
and vice-chancellors, and all the work
that is done is normally done in con-
sultation wiith the universities. It is
not imposed on the universities, The
University Grants Commission, afier
collecting the data, came to the con-
clusion that there was great variation
with regard to the practices for
affiliating colleges. In order that
they mighti attain a certain standard,
it was felt that it would be better if
there could be a uniform astandard,
so that we can have uniform acade- °
mic standards in all the colleges.
The commission came to the conclu-
sion that the practices which were
prevalent in the universities of
Andhra, Delhi and Madras were more
or less satisfacliory than those of
other universitics, and, therefore, the
University Grants Commission has
requested these other universities also
to adopt these methods. There is no
question of infringing the autonomy
of these other universities,
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Salaries of Teachers of Universities
and Colleges

+1412. Shri Pahadia: Will the
Minister of Education be pleased to
state:

(a) whether the University Grants
Commission has suggested in its re-
port tn appoint a suitable body in
consultation with the Slate Govern-
ments o cxamine proposals for the
improvement of teachers’ salaries of
schools, colleges and universities;

(b) if so, whether Government pro-
pose to consider this suggestion; and

(¢) if so, what action has been
taken in thi. regard?

The Minister of Education (Dr. K. L.
Shrimali): fa) Yoz, Sir,

(b} and (c). The matter is under
consideration.

Shri Pahadia: May 1 know whether
it is a fact that beeause of low salar-
ies, the most brilliant persons are not
coming to the ceducational institutions,
and if so, whether Government pro-
pose to raise the salaries of college
and university professors so that they
may be on a par with those of 1A.S.
and P.CS. officers?

Dr, K. L. Shrimali: Government
have already taken various measures
and will cotninue to take further
measures to improve the salary-scales
of tcachers at all levels, so that we
can attract talented people to the
teaching profession. It is a fact that
at present, on account of low salaries,
talented people are nnt attracted to-
wards the profession, and even when

they are attracted, they leave the pro-
fession,

Shri C. R. Pattabhi Raman: Will
Government cxpedite  proposals  for
building houscs for the teachers neaer
the institutions, as an extra attraction
in addition to increasing the salaries?

Dr. K. L. Shrimali: This is a sug-
gestion for nction,

Shri Pahadia: May I know whether
Government also propose to create an
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all-India cadre of these ieachers of
universities and colleges in parti-
cular?

Dr. K. L. Shrimali: As far as the
universities are concerned, they have
attempted to bring all the salaries in
all the universities to a certain
standard. I am afraid that it may
not be possible to have one cadre for
all the univarsity teachers, because,
after all, it is the State Govern-
ment; which have to finance them.

Shri Thanu Pillai: The hon. Minis-
ter lias stated that the scheme for
improved scale of pay for university
teachers iz under consideration. May
1 know whether there is already a
srale of pay prepared by the Univer-
sitv Grants Commission, and if so,
whether that has been  implemented
by all the universities, and if not,
which universitiecs have not imple-

‘mented, and for what reasons?

Dr. K. L, Shrimali: I am not sure
whether I have this information, but
most of the universities have imple-
mented. The salary scales of teachers
of the various Stale universities
where the scales were lower than
those mentioned above were accord-
ingly upgraded. These are the States
which upgraded these smlaries. There
arc about 21 such institutions. Would
the hon. Member like me to read out
the names here? Or, 1 shall place
them on the Table of the House.

Shrl Thanu Pillai: I only wanted to
know the names of the universities
which have not yet implemented it.

Dr, K. L. Shrimali: There are cer-

tain universities which have not yet
implemented.

Mr. Speaker: In what universities
is the hon. Member interested?

Shri Thanu Pillai: Madras Univer-
sity.

Mr. Speaker: What about Madras
University?

Dr. K. L, Shrimali: I shall place the
full statement on the Table of the
House, The difficulty is that some of
the States and the universities and
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colleges have not been able to find
matching funds. The University
Grants Commission gives 80 per cent.
of the contribution towards the in-
creased expenditure, and the other
20 per cent. has to be found either
the State Governments or by the uni-
versities or by the affiliated colleges.
Wherever the universities and affiliat-
ed colleges have failed to do so, there,
thesc scales have not been implement-
ed. That is the main reason.

Shri Thanu Pillai: The hon. Minis-
ter has said that the percentiage of
contribution by the Centre is 80 per
cent. But my information is that it
is only 50 per cent. by the Centre,
and 25 pur cent. has to be met by the
State, and 25 per cent. by the manage-
ment, The managemenis are prepar-
ed {o pay their 25 per cent. of the
contribution, but bccause the Madras
University or the Madras Govern-
ment has not agreed to give the 25
per cent.  contribution,  the whole
scheme is held up. I would like to
be enlightened on this.

Mr. Speaker: The hon. Member
wants to know whether it is a fact
that only 50 per cent. is given by the
Centre.

Dr, K. L. Shrimali: I would like the
hon, Member to take it up with the
Madras Government. As I said, the
University Grants Commission gives
grants on a matching basis. That is,
they give their contribution, but if
the State Government cannot find
their contribution, then, naturally,
they cannot increase the salaries.
Therefore, this question has to be
taken up with the Governnment of
Madras and not raised here.

Shri Thanu Pillal: What about the
percentage? Is it 80 per cent. or 50
per cent?

Mr, Speaker: This is matching
grant; therefore, it should be 50 per
cent.

Dr. K, L. Shrimali: I am saying
this from memeory, but as far as I am
aware, the Commission agreed to
meet 80 per cent. of the expenditure.
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Shri Thanu Pillai: If it is 80 per
cent. then we would meet it even
without Government contributing any-
thing.

Mr. Speaker: Very wecll; let the
hon. Member take it up with his
counterparts in the Madras Legisla-
tive Assembly,

A5 vt fog: & AT ATATE
f 77 gfaaedt gieq w7 fefraae
1T Sz wpfafara @ & o A
Y qEreY & e 7 WY fa=wr #3m?

o ®lo ®Yo IR’ : A 77T,
TaFT aras giaaedfsr 4 8

Shri Ansar Harvani: May I know
whether Government have taken any
action to standardise salaries in the
Centrally controlled universities like
Aligarh, Banaras and Shantiniketan
and if so, what it is?

Dr. K. L. Shrimali: The salaries of
professors, lecturers and readers in
the Central universities are the high-
est in the countiry; and recently, that
is, from the 1st of April, the grades
have been further revised, as the
House is aware.

Shri D, C. Sharma: So far as the
Central universities are concerned,
the salary scales of teachers have been
upgraded. May [ know  whether
something similar is being done so far
as the teachers of the non-Central
universities are conegrned, and also
whether something is being done for
the tcachers of afliliated colleges of
these universities?

Dr, K. L. Shrimall: The University
Grants Commission is giving assist-
ance not only to the State universities
but also to the affiliated colleges for
improvement of the salary scales,
The position i3 that, recently the Uni-
versity Grants Cummission hag re-
vised the ralury scales of professors
and readers and teachers in the Ccn-
tral universities. The proposal with
regard to the increase in the other
universities alsg is under considera-
tion, and Government are sympa-
thetic; if the maiching funds are



10169 Oral Answers

available from the State Governments
or the universities, I think the Uni-
versity Grants Commission will con-
sider this question sympathetically.

Shri D. C. Sharma: For the coi-
leges also?

Dr. K. L. Shrimali: Yes, for the
colleges also,

Shri Hem Barua: Is it a fact that an
increase in the salary scale for
teachers of the affiliated colleges was
recommended by the University
Grants Commission some five years
back, und some States are yeu to im-
plement them, and on the top of that,
these States have come out to impose
some sorts of conditions on the tea-
chers? May I know whether Govern-
ment are aware of this fact that con-
ditions are being imposed on the
teachers by the State Governments
for implementing the salary scales
prescribed by the University Grants
Commission,

Dr. K. L. Shrimali: T am not aware
of this.  If the hon, Member has any
information, he will kindly pass it on
to me.

Shri B. K. Gaikwad: May 1 know
ithe cducational qualifications of these
teachery of the universities and col-
leges, their pay scales? May I also
know the pay scales of persons with
the same qualifications who arc ap-
pointed in  other depariments of
Government?

Dr. K. L. Shrimali: These are much
wider questions and 1 will have to

carry out & survey in order to answer
them,

Shri Ajit Singh Sarhadi: May I ask
if the Education Ministry has evolv-
ed any model formul:u containing the
basic pay of the private teachers in
secondary schools and high schools
for the guidance of the States?

Mr. Speaker: This relates tp Uni-
versities and colleges.

Dr. K. L. Shrimali; They have fixed
up certain grades and requesied the
Universities to give those grades in
al the Universities.

Shri Shivamanjappa: May 1 know
wliether a suggestion has been made

APRIL 10, 1961

Oral Answers 10170
by the U.G.C. to the Mysore Univer-
sity that the posts of lecturers should
be gazetted?

Dr. K. L. Shrimali: This is a differ-
ent question; I have no information
on that point.

Dr. Vijaya Ananda: May I know
whether these benefits would be ex-
iended to teachers in village schools
also?

Dr. K. L. Shrimali; The University
Grants Commission deals only with
Universities. As far as teachers are
concerned, there are separate schemes
in the Ministry under which we are
giving assistance to State Govern-
ments for improving the status and
salaries of the school teachers. At
the University stage, the University
Grants Commission deals with the
salaries of University teachers.

Interest on Postal Savings Bank
Deposits

*1414. Shri Raghunath Singh: Will
the Minisier of Finance be pleased to
state whether Government are con-
sidering to incrcase the rate of in-
terest on the postal savings bank
depusits as the rates on the other
bank deposits have been increased
which is likely to affect the postal
deposits?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): In-
terest rates on Post Office Savings
Bank deposits are linked with the in-
terest rate structure of Government
loans and other Savings Schemes pre-
vailing from time to time. These
cannot therefore be altered with
every rise and fail in the interest
rates allowed by commercial banks.

ot e fag : F ST IR §
& a7 fs g7 % ¥ "oaAr T AR
2 4 7 ¥ w frgr § W e
Wrmdrm R H Y@
FIT ITFT AU T ) 07T 7 o
wifwat & aury et faere e
1 ¥ & ? Gt e ¥ o e
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asking for the future.
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Accident in Himachal Pradesh

+
f Shri Ram Krishan Gupta:
o141, Shrimatl Iia Palchoudhuri:
‘7 Shri 8. N. Ramaul:
[ Shri Assar:
Will the Minister of Home Affairs
be pleased to state:
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(a) whether it is a fact that a
whole gang of about 25 P.W.D.
labourers were buried alive under a
rock while engaged in the construc-
tion of the Hindustan Tibet road at
Kercham about 150 miles from Simla
during the third weck of March, 1961;
and

(b) if so, full details of the
incident?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.

St e A © F1E TE q2AT IE
T g1, FfFT ¥g1 mAANT F e ¥ Oy
T wrg @ % g9 avg ¥ TTA W
gt et & 7 urs & & wwrETOTT
# ag g & v ow gradfaw &=
& 1 I ATE Y Y TTAE gy vy ¥
37 & fa@ Far fFar man g 7

Shri Datar: May I point out to the
hon. Member that this piece of ncws,
which was wrong, was published on
March 227 Immediately, the State
Government issued a contradiction
which appeared in the Press on the
25th of March. The news is aboso-
lutely incorrect.

Shri Assar: Toady also some news
has appeared about thp workers, some
employees, being buried alive when
working on the road works. May I
know whether any....

Mr, Speaker: Which one?

Shri Assar: Today there is a news
item that 3 labourers were buried
alive.

Mr. Bpeaker: So, they nave redus-
ed it from 25 to 37

Shri Assar: Today there is 8 news
item which has appeared. ...

Shri Datar: The hon. Member has
asked a question referring to an inci-
dent in March. About that incident
the news appeared on the 22nd March.
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It was conlradicted on the 25th
March, 1961. Therefore, so far as
that particular incident is concerned,
may I point out that it is entircly
unfounded?

Indian Parlicipation in Qil Companies

+
[‘Shri P. C. Boroozah:
*1417. 7 Shri Osman Ali Khan:
Shri Aurobinde Ghosal:

Will the Minister of Steel, Mines
and Fuel bLe pleased to state:

(a) whother Government have of
late heen making efforts to persuade
the three foreign oil Companies in
Iniiu—the Burmah Shell, The Stanvac
arnd Cultex--to invite Indian partici-
pi.- » in their ordinary share capital;
and

(h) if so. how far these efforts have
been suceessful?

The Minister of Mines and Oil
(Shri K. D, Malaviya): (a) and (b).
The question of Indian participation
in the ordinary share capital does not
arise in the case of the three Com-
panies operating the three coastal
refineries because, though they are
incorporated in India, the Refinery
Agreements provided that all the
ordinary share capital would be con-
tributied by the forecign Companies
promoting them.

Az 1egards the Burmah Shell,
Stanvice and Caltex marketing com-
Ppanies, they are all private limited
companies incorporated outside Indig
and are entirely owned by their
principals. Some of these companies
are understocod to be examining the
question of incorporating  their
marketing organisations as Indian
companies.

Shri P, C. Borooah: May I know
whether this effort to persuade the
three oil companies to invite Indian
prarticipation in their share capital is
in pursuance of a gencral policy
applicable to all companies or is it
only applicable to these companies?

Shri K, D. Malaviya: This involves
the question of modifying the agree-
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ments which were reached some time
back between the Government of
India and the Indian Refinery com-
panies. They are not willing to
modify their agreement. It is now
for us to decide whether we can do
anything alternatively in this connec-
tion.

Shri Sadhan Gupia: May I know
whether, far from trying to invite
Indian participation, one of the com-
panies, Caltex, has already given
notice to some Indian employees to
quit because in their present line of
thinking they think it to be unneces-
sary to retain their services?

Mr. Speaker: That relates to em-
ployces and not share capital.

Shri K. D, Malaviya: When the
company is administered by a set of
peoply, it is for them to take a deci-
sion whether they want to employ a
group of Indian pecople or not. We
do not give an undertaking. (Inter-
ruptions),

Shri V. P. Nayar: Indians or not.

Mr, Speaker: Some time ago, when
Shri Krishnamachari was here as the
Commerce Minister, I believe,- the
question was put here, from time to
time, why the various foreign com-
panies operating here and taking our
money should not take an increased
number of Indian employees. He was
giving statements from time to time;
and he said that he was persuading
and so many people have accepted
and so on. What is the contradictory
step that is going én now?

Shri Braj Raj Singh: The Estimates
Committee have also made that
observation.

Shri K. D. Malaviya: So far as this
specific question with regard to the
reduction of Indian employees is con-
cerned, it does seem to be perfectly

“right for them to feel that they may

not be justified—I am not justifying
their action—in view of the pressure
from the Government of India to
reduce the prices of petroleum pro-
ducts and all that, that they can no
longer retain the army of workers on
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such salaries as they were paying
previously. With the reduction in the
prices of petroleum products they may
feel that they can ‘no longer retain
these people. Therefore, they are
thinking of rationalisation,

Mr, Speaker: The hon, Members
want to know why the axe has fallen
only on Indians.

Shri K. D, Malaviya: It is {or then
to do that. I do not know whether
it has actually fallen.

Mr. Speaker: 1 remember fully that
on a prior occasion the matter was
raized on the floor of this House that
every other country imposes an obli-
gation on foreign companies which
are operating in those countries from
ouilside and insists upon their taking
some of their nationals in the
employment of these companies. The
money is raised here and if we have
no control over them, the nationals
will be climinated from those com-
panies  gradually and those from
foreign countries will come.

Shri K, D. Malaviya: May I explain?
A very large number of employees in
the Caltex or any other company are
Indians. A few top people who are
there are said to be technical experts.
So, most of the action that they have
to take inevitably falls on the large
category of workers who are from
our own country. And, now, when
they want to take any step in con-
nection with retrenchment, naturally,
they say that retrenchment has to
take place on the Indian side. I also
learn that there was some considera-
tion to reduce expenditure at the top
in the Caltex.

Shri Ilem Barua: What are the
specific  reasons for effecting this
retrenchment? May 1 know whether
the Caltex has informed our Govern-
ment about them—specific reasons for
retrenchment?

Mr. Speaker: The hon, Members
are asking as to why they are
retrenching, particularly the Indian
employees.

CHAITRA 20, 1883 (SAKA)

Oral Answe'rs. 10176

Shri K. D. Malaviya: We have not
asked them; we have no specific infor-
mation with regard to some retrench-
ments thai they are proposing.

Shri T, B. Vitial Rao: In view of
the fact that these companies are not
willing to modify their agreement,
will the Government consider nation-
alisation of these refineries?

Shri K. D, Malaviya: Government
is not considering nationalisation of
these refineries.

Shri T. B. Vittal Rao: Why not?

Mr. Speaker: The hon. Members
cannot force their opinions on the
Government.

Shri Hem Barua: In view of the
fact that this company is incorporated
outside our couniry, may I know
whether the Government is getting a
complete and detailed statement of
the audited accounts as also a state-
ment of profits?

Shri K, D, Malaviya: The audited
accounts of the companivs which are
registered in India are received by
us. But so far as foreign companies
are concerned, we do get their annual
report that which includes the
accounts also.

Shri Braj Raj Singh: In view of the
attitude of these companies regarding
the retrenchment of the Indian
employees and also with regard to
their price structure of petroleum
products, may [ know whether the
Government will put some checks on
these companies, short of nationalisa-
tion, to achieve the desired objective?

Mr. Speaker: Hon. Members want
the hon. Minister to take interest in
the matter and see that the employees’
conditions are bettered. Every foreign
country which is invited brings in
foreigners here and to that exient
unemployment  increases in  our
country.

Shri K. D, Malaviva: We are doing
our level best to see that foreigners
do not come and our own boys per-
form the functions in the reflneries
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and I suppose we have also succeeded
in having the largest number of
Indians in the companies. But if they
have to make some retrenchment
obviously the advantages or disadvant-
age: will fall on these employees.. ..
(Interruptions),

Mr. Speaker: Next question,
Zila Parishad Flections in Orissa

*1419. Shri Kumbhar: Will the
Minister of Home Affairs be plcased
to stute:

(n) whether it is a fact that the ex-
M. As. of the dissolved Legislative
Assembly of Orisza State have ten-
dered their votes as M.L.As. of that
Legislative Assembly in the election
of the Chairmen and Vice Chairmen
of various Zila Parishads in that State
after the proclamation of the Presi-
dent's Rule on the 25th February,
1961 in that State; and

(b) whethcr such election would be
declared  unconstitutional by the
Central Government and re-election
would be held to elect new chairmen
and vice-chairmen according to the
Ori.sy Zila Parishad Act, 19587

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Yes.

(b) No.

Shri Kumbhar: May I know Sir,
whether all the ex-M.L.As. of the
Legislative Assembly were able to
cast their votes without any objec-
tion and if not, whether the ex-
ML.As. would be allowed to cast
their votes later on?

Shri Lal Bahadur Shastri: That is
what I have said. Legally, I am
informed, they are entitled to cast
their votes.

Shri Pahadia: May 1 know whether
certain objections have been filed by
some candidates who were defeated
there? What is the number of such
objections?

Shri Lal Bahadur Shastri: I have
no information.
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Shri P. K, Deo: Sometime back,
some ordinances were promulgated by
the Governor to regularise the various
irregularities that crept into the elec-
tion of the zila parishad and {hose
ordinances couid not be validated by
the Orissa Legislative Assembly. May
I know what will be the fate of these
ordinances now that the legislative
power has  been  assumed by the
Centre?

Shri Lal Bahadur Shastri: This
dues not concern this question; the
hon. Member can raise it separately.
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I shall read it in English also.

(a) and (b). Under the terms of
allotment prescribed by the Ministry of
Rehabhiiitation the rights of ownership
af the propeity aceruc to the allottees
frora the date provisional possession
is transferred to them and thev are
made liable to pay all local taxes,
inc.uding property tax. The notices
served by the Corporation are there-
for. not in violation of the provisions
of the Delhi Municipal Corporation
Act, 1957.

{¢) and (d). As the financial vear
was coming to a close, the Corpora-
tion authorilics, In accordance with
the usual practice, announced to the
public by means of loud-speakers
throughout the New Delhi Zone of the
Corporation (including Lajpat Nagar)
that property and other taxes due to
the Municipality should be paid
before the 31st March, 1861,

ot AW FUIFT TF AT ®F
yaaty vy 1 weifeat foet €
R foedt oy 24 & Srraam Argan g
fExtegag w0 oAasEwz
T fear agr, ArogaaT Feam AR
& wqY forgr 7
SBhri Datar: 1 have not got the
exact details. But I may point out
that there was some agreement bet-
ween the parties and the Rehabilita-
tion Ministry, according to which the
mament they obtained possession,

they became liable to pay to Munici-
nal Corporation the taxes.
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Grade IV Employees of Orissa
Government

1422, Shri P. G, Deb: Will the
Minister of Home Affairs be pleased
fo slate:

(a) whether 27 Grade IV officers of
Orissa State Government have been
served with notices terminating their
seryices from the Political and
Services Depariment;

(b) if so, the reasons therefor; and

(¢) the action taken io avert the
retrenchment? .

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes. Consequen{ upon the
dissolution of the Ministry, 28 tem-
porary Class IV employees attached
to former Ministers have become sur-
plus and have been served with
notices  for termination of their
SCTVILES,

(c) The departments of Govern-
ment, heads of departments and other
offices of the State Government have
been asked not to fill up the vacancies
arising in their offices until the sur-
plus «taff of Ministers' establishment
are adjusted.

Shri P. G. Deb: Sir, I am surprised.
In view of the fact that the mid-term
clections are at hand, why did not
the Government wait until formation
of the new Ministry?

Shri Datar: What is proposed to be
done is that, though notices had becn
given, some of them could be absorbed
against cerlain posts which would not
be allowed to be filled from outside.

Shri Chintamoni Panigrahi: May I
know whether in all cases  where
vacancies arise, the first preference
would be given to these 27 persons?

Shri Datar: Attempts would be
made to accommodate these people

first.

Shri Supakar: Since the time inter-
val between the dissolution of the
Ministry and the formation of the
new Ministry after the next general
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elections would be only a few months,
what is the necessity of discharging
these people and again, perhaps after
a month or two, advertising for the
same posts and asking these people
to go from pillar to post?

Shri Datar: The hon, Member will
kindly take into account the financial
implications of keeping these people
in service. ... (Interruptions).

Mr. Speaker: These are all sugges-
tions for action, Can the hon. Mem-
bers sav that these people musty be
kept on pension?  They are not being
sent home; they are trying to provide
for them in other offices.  Next
question.

12 hrs,

Shri S. M. Banerjee—agsent; Shri
Jagdish Awasthi—absent; Shri
Punnoose—absent; Shri Tangamani—
absent; Shri Ram Krishan Gupta—
absent. Next question.

Shri Hem Barua: It may bc taken
up. Sir. It is a very important ques-
tion, concerning the demands of
insurance employees.

Mr. Speaker: It is not usual to
allow a question in cases where the
Menibers who bad given notice of the
question are absent. Even one hon.
Member, out of the five hon, Mem-
Bers, ix not present here. Why should
I aliow the hon Member the privi-
lege of having this question answered
when all the five of them are not
present here?

Now, there is a Short Notice
Question.

RE. MOTIONS FOR ADJOURNMENT

Shri Muhammed Flias (Howrah):
There are two Adjournment Motions
and I want to know your decision on
them. One of them was....

Mr. Speaker: There is a Short
Notice Question. Lt the hon, Mem-
ber wait.

Raja Mahendra Pratap (Mathura):
1 beg to withdraw from the House
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because my Adjournment Motion,
which is very important from the
moral standpoint, has been rejected
by the hon., Speaker. It deals with
the posterity of the nation.  (Inter-
ruptions).

(Raja Mahendra Pratap then left the
House)

Mr, Speaker: Order, order. The
hon. Member is an exception to the
House!

Some Hon. Members: lle has come
back.

Mr. Speaker: It is a token walk-
out! Let us take the Short Notice
Question.

SHorT NOTICE QUESTION AND ANSWER
Increase in Rates of Kerosene Qil

S.N.Q. 14, Shri B, N. Kureel: Will
the Minister of Steel, Mines and Fuel
be pleased to state whether it is a
fact that on the lst March, 1961, the
Burmah Shell Company, Standard
Vacuum Oil Company and Caltex sent
telegrams to their agents all over the
country asking them to increase
Kcerosene Oil rates by Rupees Thirty
and 92 nP, per Kl with cffect from
the 2nd March, 1961?

The Minister of Mines and 0il (Shri
K. D. Malaviya): Yes, Sir. Conse-
quent upon the statutory increase in
the Central Excise/Customs Duties
on Superior Kerosene Oil with effect
from 1-3-61. by Rs. 31.35 per kilolitre
at 15°C, the Oil Companies, who are
entitled to recover it from the consu-
mers in terms of the ad hoc agreement
on the pricing of major petroleum
products, converted the same to
Rs. 30.92 per kiloltre at the natural
temperature at which the product is
being sold in the country and increas-
ed their selling prices of Superior
Kerosene correspondingly. The Oil
Companies, however, reduced their
selling prices by Rs. 15.468 per kilolitre
with effect from 18-3-61 following the
statutory decrease by Rs. 15.68 per
kilolitre at 15°C, witl: effect from the
same date.
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Shri Bishwanath Roy: May I Lnow
whether the Government was con-
sulted in anyway by the foreign oil
companics before they increased the
rate of oil?

Shri K. D, Malaviya: This i: a
statutory provision in the agrecment,
namely that whenever there is scme
increase in the customs or excise
duty, which wac announced by the
Government on the 1st March, a cor-
responding increasec would he an-
nounced by the companies. So, it is
all in order. According to the exist-
ing practice, whenever there 's any
increase of excise duty on the prices
of these items, it is made goed by
the increase announced by the oil
companies.

st do Ao woW : fEAw
g F IE) F AT TR AN &
T #r anfen G 7

st ®o Fo WF&ig - T AE TEAT
w7 g1 21 A = rfgn fx @ ide
q 399 ITEAT By WA g F7 &
1 a® 7 madqz ¥ Adfae
fFdifm s wr A Fw
w7 A AT IAAr & weqiT@i A e
FHI FH YU ZA FTOAT T 74T
Tgd ¥4 20 wagr wfF  fEAfaee
TFTT MY 97 AfFA AZ H oTAAYT A
ITH 9y wI1q ¥ fEafaer 9o foan
&t A7 weafagt T FmT 971 871 |

s Wo Tio fum : a8 727 47 T9E
# Fg1a G @ AT qg TEA( AT A A
g1 & A1 O gaeqr § TR A4 A I
A FAFA T qIqT agi et ¢

i Fo Fo wrasia: fag fxe
qifaariiz & FA¥r 4TErAT *FT 0T
faqr mar 347 (Z7 T qg AT WA E |

Wi Waww fog o ow oA
"z T T aAa; fr a8 qfifrge fad-
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F379F § a9 FAY TG, IAO® AT
T GETT FT ACF T §G qIHT 7 FHY
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Shri Hem Barua: In view of the
fact the foreign oil companies exist
here not because of any affection for
us but in their own interests, when-
ever there is an increase like this and
then there is a squeezing of the con-
sumers’ pockets, why is it that the
companics did not hold consultations
with the Government and why is
Government kept in the dark about
them?

Shri K. D, Malaviya: All these
matters were considered at a point,
at a time, and it was agreed between
us that so far as the increase in duty
and taxes were concerned, it would
be recalised by them on our behalf
and will be handed over to us.

Shri Chintamoni Panigrahi: May I
know whether the Government s
aware that cven the prices of inferior
kerosene oil were also increased and,
if so, what is the reason for that?

Shri K. D, Malaviya: We have no
information with regard to any
increase in  the price of inferior
kerosene.

Shri Sadhan Gupta: May [ know
whether it is not a fact that the oil
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companies, in view of the tabulous
profits, can bear this excise burden
from their own pockets, and, if so,
whether the Government have made
any attempt to persuade them to bear
these excises out of their own profits
rather than shift it on to the con-
sumers?

Shri K. D. Malaviya: This is a
question of opinion held by the hon.
Member.  With regard to persuading
the companies o examine  the
accounts and profitability, the House
is already aware that the Governmem
arc laking steps; we are busy at pre-
seny examining the cost  accounting
and profitability of these things witn
a view to reach a proper level of
prices.

WRITTEN ANSWERS TO
QUESTIONS

Survey of Medicinal Plants

*1413. Shri Kodiyan: Will the Minis-
ter of Scientific Research and Cultural
Affairs he pleased 1o state:

(a) whether Government have any
proposal under consideration to con-
duct a survey of medicinal plants in
the country; -

(b) it so, the broad details of the
proposal; and

(¢) the expenditure to be incurred
by the Government of India in this
respect?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (¢). One of the func-
tions of the Central Indian Medicinal
Plants Organisation is to carry out
such surveys, but no survey has yet
been undertaken as the Organisation
is still in the precess of establishment.

Scientific and Cultural History of
World

*1415. Shri H. N. Mukerjee: Will the

Minister of Education be pleased to
state:

(a) whether it is a fact that the
UNESCO is publishing a scientific
and cultural history of the world;
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(b) if so, what are the details of
the scheme;

(c) whether there are Indian
scholars on the Committee entrusted
with the publication, and if so, what
are their names;

(d) whether it is a fact that in the
portion of the projected publication
dealing with India's early history,
inaccurate and gratuitously disparag-
ing remarks have been made in re-
gard to Vedic civilization; and

(¢) what is Government’s attitude in
the matter?

The Minister of Educatiion (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) UNESCO et up in 1951 an
International Commission for the pre-
paration and publication of a History
of the Scientific and Culiural Deve-
lopment of Mankind 1o demonstrate
the interdependence of nations and
cultures and their respective contribu-
tions to the common heritage of man-
kind.

The History was (o comprise SiX
volumes as follows: Vol. I (Pre-
history); Vol. I1 (1200 B.C. to 500
A.D.): Vol. TII (500—1300 A.D.); Vol.
IV (1300—1775 A.D.); Vol. V (1775—
1900 A.D.): and Vol. VI (Twentieth
Century).

(¢) The Commission was originally
constituted with 9 members which
gradually increased to about 30, to
include author-editors of all the
volumes. Dr. R, C. Majumdar is one
of the Vice-Presidents and Sardar
K. M. Panikkar a member of the
International Commission.

(d) and (¢). There were some in-
accuracies and inadequacies regarding
the treatment of the prehistorical
period of India in the text of Vol. 1
of the History. These were pointed
out to the International Commission
which communicated them to the
author-editors for ~taking them into
consideration while preparing the
revised text for publication. The final
text has not vet been received by the
Government.
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Gauhati Refinery

*1420. Shrimati Mafida Ahmed: Will
the Minister of BSteel, Mines and
Fuel be pleased to state:

(a) whether Government have taken
any decision to transport refined
petroleum products from the Gauhati
refinery; and

(b) if so, the details thereof?

The Minister of Mines and Oil (Bhri
K. D. Malaviva): (a) Yes, Sir.

(b) Messrs, Indian Oil Company, a
wholly Government-owned organisa-
tion, would be responsible for the
transport of the refined products of
the Gauhati refinery which they are
planning to transport by rail/road.

Demands of Insurance Employees

( Shri S. M. Banerjee:

| Shri Jagdish Awasthi:
*1423. { Shri Punnoose:

| Shri Tangamani:

(_ Shri Ram Krishan Gupta:

Will the Minister of Finance be
pleased to state:

ta) whether it is a fact that the
Joint Committee with two Zonal
Managers, one Deputy Zonal
Manager and three representatives of
National Federation of Insurance
Field Workers appointed to go through
the various demands of the LIC Field
Staff has submitted an intcrim report;

(b) whether this Committec  has
submitted its recommendations on
15 points;

(¢) what arc those points;

(d) whether those recommendations
have been implemented;

(e) if not, the reasons for the delay;
and

(1) the steps taken by Government?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
An informa] Joint Committee consist-
ing of three senior officers of the Cor-
poration and three representatives of
the National Federation of Insurance
Field Workers appointed to review
certain matlers regarding the terms
and conditions of service of salaried
Field Workers has submitted an

interim report.
(b) Yes, Sir.

(c) A list containing these points is
given below:
List

1. Designation
2. Duties of Field Officers
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. Allocation of Areas

. Transfer of Field Officers

. Recruitment of Field Officers
. Pay Scales

. Annual Bonus

. Leave Rules

. Accident Benefits.

10. Retirement Age

11. Provident Fund

12. Gratuity

13. Constitution of
Advisory Committee.

w e =3 3 O e W

Divisional

14, Amendments to 1959 Appraisal
rules.

15, Disciplinary action in respect of
Field Officers failing to earn an
increment on their 1959 per-
formance whose cost of business
exceeded a certain percentage of
the first ycar's premium income.

(d) to (e). The recommendations
are still under consideration of the

L.1C.

Withdrawal of Indian Currency in
Kuwalit

Shri N. R, Muniswamy:
*1424.{ Shri Ram Krishan Gupta:
|_Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) what are the financial repercus-
sions as a result of the withdrawal of
India's special currency in Kuwait
following Kuwait Government's deci-
slon to introduce its own currency to
be known as “Dinar” from April, 19861
onwards;

(b) whether similar withdrawal has
to be effected in other territories of
the Persian Gulf;

(c) what is the present value of the
currency circulated in that area; and

(d) how the liability to Kuwait
Jovernment would be discharged by
*dia in this regard?

Zhe Deputy Minister of Finanos
(Shri B. R. Bhagat): (a) and (c). As
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the exchange of Indian currency
which is now in circulation in Kuwait
has not yet been completed, if is diffi-

cult to indicate the precise financial
implications at this stage.

(b) No.

(d) India’s liability will be discharg-
ed by a payment i sterling in 11
annual instalments starting on the
expiry of 15 days from the termina-
tion of the period fixed for the ex-
change of Indian currency into
Kuwaiti dinar, or on the 1st July,
1961, whichever is later, but the period
of repayment will be extended, if
necessary beyond the due date in 1971,
in the event of any additional burden
being thrown on India, on account of
the replacement of Indian currency
by the Kuwaiti dinar in the other
areas of the Gulf.

Diplomas of Rural Institutes

*1425. Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to refer {o the reply given
to Unstarred Question No. 733 on the
24th November, 1960 and state:

(a) whether a final report has been
received from the Inter-University
Board of India about the recognition of
Diplomas of rural institutes by the
universities; and

(h) if so, the details thereof?

The Minister of Bducation (Dr.
K. L. Shrimali): (a) and (b). The
fina] recommendations of the Inter-
University Board have since been
received and the Resolufion passed by
the Board is reproduced below:—

“Resolved that the Inter-University
Board generally agrees with the re-
commendations of the Inspection Com-
mittee appointed by the Standing
Committee on the question of equiva-
lence of the Rural Services Diploma
with the first degree of Universities
and requests the Universities to im-
plement them as far as possible.” The
recommendation of the Committee is
as follows:—
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“After taking into consideration the
quality of students that seek admis-
sion to these Institutes, the courses
of study and the training generally
imparted and its standard of exami-
nations, we would recommend that
selected candidates be accepted as
well for purposes of post-graduate
instruction. The only point is  for
what subjects will students of these
Institutes be fit for carrying on post-
graduate work of the University
standard. Obviously they will not be
qualified for English, Mathematics or
a Science subject. The courses in
which they can with profii prosecute
higher studies are Economics, Socio-
logy and History and some other dis-
ciplines in the Humanities. In view
of the valuable experiment that is
being carried on in Education by these
Institutes we would like that Uni-
versities should extend the maximum
possible amount of consideration to
these students and will admit  the
deserving ones to post-graduate
classes in the subjects. Of course the
admission to post-graduale classes are
always made on merif and those stu-
dents who have obtained the 1st or
1Ind class in the Diploma cxamination
be considered eligible for admission 1o
post-graduate courses. We also re-
commend them for professional train-
ing like Education, Law, Public Ad-
ministration, etc.”
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Release of Land in Delhi

(" Shri P. C. Borooah:

Shri Ram Krishan Gupta:

Shri J. B. S. Bist:

Sardar Igbal Singh:

Shri Radha Raman:

*1427. < Shri Shree Narayan Das:

Shri Ram Garib:

Shri Shiva Datt Upadhyaya

Shrimati 1la Palchoudhuri:
Giani G. S, Musafir:

L Shrimati Maimoona Sultan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 727 on  the
6th Deccmber, 1960 and state the
nature and details of decision taken
regarding releasing of land for deve-
lopment as construction sites by Delhi
Development Authority and compen-
sation to be paid for the land acquir-
ed? .

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datar):
The information is contained in the
statement regarding the allotment of
the land acquired by Government in
Delhi, laid on the Table of the Lok
Sabha on 23rd March, 1861.

Production of Pig Iron in Private
Sector

*1428. Shri Ajit Singh Sarhadl: Will
the Minister of Bteel, Mines and Fuel
be pleased to state:

(a) how far the scheme to develop
pig iron production in Private Sector
through medium sized plants has been
implemented;

(}) whether any such small plants
have been licensed in the Punjab; and

(c) the location of these plants in
the Punjab and the progress thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) 8
schemes of a total capacity together of
300,000 {ons have been sanctioned, A
licence for 15,000 tons has been revok-
ed as the licensee was "no longer
interested in the scheme.
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(b) and (c). No, Sir. But an appli-
calion for a unit to be located in the
Muohindergarh or Gurgaon distriet of
the Punjab is under consideration.

Employment Facilities for {he Dumb
and the Blind

*1429. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

{a) whether there is any schéme
under Government to give  employ-
ment facilitics to dumb angd blind per-
sons (educated or non-educated); and

(b) if not, whether Government are
thinking of launching any scheme in
this repard?

The Ministey of Educalion (Dr,
K. L, Shrimali): (a) Yes, Sir.

(b) Does not arise.,

National Cyclists' Federation of India

*1430. Shri H. N, Mukerjee: Will the
Minister of Education be pleased to
state:

(a) whether his attention has been
drawn to represcntations made by the
National Cyclists’ Federation of India
against its disaffilintion by the Indian
Olympic Association and conscquent
withdrawal of its recognition by the
Al India Council of Sports; and

{by whether the All India Council
of Sports has given a hearing in the
matler and come {o a decision?

The Minister ©f Pfucation (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) Yes, Sir, The Council is of the
opinion that it should not recognise
any National Sports Federation coming
within the purview of the Olympic
Charter until it is affiliated to Indian
Olympic Association.

Recovery of Money from Pakistan

Shri Ram Krishan Gupta:
*1431. { Shri Vidya Charan Shukla:
Sardar Iqbal Singh:

Will the Miniter of Home Affairs
be pleased to refer to the reply given

APRIL 10, 1961

Written Answers 10194

to Starred Question No. 417 on the
24th November, 1960 and state:

(a) the further steps taken to re-
cover the sum of Rs, 2 crores, 35
lakhs from Pakistan; and

{(b) the results of these efforts?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b). It
has not been found possible so far to
take any further step in this connec-
tion.
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Welfare of Backward Classes in
Punjab

2973, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
amount of money which was allotted
to Punjab in 1059-60 for welfare of
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backward classes had not been utilis-
ed fully;

(b) if so. what amount was utilised;

(¢} whether any aid wa: given to
non-official organisations from this
allocation; and

(d) if so, how much and the names
of the non-official organisation which
received such aid?

The Deputy Minister of Home
Affairs (Shrimati Alva): (1) to (d).
The information is still being collect-
ed from the State Government and
will be laid on the Table of the House
as soon as it is received.

Indian Private Investmeni in Ceylon

2974. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state;

(a) whether the Government of
India have any account of Indian
Private Investment in Ceylon;

‘Yv if so, the amount thereof; and

ic) whether Government still allow
Indians to invest capital in Ceylon?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). Accord-
ing to the information collected under
the Survey of India's Foreign Assets
and Liabilities, total private Indian
assets in Ceylon amounted to Rs. 85
lakhs as at the end of 1955, represent-
ing—

(i) assets owned by Indian

Joint Stock Companies (Rs. 87

lakhs), and

(ii) agent/custodian holdings of
banking companies in India on
behalf of resident individuals
(Rs. 8 lakhs).

These figures do not include assets
held by resident individuals  other
than those covered by item (ii), Ae-
cording to Exchange Control data,
there was a net disinvestment of Rs. 52
lakhs in these assets upto September,
1960. This does not, however, include
changes in the value of existing assets
arising from reinvestment of profits
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and capital appreciation, etc., on which
no data are available.

(c) In view of the shortage of
foreign exchange, which is very much
required for our own industriaisa-
tion, investment abroad is not per-
mitted except when Indian investmens
1s limited to—

(i) the value of Indian machi-
nery cxported from India: and

(ii) the value of free shares, if
any, allotted by way of technical
fees or payment for ‘know-how'
cle.

Primary School Teachers in
Maharashtra

2975. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

ta} whether  the Government of
India have given any financial assis-
tance to the Maharashtra Government
during 1960-61 for increasing the
emoluments of the low paid primary
school teachers in that State; and

(b) if so, th¢ amoun( of assistance
Riven?

The Minister of Education (Dr,
K. L. Shrimalf): (a) Yes, Sir.

(h) Schemes involving a total esti-
maled expenditure of Rs. 31'67 lakhs
were jncluded by the Government of
Maharashtra in their development
programme for 1960-61. Centiral ag-
sistance @50 per cent. is admissible
on the expenditure involved in  these
schemes,

According to the present procedure
Central grants on the development
schemes of any State Government are
sanctioned as a lump sum for all
schemes and not separately on indi-
vidual schemes. Accordingly, a grant
of Rs. 86,00,000 has been sanctioned to
the Government of Maharashtra as
the Central assistance on “State™
schemes jmplemented during 1960-61.
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Central After Care Homes in
Maharashtra

2976. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of Central after-
care homes now being run in
Maharashtra;

(b) the places where they are
located;

(¢) the total number of inmates in
these homes; and

(d) whether the working of these
homes 15 satisfactory?

The Minister of Education (Dr.
K, L, Shrimali): (a) and (b). Three
after-care homes arc now being run
in  Maharashtra, at  Aurangabad,
Nagpur and Kolhapur,

(c) and (d). The requisite infor-
mation iy being collected and will be
placed on the Table of the Sabha as
soon as possible.

Southern Zonal Council

2977. Shri Pangarkar: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the time and venue of
the next meeting of the Southern
Zona] Council has been decided by
now; and

(by whether the agenda of the
meeting has been fixed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Not yet,

(b) Buggestions for inclusion of
certain items in the agenda have
been received but the agenda has not
been finaliseq so far.

Pensioners

{ Shri Agadi:
A978. 3 shri M. Rampure:

Will the Minister of Finance be
pleased to state the total number of
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retired Central Government em-
ployees whose total amount of pen-
sion including Dearness allowance
comes under the categories of below
Rs. 5, 10 and Rs. 15 per mensem?

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and will be laid on
the Table of the House in due course.

Pension Settlement

[ ihri Agadi:

2919, ‘L Shri M. Rampure:

Will the Minister of Finance be
pleased to state:

(a) the number of cases pending
settlement of pensions of Central
Governmen{ personnel retired in the
vear 1959, State-wise;

(b} the number of cases pending
for settlement of pensions of the
same categories  of persons retired
before 1959;

(¢) whether any  action is being
taken to expedite the settlement of
pensions; and

td) if s0. the details of the orders?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b), The information is being
collected and will be laid on the
Table of the House in due course,

(¢) During the past two years
certain procedural improvements to
reduce delays in the sanction and
payment of pensions have been intro-
duced. The rules for the calculation
of length of service and emoluments
for the purpose of pension have been
simplified. A Hand Book of instruc-
tions to ensure timely disposal of
pension cases is at present under
print.

(d) A statement showing the main
features of the procedural improve-
ments and simplification in rules is
laid on the Table of the House. [See
Appendix V, annexure No, 2].
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Production of Iron ore etc,

2980, Shri Kalika Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the annual production of pig
iron, steel rolled sections iron ore,
oil cubic metres of gas, and coal
during  1956-57, 1957-58, 1958-59,
1959-60 and 1960-61 and how the
same compared with production in
UK. USA., USS.R. France and a
few other leading producer countries;

(b) by what year India is likely to
become self-sufficient in the above
Commodities; and

(c¢) whether India will be in a posi-
tion to cxport some of these commo-
dities in substantial quantities in the
near future?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)

Statements  giving the available
information are laid on the table of
the  House. |Seec  Appendix  V,

annexure No, 3],

(by India is already sclf-sufficient
in respect of iron ore and coal, It js
also more or less self sufficient in
pig iron at present, but it is not
likely to be self sufficient in the near
future in go far ag steel requirements
arc concerned although there may be
marginal surpluses in some cate-
gories. It may be possible to deter-
mine the time when self-sufficiency
in Oil may be attained only after
the results of the present explorative
activities in Gujarat, Assam and other
promising areas have become know.

(¢) India is already exporting sub-
stantial quantities of iron ore and
meeting some of the coal require-
ments of neighbouring countries. In
view of reply to part (b) above, the
question of export doeg not arise in
respect of pig iron, steel, oil (except
Motor Spirit) and Natural Gas.

Steel Plant at Salem

2981, Shri Dharmalingam: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the establishment of a
stee! plant at Salem has been includ-
ed in the Third Five Year Plan; and

(b if so, the cost at which it is
proposed to be established?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b), The draft outline of the
Thirq Five Year Plan envisages the
establishment of a pig iron plant
using the lignite in Neyveli to reduce
iron ore. The scheme is in its pre-
liminary stage of investigation.

Tribal Rural Welfare Schemes in
Orissa

2982. Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount allotted from the
State and Central Sectors separately
on Triba] Rural Welfare Schemes for
construction of roads in tribal areas
in Orissa State, district-wise, during
the Sceond Five Year Plan period

vearwise so far;

(b) the number and names of roads
district-wise  completed or under
construction so far with that amount;

(c) the names of the roads, dis-
trict-wise. repaired with that amount
during the First Five Year Plan
period;

(d) by what time the rest of work
would be completed; and

(e) the names of roads among them
district-wise made all weather and
fair weather bullock cartable, motor-
able and bus-serviceable go far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b). The requisite information has
been called for from the State Gov-
crnment and will be placed on the
Table of the House when received

Examination of Proposals before
Sanction of Expenditure

2983, Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to
state:

(a) whether he examines proposals
regarding air-conditioning and the
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installot.on of juxury gadgets in Gov-
rnment premisey before expenditure
is incurred; and

(b) what, general, arc the criteria
employed in such examination?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, the Minis-
try of Finance examine proposals
regarding air-conditioning in Gov-
ernment premizes. It is  not clear
what the Honourable Member means
by luxury gadgets.

(b) If considered necessary and
subject to availability of funds and
electric power,

(1) air-conditioning units are pro-
vided to officers of the rank of
Additional Secretaries and
above or of equivalent status
in the North and South Blocks
and in the hutments, and of
the rank of Deputy Secretaries
and above or of equivalena
statug in multi-storeyed build-
ings; and

(ii) dewert collers are provided lo
officers  getting  salaries  of
Rs. 1,100 pm. and above, but
below the rank of Additional
Secretary, in hutments,

As reggards air-conditioning of office
buildings, laboratories, ete.. the pro-
posals are examined from the point
of view of functional necessity with
due regard to the availability of
power. funds and forcign exchange.

Profits of Foreign Refineries etc.

2984. Shri H, N, Mukerjee: Wil
the Minister of Steel, Mines and Fuel
be pleased 1o state the amount of
Fross profits, and of net profits, to be
shown separately made by foreign
refincries and oil storage and distri-
bution companies in India during
1958, 1959 and 1960°

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): A
Statement showing the Gross and
Net Profits after provision for taxa-
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tion of the Oil Companies in question
for the years 1958 and 1859, is laid
on the Table of the House. [See
Appendix V, annexure No, 4]. The
information for the year 1860 will not
be available before September, 1961.

Appeals Pending before Appellate
Assistant Commissioners

2985, Shri H. N. Mukerjee: Will
the Minister of Finance be pleased
to state:

(a) the number of appeals pending
before Appellae Assistant Commis-
sioners (Income-tax) on the 3lst
December, 1960;

(b) the number of such appeals
pending for more than two years; and

(¢) the number of those pending for
more than one year but less than two
years?

The Minister of Finance (Shri
Morarji Desai): (a) Number of
appeals pending before the Appeil:+
Assistant Commissioners of Income-
tax on 31st December, 1960 was 70794.

(b) Number of appeais pending on
31st December, 1960 from those filed
in 1958-59 was 9900

(¢) Number of appcals pending on
31st December, 1960 from those filed
in 1959-60 wa. 17232

Freight paid to Foreign Shipping
Concerns

2986. Shri H. N. Mukerjee: Will
the Minister of Finance be pleased to
state:

(a) the amount of freight paid to
foreign shipping concerns on account
of commercial cargoes during 1857-58,
1958-58, 1959-60 and 1980-61; and

(b) the amount of freight paid to
foreign shipping concerns on account
of foodgrains during the same period?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). The
figures on this account are ccllected
on a calendar year basis. The figures
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for the years 1957, 1958 and 1359 arc
as under:

1957 1958 1959
(Rs, in crores)

Commercial

cargoes 7826 §1'32 49.15

Foodgrains

import s, 24°33% 14.05 17702

The figures for the year 1960 have
not yet become available.

After Care Homes

2987. Shri Krishna Chandra: Will
the Minister of Fducation be pleased

to state:

(a) the number of After-care
Homes under the Social Welfare
Scheme  which  are  being run in
variouy States:

(b) the places where each of these
institutions is located;

(¢; the number of inmate; enrolled
in cach of them as on the 315t Decem-
ber, 1960;

(d) the crafts in which training is
being imparted to the inmates in
cach of them; and

{e) the number of inmates in each
institution for whom gainful employ-
ment has been secured by the 3lst
March, 1960 and the number of
women jnmates got married in each
institution by the above date?

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). A
statement containing the requisite
information is laid on the Table of
the House. [See  Appendix V,
annexure No, 5],

(c) to (e). The requisite infor-
mation ig being collected. It will be
placed on the table of the Sabha as
soon ag possible

Fire in Kumude Village in Orissa

2988, Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to state:

ta) whether it is a fact that the
whole village of Kumude in Sonepur
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Suh-Division, Bolangir District, Orissa
had burned down to ashes last week;

(b} if so. the naturc of relief and
rehabilitation assistance given to them
so far; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢). The information is being
collected from the State Government
of Orissa and will be laid on the
Table of the House in due course.

Primary Education in Punjab

2980, [ Shri D, C, Sharma:
L Shri Hem Raj:

Will the Minister of Education be
pleased to state:

(a) the aumount of financial assist-
ance given to the Government of
Punjab for the development of pri-
mary cducation during 1960-61; and

(b) the amount ecarmarked 1o be
given during 1961-62?

The Minister of Education (Dr.
K. L. Shrimali): (a) The following
amountg were sanctioned to the Gov-
crnment of Punjab during 1860-61:

(i) Central assistance on Educa-
tional Development Schemeg in
the *“State” sector including
schemes for the development of
primary education, Rs. 120,13,000

tii) Central Assistance on Centrally
sponsored schemes relating  to
tlementary education, Rs.
3.11 448.
{h) No decision has been taken yet
about the amount of grants to be
given during 1961-62.

Smuggling of Diamonds
2990, Shri D. C, Sharma: Will the

Minister of Finance be picascd to state:
(a) whether it is a fact that
smuggling of Diamondg into India is
increasing:
(by) if so, how many cases have
been detected during 1960-61; and



10205 Written Answers

(¢) the action taken against the
smgglers?

The Minister of Finance (Shri
Morarji Desai): (a) Smuggled dia-
monds valued at about Rs, 14 lakhs,
Rs. 12 lakhs and Rs, 1825 lakhs res-
pectively were seized by the Customs
and Central Excise authorities during
the year; 1858, 1959 and 1960.
Although it is true that the value of
diamonds seized has risen a little, it
will not be correct to say that smug-
gling is increasing,

(b) T cases.

(¢) The following action was taken
against the smugglers or the persons
concerned in the above 7 cases:

(i) One case is under investigation.

(11) In one casc diamonds seized
were released o the owner
after investigation and adjudi-
cation,

(11i) In four cases, diamonds were
absolutely confiscated; in all
these cases, prosecutions have
been  launched. In two of
these cases, the  persons con-
cerned were convicted and the
other two cases are still pend-
ing.

(iv) In the remaining one case, ad-
judication proceedings have
not been finalised: the person
concerned is also being prose-
cuted.

Excise Duty on Assam Tea

2991, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased
to refer to the reply given to Starred
Question No. 419 on the 24th Novem-
ber, 1960 and state:

(a) whether Government have
made suitable re-settlement of excise
duty on Assam tea; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
existing position is being continued
for one year after which the matter
will be considered further.
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Coke Oven Plant in Madras State

2992. Shri Ram Krishan Gupta: Wiil
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 427 on the
24th November, 1960 and state:

(a) whether the details for setting
up a coke oven plant in Madras State
have been worked out; and

(b) if so, what are they?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{(b). The Government of Madras had
proposed in their third Five Year Plan
the establishment of a coke oven plant
with a through put capacity of 500
tons of coul per day. The capital cost
on the plant was estimateq to be
Rs. 250 lakhs. After various aspects
of the proposal had been examined in
consultation with the State Govarn-
ment, the Government of India came to
the conclusion that no provision could
be made for such a plant in Madras.
The State Government, therefore.
dropped the proposal.

Akali Agitation in Delhi

{ Shri Ram Krishan Gup'a
, Shri D. C. Sharu=:

2993. { Shri Naval Prabhakar:
|_Shri Bhakt Darshan;

Will the Minister of Home Affairs
be pleased to state:

fa) the number of persons arrested
so far in connection with Akali
Agitation in  Delhi Union Territory
since the 12th June, 1960:

(b) the number of persons releas-
ed; and

(c) the number of persons who are
stil in jail?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
5204.

(b) 5252.

(c) 42
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West German Teachers i Indian
Universities

29%4. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) whether any request has been
made to the West German Government
for loan of service of certain teachers
for Indian Universities; and

(b) if so, for what subject and for
which universities?

The Minister of Education (Dr. K
L. Shrimali): (a) No, Sir.

(b) Does not arise.

Merit- cum -Means Scholarships in
Punjab

2995 { Shri Ajit Singh Sarhadi:
"7 7 Shri Ram Krishan Gupta:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) the number of merit-cum-meangs
scholarships allotted to each fechnical
institute in Punjab during 1960-81;
and

(b) the allocation being made for
1961-627

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The number of
scholarships allotted to Technical Ins-
titutions in Punjab in 1860-81 under
the Merit-cum-Means Scholarships
Scheme is as sown below:

Name of the Institute Number
of
Scholar-
ships
allotted,
[ 2
1. Institutions for first degree
Courses:
1. Guru Nanak Engincerirg
College, Ludhiana . . 7
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1 2

2. Punjab anlnecrmg
College, Chandigarh . 13

3. Thapar Insiitute of

Ergincerirg and
Technology. Patiala . 7

4. Technological  Institute
of Textiles Bhiwani . 2

5. Department of Pharmaceu-
tic Panjab  University, 1

Chandigarh . .

6. Department of Chemical
Engineerirg & Techno-
logy. Panjab Umvcrqny
Chandigarh. 1

II. Institutions fer Diplcra
Courses:

7. Government Polvtechnic,

Ambala Clty: . . . 3
", (yuru Nansk Engincering

College, Ludhiana . . 2
9. Mchar Chand Technical

Institute, Jullundur . 2

10, National Institure of En-

ginecrirng. Hoshiarpur . 2
11, Punjab Polytechnic,
Nilokher . . . 3

12. Ramgharia Polytechnic.
Phagwara . . 2

13. Tarakaran S, 1. Tech,
Institute, Baijnath . .

14. Thapar Pulytechnic &
School of I:ngmcumg

Patiala . 2
15. Punjab Institute of Tex-

tile Technology,

Amritsar . . . I
16. Ceniral Polytechnic,

Chandigarh . . 2
17. Government ']inmng Institute

Jullundur . . 1

ToTtAL . . 52

The anocatmn for 1961-62 has nol
yet been taken up.
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Teachers of Panjab ang Kurukshetra
Universities

2996. Shri Ajit Singh Sarhadi: ‘Wil
the Minister of Education be pleased
to state:

(a)whether the University Grants
Comimission make any payment for
the salaries of any teachers and pro-
fessorg in the Fanjah University and
Kurukshetra University for any sub-
jects;

(h) if so, the number of professors
and teachers being paid by the Uni-
versity Grants Commission: and

(¢) the mode of appointment of such
teachers and professors?

The Minister of Education (Dr. K.
L. Shrimalid: (&) Yes, only in the
case of teachers of the Panjab Uni-
versity,

(b)Y 98.

(¢) All appointments are made by
the University in according with the
provisions of ils own Act and Regula-
tions. The University Granls Com-
mission has., however, laid down only
the minimum qualifications for ap-
pontment as Professors, Readers and
Lecturers in Universities.

Fall in Central Taxeg

in Rajasthan

2997 Shri Pangarkar: Will the Min-
ister of Finance be pleased to state:

(a) whether there was any fall in
the collection of central taxes in
Rajasthan during 1959-60: and

{b) if so, the reasons thercfor?

The Minister of Finance (Shri
Morarji Desal); (a) There was no
fall in the collection of Central Taxes
in Rajasthan during 1959-60 as coni-
pared to the years 1958-59.

(b} Does not arise.

UK. Loan for Private Sectlor
Industries

2998. Shri Pangarkar: Will the
Minister of Finamce be pleased to
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state:

{a) whether any Indian firms have
received any UK. loan for establish-
ment of industries in India in the
private sector during the year 1963;
and

(b) if so, the names of such firms
along with the amount of the loan?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. However,
a portion of the foreign exchange
available under the loans made by
the UK. Government to the Goverr-
ment of India is allocated for the use
of private sector industries against
cash pavment by them.

(b) Does not arise.

Nagarjunakonda Excavations

2999 Shri Narasimhan; Will the
Minister of  Scientific Research and
Cultura] Affairs be pleased to state:

(a) the number of junior class 1
officers emploved at Nagarjunakonda
Excavations during the years (i) 1856~
57 (ii) 1957-58, (iiiy 1958.59. (iv) 1959-
60 and (v) 1960-61;

(b) what were their duties and ies-
ponsibilities;
(c) what was their previous exper-

ience in (i) Excavations and (ii) Re-
search.

(d) whether they were given any
responsible independent work; and

(e) how their activilies were ¢9-
ordinated?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) (i) 1956-57—3.

(ii) 1957-58.—6.
(ii1) 1958-59.—86.
tiv) 1959-60.—5.
(v) 1960-61.—5.
Out of which one officer was with-

drawn in May, 1960, one in June, 1960
and two in December, 1960;

(b) To conduct and supervise the
work of excavation, recording of finds
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and antiquilies and work of drawings
and photography. They aiso assisted
the Superintendent in his administra-
tive functions.

(¢} All except two officers  had
training in field Archaeology and
excavations;

(d) and (e). Junior Officers were
allotted separate items or types nf
responsible work. In the interest of
work and co-ordination, they were
placed under the direction of a Senior
Officer.
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Oiegal Arms Manufacturing Companies

3001. Shri Rgahunath Singh: Wil
the Minister of Home Affalrs be
pleased lo state how many illegal
arma manufacturing factories have
been found working in India or were
seized by the Government from Jan-
uary, 1860 to February, 19617

The Minister of Biate in the Minis-
try of Home Affairs (Bhri Datar): The
information is being collected and will
be laid on the Table of the House when
received.

135(Ai) L5—3.

10212

Proteoied Monuments in Madras

Shri Subbiah Ambalam:
3002. { Shri Palaniyandy:
Shri Elayaperumal.

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the total amount alloited for
mainienance and special repairs of
each of the piotected monuments in
Madray State for the years 1845859,
1959-60 and 1960-61: and

(b) what amount has been actually
spent so far for each of the protected
monuments?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) and (b). There are 413
such monuments in Madras Stale. The
time and labour spent in collecting
the information will be commen-
surate with the results thereof.

Case Against Manager of Bank of
China

3003. Shri Aurobindo Ghosal: Will
the Minister of Home Affalry he
pleased to siate:

(a) whether any case wag staried
against the Manager of the Bank of
China for violating the Governmen*'s
order to quit India; and

(b) if so, what is the present posi-
tion of the case?

The Minister of State in the Minis-
try of Home Affairs (SBhri Datar): (a)
Yes.

(b) The case was withdrawn ay he
rhose to Jeave India of his own accord.

Smuggiiag of Forelgn Liquer from
Delhi to Bombay

2004. Shri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that recent-
ly Delhi police have arrested one gang
of smugglers who were re[ula-*l):
smuggling foreign liquor from Delhi
to Bombay:
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(b) whether it is a fact that wine
was purchased from one of the foreign
embassies; and

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). 379 bottles of foreign ligquor
were seized by the Delhi Police from
the house of a smuggler in July, 1960.
This led to the arrest of some others
who were smuggling to Bombay
foreign liquor secured from a foreign
mission in Delhi.

Tribal Land-holders in Tripura

3005. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that a number of tribal people of
Anand Bazar area of Kailasahar Sub-
division in Tripura are compelled to
hand over their lands to local
Mahajans due to debts in the last two
years;

(b) if so, whether Government
would take steps to collect the data
of such transfer of lands from the
tribal pcasants to Mahajans due to debt
in these two years; and

(c) what steps Government  pro-
pose to take to protecy the interests of
the poor tribals?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (¢). No such complaint has been
received from or on behalf of tribal
people of Kailasahar Sub-division. A
petition from one Shri  Pusparam
Riang, a tribal Sardar of Subhasnagar,
Dharmanagar Sub-division, has, how-
ever, been received alleging that a
local Mahajan is threatening to evict
him from the land against which the
applicant had borrowed some money.
He hag also alleged that some other
triba] Riangs have been or are being
evicted in similar circumstances. The
complaint is under investigation.
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Criminal Cases in Tripura

3006. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) how many cases were instituted
by the police in the Agartala Court on
cognizable offences in 1960 and in how

many of them the accused were con-
victed; and

(b) how many criminal cases are
still pending in the Agartala Court?

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar): (a)
Out of the 1,190 cases instituted, 74
ended in convictions.

(b) 77.

Demonstration in Sabroom, Tripura
3007. Shri Dasaratha Deb: Will the

Minister of Home Affairs be pleased
to state:

(a) whether any demonstration had
been held by the people of Gorakapa
Mauja of Sabroom, Tripura in the pre-
mises of Silachar Beat Forest Office
on the 26th November, 1860;

(b) if so, whether any grievances
had been put forward before Gov-
ernment by  the demonstrators
through the officer-in-charge of the
Silachar Forest Office; and

(¢) if so, what are the grievances
and what steps have been taken to
remove the grievances?

The Minister of Siate in the Minils-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The demonstrators raised slogans
demanding the abolition of Grazing
Tax and Reserved Forests, with-
drawal of Forest Rules, removal of
Forest Office from the area and sus-
pension of plantation operations.

(¢) Grazing Tax has been substan-
tially reduced already. The other de-
mands cannot be conceded because of
the necessity of protecting forests
from destruction.
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Storage, Installations for Imported

Petrolc.::u Products

3008, Shri D C. Sharma: Will the
Minister of Steel. Min=s and Fuel be
pleased to state the tolal amount spent
by the Indian Oil Company to build
its storage installations for the import-
ed petroleum products?

The Minister of S.cel, Mines and
Fuel (Sardar Swaran Singh): M|s.
Indian Oil Company Ltd, have spent
so far abou: Rs. 17 lakhs on  bulk
storage installations at port and at
inland points till 1st April, 1961.
These installations, although initially
meant for storage of imported pro-
ducts, will also be utilised for storage
of indigenous production when the
Indian Oil Company will handle such
products.

Sahitya Rachnalaya in Orissa

3009 Shri Chintamoni  Panigrahi:
Will the Minister of Fducation be

pleased to state:

(a) whether  administrative  ap-
provals wer issued to Orissa Gov-
ernment for organising one Sahitya
Rachnalaya in the State in 1860-61;

(b) if so, when this Sahitya Rachna-
laya was organised in the State; and

(¢) who was in-charge of this
Rachnalaya?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) In the months of February and
March 1961. It commenced on 17th
February, 1961.

(c) A Director appointed by the
State Government.

Hou.t Rent Allowance for Clvilian

Employees

3010. Shri 5. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether orders reducing the
house rent from 10 per cent. to 7}
per cent. as recommended by the Pay
Commission in case of civilian em-
ployees getting upto Rs. 150 pm. have
since been issued;

(b) if not, the reason for the delay;

(¢) the steps taken by Government
to expedite this decision; and

(d) whether this will be implement-
ed retrospectively from the 1st July,
1959?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) and (c). Do not arise.

(d) Yes, Sir.
AT
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Girls’ Education in Orissa

3012, S8hri Chintamoni Panigrali:
Will the Minister of Eduecation he
pleased to state:

(a) whether an amount of
Rs. 3,72,552 has been sanctioned for
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Orissa for the year 1960-61 for helping
in the expansion of girls’ education and
training of women teachers in  the
State;

(b) if so, what are the details of
these schemes for which this amount
has been sanctioned; and

(c) the amount to be sanctioned for
Orissa for this purpose in 1961.62?

The Minister of Education (Dr K.
L. Shrimali): (a) Yes, Sir, a sum of
Rs. 5.01 lakhs on the basis of payment
ganction statement received from the
State Government has been sanctioned
for 1960-61.

(b) The sub-schemes taken up for
implementation are:

(1) Appointment of school mothers
and their training.

(2) Construction of quarters for
women teachers.

(3) Stipends to teachers trainees.
(4) Refresher courses for women

teachers,

(5) Condensed courses for adult
women,

(8) Atlendance scholarships for
girls.

(7) Construction of hostels for
girls in middle and secondary
schools.

{c¢) The scheme hag been discontinu-
ed and as such po provision has been
made for 1961-62.

Arrears of Varlous

3013, Shrimati Ila Palchoudhuri:
Will the Minister of Finance be
pleased to state:

Taxes in States

(a) the total amount of arrears
outstanding in each State on account
of Gifts Tax, Wealth Tax and Ex-
penditure Tax separately as on the
1st March, 1961; and

(b) the nature of steps taken or
proposed to be taken to realise these
arrears?

The Minister of Finance (Shrl
Movrarfl Desal): (a) and (b). The re-
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quired information is being collected
and will be laid on the Table of the
Sabha.

Storage Capacity for Kerosene and
Diesel Odl

3014, Shri Aurobindo Ghosal: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the present storage capacity of
Indian Oil Company for Kerosene and
Diesel Oil;

(b) whether it is to be increased;
and

(c) if so,
where?

The Minister of Steel, Mines ana
Fuel (Sardar Swaran Singh): (a) to
(¢), The capacity available at present
with the Company is of the order of
50,000 tons. The Company have al-
ready embarked on constructing addi-
tional storage installations and in
term; of the first phase of organisa-
tiva of the Indian Oil Company, they
have plans lo reach a target capacity
of over 2,00,000 tons.

to what extent and

Foreign Payments

3015, Shri H. N, Mukerjee: Will
the Minister of Finance be pleased to
state what has been the total amount
of our foreign payments (1) on pri-
vate account and (ii) on Government
account, to be shown separately, dur-
ing 1957-58, 1958-59 and 1959-607

The Minister of Finance (Sbri
Morarji Desai): The broad break-up
of total foreign payments on private
and government account is as
follows:

1957-58 1958-59 1959-60

Rs. in crores)
Private Aceount 874-2 678-7 657-8

Govert mant
Account s86 7 5764 Giz2T
Toral . 14509 12551 12699

This classification ig in {erms of the
status of the licensee, not in terms of
the ultimate user.
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Election Petitions

3016. Shri Arjun Singh Bhadauria:
Will the Minister of Law be pleased
to refer to the reply given to Unstar-
red Question No. 1473 on the 10th
March, 1961 and state:

(a) whether some of the disquali-
fied Members of U. P, Legislative
Asgsembly mentioned in the reply have
again applied for removal of disquali-
fication;

(b) the number of those in whose
case; the disqualification was remov-
ed for 4 years;

(c) whether one of the persons has
again asked for removal of disquali-
fication for a month or more;

(d) whether Election Commission
has acceded to this request; and

(e) if so, on what grounds?

The Deputy Minister of Law (Shri
Hajarnavis): (a) to (c¢). Two out of
the five disqualified persons had ori-
ginally applied for removal of dis-
qualification. In one case the Election
Commission had removed the disquali-
fication and in the other it had reduc-
ed the period from six years to two
years, The person whose period of
disqualification was reduced to two
years again applied for further redu-
cing the period of disqualification by
a period of two months.

(d) No, Sir,
{e) Does not arise.

Iron and Steel Requirements of
Andbhra

3817. Shri Anjanappa: Will
Minister of Steel, Mines and Fuwel
pleased to state:

¢a) what were the Steel and
requirements piaced by the Aadhra
Pradesh Government with the
tra] Government during the
Five Year Plan period;

(b) how much was sanctioned; and

43

5%

E

(¢) how much has been actually
supplied?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c).

Demand Allo'ment; Desparches/

require-  sanctiored  Supplies
ment
{In rons)
(¢) STELL
1956-57 66,164 27.233% 25,3152
1957-5K 66 156 22010 27.624
1958-59 50,425 33.214 25.9H6
1959-60 110.27R 78 01§ 49 340
1960-61 18§ 287 133.K27  h2.097°
(*) Up:o Feb, 61,
ai: P1G IRON
Planned
1959-60 2621 2 708 2284
1960-61 3.600%* 3,139 2517

**Upto December 1960.
tUpto January 1961.

Statistics relating to despatches of pig
iron to States prior to 1959-60 were
not maintained. Distribution con-
trol over pig iron was lifted from
1-7-1959.

Remarks—The system of quota
certificates for steel except for sheets
and wire was abolished during 1960-
61. Al indents were planned in ful
except for these two categories. The
figures shown under allotment for
1960-61, therefore, represent the
quantity allotted under quota certi-
ficates and the total demand placed
on the lron and Steel Controller for
other categories.

Despatches  include despatches
against Central quotas and despsiches
to Controlled Stockists in the Biste
and represents despatches against
current and outstanding orders.
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Boarding stipends to S, C. and S.T,
Students in Tripura

3019, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether Scheduleq Tribe stud-
dents residing in boarding houses con-
structed with Government aid at the
following places of Tripura get any
boarding stipend:—(i) Damchhera,
(ii) Fatickra High School (Kailash-
ahar), (iii) Ramesh High School
(Udaipur), (iv) Maw Bazar (Sub-
room), (iv) Netaji Subhas Bidva
Niketan (Agartala), (iv) Pragati
Bidyabhawan (Agartala).  (vii)
Bardwali High School, (Agariala),
(viii) Katlamara (Sadar);

(b) if not, the reasons therefor; and
-

(c¢) whether Government propose to
extend boarding stipends to Scheduled
Caste students residing in  private
boarding houses?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (c¢), The infor-
mation is being collected and will be
laid on the Table of the Lok Sabha
in due course,

Admis<ion Tests for Tripura Students

3020 Shri Dasaratha Deb: Will lhe
Minister of Education be pleased to
state:

(a) the total number of students
who appeared in admission tests in
1961 in the High and Higher Secon.
dary Schools of Tripura for getting
admitted in Classeg VI to XI; -

(b) the total number of students

admitted in these classes after such
tesis;

(c) the total number of Scheduled
Tribe and Scheduled Caste students
who appeareq in such tests;
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(d) the total number of Scheduled
Tribe and Scheduleq Caste students
admitted after such tests; and

(e) what arrangement, if any, has
been made to accommodate rest of
the students who failed to get accom-
modation in existing schools,

The Minister of Education (Dr.K.L.
Shrimali): (a) to (e). The information
js being collected from the Tripura
Administration and will be laid on
the Table of the Lok Sabha in due
course.

High School Near Agartala Airport

3021 Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether there is any High or
Higher Secondary School near Agar-
tala Airport, Tripura; and

(b) whether the employees of the
Airport demanded a High or Higher
Secondary School there for their
children?

The Minisier of Education (Dr, K. L.
Shrimali): (a) No, Sir.

(b) Yes a demand was made but the
assessment of the Administiration is
tha: the size of the likely enrolment
war not such as would justify the
outiay by the Administration on esta-
blishing a High school which could
later be developed as a Higher Sccon-
dary School.

Old Palace of Manipur

3022. Shri L. Achaw Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the old palace of
Manipur and the old Govindji Temple
at Imphal have been preserved by
the Government or abandoned; and

(b) if abandoned, the reasons there-
for?

The Deputy Minister of BSclentifie
Research and Cultural Affairg (Dr.
M, M. Das): (a) and (b). They are
not protected monuments and there
is no proposal to protect them, as they
are not of national importance,
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A rare species of Flower in Ukhrul,
Manipur

3023 Shri L. Achaw Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state;

(a) whether it is a fact that a rare
species of a flower popularly known
as ‘Siroy Lily’ is found on a hill about
6000 ft. above sea-level in Ukhrul,
Manipur; and

(b) if so, whether it is also a fact
thel every year a large quantity of
the flower is exported from India?

The Deputy Minister of Scientific
Research and Cultural] Affairs (Dr.
M. M Das): (a) Yes, Sir.

(h) As this flower is not separately
specified in the trade classification of
the country, no statistics regarding its
export are available

Distribution of Surplus Lang (o
Landless Lahourers in Orissa

3024, Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there was a proposal
under Orissa State Government for
distribution of surplus lands among
the landless labourers in the Stale;

(b) if so, the nature of this scheme;
and

(c) steps taken for the implementa-
tions of the scheme so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Section 46(2)(d) of the Orissa
Land Reforms Act provides for the
distribution of surplus lands to land-
less persons and the provisions of
this Act have yet to be brought into
force.

Hind! In Kerala

%025, Shri Maniyangadan: Will the
Minister of Education be pleased to

state:

(a) whether any scheme for the
spread of Hindi in Kerala has been
submitted before Government by the
Kerala Grandhasala Sengham;
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(b) what is the scheme; and

(¢) whal steps, if any, are taken
by Government for implementing the
scheme?

The Minister of Education (Dr, K,
L. Shrimali): (a) and (b). The Kerala
Grundhasala Sangham hag applied for
financial assistance in respect of the
f:llowing schemes:

(1) Siarting Hindi wings in 500
librarles.

(2) Conducting Hindj classes in
500 libraries,

(3) Payment of allowance to 500
librarians,

(4) Appointment of five supervi-
sors and five organisers,

(5) Purchase of a mobile book
van with audio-visual set.

(6) Celebration of Hindi Day in
500 libraries.

(7) Addition of Hindi Section in
the ‘Grandhaloka’ the present
official organ of the Grandha-
sala Sangham.

(8) Deputation of librariang to
North Indian Hindi libraries
for training

(9

Additional accommodation in
each of the 500 libraries

(¢) The request is under examina-
tion,

Seisure of Pakigitan Currency

3026. Shri Assar: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that Paki-
stan currency notes worth 3,000 rupees
were seized in Central Bombay by
Central Finance Ministry Enforcement

Directorate opn the 24th March, 106];
and

{b) if so, the details thereof?

The Minister of Finance (Bhri
Morarji Desal): (a) and (b). On a
search of certain premises at Bombay
under section 18(3) of the Foreign
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Exchange Regulation Act, the officers
of the Enforcement Directorate, Minis..
try of Finance, seized 30 Pakistan cur-
rency notes of Rs. 100 each and some
documents on the 23rd March, 1861.
These documents are now under se.
rutiny by the said Directorate, As
the case is still under investigation, it
ig not possible to disclose further de-
tails at this stage,

Ceniral Bank Governors’ Conference

3027. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether India has decided 1o
send her representative to attend a
Central Bank Governors' Conference
to be held in Tokyo in the first week
of April this year; and

(b) if so, what matters are proposed
to be discussed in the Conference?

The Minister of Finance (Shrl
Morarjl Desal): (a) and (b). A meet-
ing of the Governors of the Central
Banks of Japan, Australia, New Zea-
land, Ceylon, Pakistan ang India was
convened in Tokyo in the first week
of April, 1961 to consider the report
of the last Central Banking course
held in Bombay in 1860 and to plan for
the next course, The Governor of the

Reserve Bank of India attended this
meeting,
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Syllabus for Hindi in LA.S. Examina-
tions

{ Shri Shree Narayan Das:
1Shri Radha Raman:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether any definite syllabus for
Hindi which has been included as an
optional subject in the LA.S. etc,
examinations has been prescribed or
is proposed to be prescribed; and

3029,

(b) if it has been prescribed, whe-
ther a copy of the same has been
published?

The Minister of Biate in the Minis.
try of Home Affairs (Shri Datar):
(a) and (b). The syllabus for Hindl
has been indicsted in Appendix II-B
to the Ruleg for the | A S. ete. erami-
nation, which have been published in
Part I, Section 1 of the Gazette of
India dated 28th January, 1961, The
syllabus is, however, reproduced
below:

Hindi:—Candidates will be ex-
pected to know the standard
workyg in Hindi though ques-
tions on books of lessar Im-
portance may alse be set.
They will also be expected to
possess s knowledge of the
history of literature and such
knowledge of general social
history as will enable them
to understand the literature,

Class IV Employees

3030. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Class
IV officials of Government of India are
not allowed to sit for the Hindi Assis-
tant grade Examination when they
have the necessary educational quali-
fications; and

(b) if so, what are the reasons?

The Minister of Staie I the Minis.
try of Home Affairs (Shri Datar): (a)
and (b), A departmental examination
for the sclection of persons for ap-
pointment to posts of Hindi Assistants
in the Ministries|Offices participating
in the Central Secretariat Services
Scheme were held by the Union Public
Service Commission in June 1959, on
an ad hoc basis and, in consultation
with the Commission, it was decided
that this examination should be open
only to Upper Division Clerks|Lower
Division Clerks of the Central Secre-
tariat Clerical Service who were gra-
duates with Hindi as a subject for the
degree examination and who had com-
pleted a minimum service of one year
as Lower Division Clerk or in a higher
grade on Ist January 1989, There is

no proposal to hold another such exa-
mination,

Assistants

3031. Shri M. B, Thakore: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any rclaxation In the
minimum age limit has been grantsd
to the Assistants for taking the Oen
tral Secretariat Service. Grade 1]
(Direct Recruitment) Examination he!d
by the UP.S.C. every year;

(b) if so, whether the concesslon i
admissible only to the Assistants work_
ing in the Central Secretarnat or js it
admwmissible to all persong working in
the Assistants’ grade employed in th:
Attached [Bubordinate officey including
non-participating offices of Becretariat
s'alus; and
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{¢) it not, whether Government
would consider the question of includ-
ing the Assistants working in such
offices also for the grant of this con-
cession?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (c). No relaxation in the
minjmum age limit is granted to As-
sistants of the Central Secretariat
Service for appearing at the Compe-
{itive Examinationg for direct recruit-
ment to the grade of Section Officers
viz. the 1 A.S. etc. Combined Compe-
titive Examination. However, as in
the case of departmental candidates of
the nther Central Services, recruit-
ment to which is made through the
same examination, relaxation upto 3
years in the upper age limit is admis-
sible to such Assistants whether em-
ployed in the Secretariat or in the
non- Secretariat Offices, for the pur-
pose of competing for recruitment to
the grade of Section Officers at this
examination. This concession is not
allowed Lo Assistantg who do not be-
long to the Central Secretariat  Ser-
vice, whether they may be employed
in a Secretariat or in a non-Secreta-
riat Office, as they cannot be vonsi-
dered to be ‘‘depatmental” candidates
for the Section Officers’ grade of this
Service.

Mystery of Falling Slones in
Rajendra Nagar, New Delhi

3032, Shri D. C. Sharma: Will the
Minister of Home Affairg be pleased 1o
state:

{a) whether it is a fact that stones
and bottles have been falling on a

row of 32 houses of a block in Rajinder
Nagar, New Delhi for the past ten

days,;

(b) the number of persons injured
or otherwise affected by the said
phenomenon;

(c) if so, whether any investigation
has been made; and

(d) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
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and (b). Op the 23rd March 1961, it
was reported to the police that some
stones were being thrown on a house
in Old Rajinder Nagar. A police
party immediately reached the spot
and commenced enquiries, In the
course of the investigation it came to
notice that during the past few days
some missiles consisting of small
pieces of stones, ink bottles, bits of
plaster, elc, were being thrown on
the roofs of a block of houses in the
locality, No person had received any
injuries in these incidents,

tc) and (d). Yes. A police patrol
was posted around the block of build-
ings and the nuisance came lo an end.
it is suspected that the mischief was
due to some childish prank, No ar-
rests have yet been made.

Seizure of Plastic Goods

3033, Shri Kunhan: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Question
No. 1475 on the Tth December, 1960
and state the action taken against the
cxporfers  of plastic goods Mis.
Hnichand Jawaharmal. Calcutta?

The Minister of Finance (Shri
Morarji Desai): Replies to the Show
Cause Notices issued to the firm have
since been received by the Calcutta
Custom Authorities. The exporters
requested a personal hearing which
wag fixed for the 6th April, 1961. The
case will be adjudicated by the Cal-
cutta Customs Authorities after the
personal hearing and considering the
points arising therefrom.

Vocational Courses for Backward
Class Students in Punjab

3034 Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

va) the amount of grant given to
he Punjab State Government during
1960-61 and proposed to be given dur-
ing 1961-62 for award of scholarships
to the students of Backward Classes
ciudying in vocational coures; and

(b) whether it ig a fact that most of
the students of Backward Classes have
not been paid the above scholarships
upto date?
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The Minister of Education (Dr. K,
L. Shrimali): (a) A sum of Rs.
15,36,500 was given to the Gov-
ernment of Punjab for the award
of scholanships to the Scheduled
Castes, Scheduled Tribes and Other
Backwargq Classes students for post-
Matric studies (including vocational
courses) during 1960-61. Allocdtion of
fundg for the year 1961.62 will be
made only after funds for the current
year become available. Separate
grants are not made for the various
courses of study pursued by the siu-I

dents, L

(b) No, Sir,

Arrording to the information fur-
mished by the State Government,
schelarships have been paid to all the
eligible students belonging to Sche-
duled Castes, Scheduled Tribes and
Other Backward Classes during 1960-
A1

Primary Education in Himachal
Pradesh

2035 Shri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the amount of grant proposed (o
be given for the spread of free primary
education to Himachai Pradesh Admi-
nistration during 1961-62;

(b) whether it is a fact that one
primary school has been proposed to
be opened within a radius of two miles
and a population of five hundred;

(c) whether it ig also a fact that this
principle which has been proposed for
the plains is not beneficial to the hills;
and

(d) if so, whether Government pro-
pose to amend it for the hills by short-
ening the distance to one mile and
population to two hundred and fifty
only?

The Minister of Education (Dr. K.
L. Shrimall): (a) Primary education
in Himachal Pradesh hag been entrust.

ed to the Territoria] Council. The
quantum of grant payable to the
Council under the Territorial Coun-
cil's Act 1956 for the financial year
1961.62 has not yet been determined,

(b), (¢) and (d). An Educational
Survey of India was carried out in
1957—59. In that Survey areas for
Primary Schools have been planned
roughly on the basis of providing a
school within a radius of one to one
and a half mile from the home of
every child except in very sparsely
populated areas. This estimate is not
intended to be rigidly interpreted and
it is for the concerned State Govern-
ments{Union  Territory Administra-
tions to take decisions regarding the
actual locations of new schools to be
opcned in according with the require-
ments and conditions prevailing  in
their respective areas,

12.05 hrs.
OBITUARY REFERENCE

Mr. Speaker: | have to inform
the House of the sad demise of Dr.
Natabar Pandcy who passed away at
Jharsuguda in Orissa on the Tth April,
1961, at the age of 53. Dr. Pandey
was a Member of the first Lok Sabha
from the Sambalpur constituency of
Orissa during the years 1952 to 1956
when he resigned his seat from the
House,

We deeply mourn the loss of the
friend and 1 am sure the House join
me in conveying our condolences to
the bereaved family.

May 1 request the House to stand
in silence for a short while to ex-
press its sorrow?

The Members then stood in silence
for a minute,
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RE, MOTIONS FOR ADJOURNMENT

Shri Muhammed Elias (Howrah):
Before you take up the next item
on the agenda, may 1 make a short
submission regarding the two Adjourn-
ment Motions? You have been pleas-
ed to convert one of them and admit
it as a Calling Attention Notice. That
was with regard to the accident to
the Dara, in which hundreds of
Indian nationals have sustained
injuries or died. About the second
item, no reason has bheen stated as
to why it has been rejected. It is a
very serious matter. The Minister
concerned is also present here.
Thousands of factories are being
closed down in Calcutta and Howrah.
The whole city life has been disrupt-
ed as the authorities have failed to
supply power.

Mr. Speaker: Hon. Members in
their enthusiasm want to resort to
Adjournment Motions. The hon.
Member wanits to know why power
is not supplied to Calcutta. Only the
other day, there has been a question
with respect to the DVC as to how
far it is able to produce sufficient
power and so on. It is a continuing
affair. Hon. Members must know
that they can bring up by way of
Adjournment Motions only those
‘things which are of recent occurrence,
say, yesterday or the day before.
‘Secondly, it must be of urgent public
importance, and it ought not to be a
continuing affair, etc. This is a con-
tinuing affair and cannot be disposed
of by way of an Adjournment Motion.
“That is one of the reasons for my dis-
allowing it. I do not give all the
reasons. If 1 mention one reason, im-
mediately, hon. Members will go on
.discussing whether that reeson is
right or wreng! Then they will apply
themselves to these reasons and ex-

haust them.

Shri Muhammed EHas: It is not a
.continuing matter. Last week, sud-
denly, the whole power has been
stopped, and the whole city life has
been disrupted. Hundreds of facto-
ries have closeq down and hundreds
.of thousands of workers have been

Statement re: 10234
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thrown out of employment there. It
is the duty of the Government to
intervene with the DVC and other
authorities to restore the supply of
power. The hon. Minister is present
here and at least let him make a
statement.

Mr. Speaker: Shri Hathi was here
and I asked him about asimilar ques-
tion possibly put by the same hon.
Member regarding the supply of power
to Calcutta, There is a Government
there and they will write to them.
They will know their difficulties.
Once again every day he is putting
that question, I am aware fthat the
hon. Member is very much interested
in his constituency and he comes from
that constituency. (Interruptions).
Let him hold his soul in patience.

12.12 hrs.

STATEMENT RE. COL, BHATTA-
CHARJEE

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I shall say a
few words as to how Col. Bhattachar-
jee is. The House was anxious to
know. No one on our behalf has been
able to interview Col. Bhattacharjee,
but the Pakistan Government has
stated that Col. Bhattacharjee has
received only a minor injury and that
he is well and is able to walk about
in a normal manner. They have also
stated that he is being properly look-
ed after.

Some Hon. Members rose—

Mr. Speaker: That is all the infor-
mation he has. The hon. Minister
said he will get the information. No-
body can force. . ..

Shri Hem Barua (Gauhati): It
appears that Pakistan has rejected
our protest. They have said, he was
apprehended  inside their territory
while engaged in spying. These
charges were made and the hon. Minis-
ter is silent on that.

Mr. Speaker: Does the hon. Mem-
ber want our Minister to accept it?
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Shri Hem Barua: No; he must deny
it categorically.

Mr, Speaker: Hon. Members wanted
certain information regarding the gun.
shot wound and his present condition
The hon. Minister said he will get
the information and the information
he can get is only through that
Government or through our Deputy
High Commissioner. He also has to
take permission before having an
interview. We read in the morning
papers that permission for an inter-
view was not granted. In this mat-
ter, we are entirely in the hands of
a foreign Government.

Shri Braj Raj Singh (Firozabad):
Let us know what we are doing
about his release.

Shri Hem Barua: There i3 a dis-
crepancy between what the hon.
Parliamentary Secretary said and
what the hon. Minister has said. That
is why we must be enlightened on
this.

Shri Nath Pal (Rajapur): The hon.
Minister just now stated that all that
we know about Col. Bhattacharjee is
that he is in the custody of the Pakis-
tan Government, and the Pakistan
Government has been kind enough to
inform us that he is safe and well
looked after. The House is very
much interested in knowing what
steps the Government of India pro-
pose to see that if he is to be tried
as accused of spying he will be well
defended and secondly to procure his
early release.

Shri Lal Bahadur Shastri: Hon.
Members are rather in a hurry, if
they will permit me to say so. They
must feel assured that the Govern-
ment of India will do its best, what-
ever it can in the circumstances. Our
Deputy High Commissioner has al-
ready taken up this matter with the
East Bengal Government. The East
Bengal Government has advised the
Deputy High Commissioner that he
should take up the matter with the
Pakistan Central Government through
the High Commimsioner. The High
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Commissioner will try to do a!l he
care in this regard,

Shri Braj Raj Singh:" He has not
done it so far?

Shri Lal Bahadur Shastri: I would
appeal to hon. Member: that this is
a matter in which it is not possible
for me to furn sh all the information.
In the circumstances, it is better that
the hon. Members should wait, If
there is anything further to inform
the hon. Members, | will certainly do
S0,

Shri Sadhan Gupta (Calcutta-East):
May I seek some information?

Mr, Speaker: There are certain
matters regarding how a Government
can be carried on. To some extent,
we can call upon the Minister to dis-
close information to us. This is a
delicate matter where the other side
is accusing that that gentleman was
i xp¥y and not a mere person who went
to the border; he has been ghot at
least he should escape. This sort of
news has appeared. If you accept,
there is difficulty. If you deny, you
may or may not be correct, God alone
knows. Therefore, -ome kind of lati-
tude must be given to the hon. Minis-
ter, who has assured us that every
possible step will be taken. There |s
a limit to this.

Shri Sadhan Gupta: [ want an in-
nocuous information as to whether he
is lodged in Dacca or Jessore?

Mr. BSpeaker: The hon. Defence
Minister.

1215 hrs.

STATEMENT RE. ALLEGED INCI.
DENT ON JAMMU AND KASHMIR
CEASE-FIRE LINE
The Minisiter of Defence (Shrl

Krishna Menon): Mr. Speaker, Bir,

the Government undertook last Friday

to give such information as would be-
come available with regard to the
alleged Incident on the Jammu and

Kashmir cease-fire line. I said at
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that time that we had no information.
That is technically correct, because
there was no incident on the 5th
April. But there was an incident on
the 3rd April and the Ministry had
information about it. I had only
returned home that morning, but it is
not an unusual incident and nobody
on our side was killed,

What actually happened was that
certain foreign personnel were cutting
trees in this area Annexe 1 to 18,
about 16 miles south-east of Ranbir-
singhpura and our border police ask-
ed them not to do so. The Pakistan
border police opened fire with light
machine guns and rifles when our
police asked them not to cut trees
Our police returned the fire. There
have been no casualties on our side.
We have no reports whether there
were casualties or not on the other
side.

The usual procedure in this matter
is to report it to the United Nations
Observer Team. This, Mr. Speaker, is
not an unusual occurance. It comes
to Government in the usual army in-
telligence reports and such incidents
are reported to the U.N. observers. If
I may mention it, the army cannot
operate in this area under the cease-
fire agreement. That is why the arm-
ed police operate.

Mr. Speaker: Is the armed police
under the control of the army?

Shri Krishna Menon: Everything is
under the contrcl of the army in a
general sense, but the point is: army
personnel cannot go into that five
mile area on either side of the cease-
fire line. All 1 can say is this, that
we observe this rule strictly. I do
not like to say whether others do it
or not. There were no casualties on
our side.

*Moved wiu: the x:;(;mmendationof the Presidmt.
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12.17 hrs.
PAPERS LAID ON THE TABLE

AMENDMENT To THE DELHI MUNICIPAL
CORPORATION (FACILITIES FOR
Mayor) Rures 1958

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy of
Notification No. 21/13/60-Delhi pub-
lished in Delhi Gazette dated the 18th
March, 1961 making certain amecnd-
ment to the Delhi Municipal Corpora-
tion (Facilities for Mayor) Rules, 1958,
under sub-section (2) of Section 479 of
the Delhi Municipal Corporation Act,
1957. [Placed in Library, See No. LT-
2822/61).

NOTIFICATION UNDER INDUSTRIEs (DEVE-
LOPMENT AND REGULATION) AcrT,
1951

The Minister of Industries (Shri
Manubhai Shah): 1 beg to lay on the
Tablc¢ a copy of Notification No. S.0.
2688 dated the 4th November, 1960,
under proviso to sub-section (2) of
Section 18A of the Industries (Deve-
lopment and Regulation) Act, 1851.
[Placed in Librarv, See No. LT-2823/
61).

ESTIMATES COMMITTEE

HUNDRED AND TWENTY-EIGHTH REPORT

Shri H. C. Dasappa (Bangalore): I
beg to present the Hundred and
twenty-eighth Report of the Estimates
Committee on the Ministry of Food
and  Agriculture (Department of
Food)-—Central Warehousing Corpora-
tion.

12:18 hrs,
DEMANDS FOR GRANTS—contd.
MiInisTRY oF COMMERCE AND INDUS-
TRY—Ccontd.

Mr. Speaker: The House will now
resume further discussion and voting
on the demands for grants under the
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control of the Ministry of Commerce
and Industry. The time allotted is 8
hours. Time taken is 2 hours 2§
minutes. The balance is 5 hours 35
minutes.

An Hon. Member: The Minister

may reply tomorrow.

Mr. Speaker: May I request the hon.
Minister to replv tomorrow?

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): Yes, Sir.

Mr, Speaker: So, this will go on till
6 o'clock and the hon. Minister will
reply tomorrow. In between some
other Ministers are likely to inter-
vene?

Shri K. C. Reddy: Yes, Sir; two of
my colleagues, Shri Kanungo, the
Minister of Commerce and Shri
Manubhai Shah, the Minister of In-
dustry will intervene.

Mr. Speaker: Shri Ajit Singh
Sarhadi may continue his speech.

Shri Ajit Singh Sarhadi (Ludhiana):
I was submitting the other day that
the machine tool industry has to play
a very important role in the indus-
trial development of the country.
Therefore, it is very necessary that
its scope should not be limited.

Sbhri Nath Pai (Rajapur): We find
that the time allotted to the debate is
taken largely by the Government
benches themselves. They initiate the
debate, the junior Ministers intervene
and finally the Minister winds up the
discussion. The total ecffect of this
is that the time available for the
House for proper scrutiny of their
work is taken away.

Mr. Speaker: 1 have repeatedly said
that not one single Member from the
Opposition suffers from this. Time
is given on a party basis. 40 per
cent. is given to the opposition and 60
per cent. is given to the Congress.
The time taken by the Ministers is
taken away from the time allotted
to the Congress benches. We will
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assume they do nol put up any of
their speakers. The opposition can-
not insist upon the speakers coming
from the Congress side; it is their
look-out. Therefore, I will allow time
subject to their adjustment.

Shri Ajit Singh Sarhadi: | was sub-
mitting about the important role of
the machine tool industry. There-
fore, its scope should not be limited
to the heavy industries only, but it
should be extended to the small sec-
tor also.

In this connection, I may submit
that we are importing nearly Rs. 16
crores worth of machine tools. If the
National Small Industriés Corporation
takes up this question in sectors where
there is concentration of amall-scale
industries, we will be able to develop
the machine tool industry In small
industries also. In this connection,
Punjab, I would submit, offers a very
favourable potential, and I hope the
hon. Minister will look into this.

12.21 hrs.

[Mr. DEPUTY-SPEAKER in the Chair).

Before 1 deal with the small-scale
industries sector, I have got one or
two points to make in regard to the
heavy industries. 1 am glad that the
second project for the manufacture
of heavy electrical equipment is pro-
posed to be established by utilising a
portion of the 15 million rouble credit
to be extended by the Soviet Russia.
I also understand that the inspection
team has considered Nangal to be the
best site for the purpose. [ hope
and believe that the Ministry will
keep the claim of Nangal in this con-
nection, because it has been found to
be most suitable from the point of
view of climate, presence of water
and other things, and consider the
case on its merits rather than be
guided by the threat which the hon.
Member Shri V. P. Nayar gave yes-
terday while putting forward the
claim of Kerala. Of course, as | said,
the question of regional disparity
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should be considered, but the suita-

bility of a particular site has also to
be kept in view.

I would like to make a small refer-
ence about the Nangal fertiliser
factory. I am glad that it has gone
into production. But the other day I
put a question as to whether this
factory was remaining idle because of
the lack of power. I was told by
the hon. Deputy Minister for Irriga-
tion and Powecer, Shri Hathi, that my
information was wrong. 1 would
like to draw the attention of the
hon. Minister to his own report
where on page 64 it has been stated:

“The production in the factory
is tied up with supply of power
from Bhakra which has been de-
layed. It is expected that power
will be supplied by the end of
1960. After the first quantum of
power is made available various
plants will be started in succes-
sicn and it will take about 13 to
14 weeks thereafter to produce
the first lot of fertiliser.”

It has come in as a surprise. The
Deputy Minister for Irrigation and
Power said that there was no delay,
whereas the Ministry of Commerce
and Industry says in this report that
the delay has been there and it has
been mainly due to lack of power.
This shows that there is lack of co-
ordination somewhere and the delay
is actually there. Therefore, in the
matter of power which forms the
basis of industry, the Ministry of
Commerce and Industry should con-
sider how they can have a little more
and better co-ordination.

In the matter «f fertiliser, T find
from the report that both the factories
of Sindri as wc!l as Nangal have been
merged into one fertiliser cooperation.
The Minister m‘ght have found it
advisable, bu! certainly I would ask
the Minister to appreciate one thing.
Would it not have been better if there
had been healthy competition be‘ween
the public undertakings also? Of
course, ] am aware of the recommen-
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dations of the Estimates Committee,
where they have suggested a pattern
in which the utilisation of the exist-
ing plants should be resorted to
rather than have more expansion.
But, at the same time, they have
qualified their recommendations with
the words:

“But this does not mean that
when a line activity has the
character of being or becoming
huge and monopolistic and is not
of strategic significance, more
than one unit should not be set
up for the purpose.”

Therefore, it would have been better—
and I would ask the Minister to think
over it—in the interests of the con-
sumers to have two diffcrent units and
allow them to have a sort of healthy
competition rather than have them
merged into onc huge corporation.

After dealing with this, Sir, T shall
straightaway take up the small-scale
industries sector. I believe, the hon.
Minister of Industry who is very
much alive to all these issues and is
also aware that thc old fallacy has
already been exposcd, the old fallacy
that the large-scale industries would
be able to absorb all the unemployed
people in the country. We had tar-
geted for absorption in the Second
Plan of 6.3 million people. Accord-
ing to the figures available, we have
been able to absorb only 5 million
people. Therefore, we are starting
the Third Plan with a back-log of 18
million unemployed people. In the
Third Plan it is expected, according to
the reports, we would be able to ab-
sorb 10.6 million people out of a total
of 15 million unemployed people,

There is another school of thought
also. It is the view that at the end
of the Third Plan we will have nearly
20 million unemployed people in our
country.

So, Sir, this clearly indicates tha:
the heavy industries are not able to
cope with the unemployment pro-
blem that we are going to have by
the end of the next five years—I am
talking of the problem outside the
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agricultural sector. Therefore, we
have to find out ways to absord this
amount of unemploved pexsonnel
For that purpose, 8ir, we have got
only ene way. We can do that only
through small-scale industries, vil-
lage indusiries and cottage industries.
I am not against the development of
the country by having heavy indus-
triee. But I would submit that in the
Third Plan emphasis should be laid
on the small-scale industries.

1 know that the efforts of the hon.
Minister have brought in a lot of im-
provement. In the Second Plan, I
understand, Rs. 550 crores have been
spent on the small-scale industries—
Rs. 180 crores in the public sector and
Rs. 360 crore in the private sector.
He s now targeting for Rs. 250 crores
10 Rs. 300 crores in the public sector
and Rs, 600 crores in the private
sector, That would be a very credit-
able achievement. But still 1 {eel
that some formula should be evolved
so that there is greater emphasis on
the small-scale industries. In order
to implement that formula, if neces-
sary, some legislation must be under-
taken, whereby the heavy industries
or the large-scale industries must
depend for their ancillaries, lor their
components on the small-scale indus-
tries. That alone would be able to
solve the problem of unemployment
in the country; otherwise, it would
be very difficult for the heavy indus-
iries to be able to provide employ-
ment for all the unemployed people
in the country.

We know very well that we have
spent nearly Rs. 500 crores on the
three stee] plants at Rourkels, Bhilai
etc. What is the employment poten-
tial there as compared to the small-
scale industries? Let us take a case
in Punjab. There is the heavy
bievele industry at Calcutta. What
is the number of people employed
there? 43,000 bicycles are =xported
from Punjab. If you compare the
figures of people employed in both
these cases, the difference &8 quits
obvious. Therefore, my submission
is  that legislation is called for for
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the purpose of develoging and giving
opportunity te small-scale imdustries,

Then we must consider as té what
is necessary for developing the small-
scale industries. That is owr beaic
policy in accordance with the Indus-
trial Policy Resolution of 1§68. [
would ask the hon. Minister {0 swe
whether we are giving them the
necessary finance, the necessary t.ch-
nical know-how etc., whether we are
standardising the products and whe-
ther we are providing them the
necessary marketing facilities. I
would respectfully submit that it is
very necessary that each Stale should
have a Small-scale Industries Cor-
poration. If I correctly remember, I
think that was announced by the hon.
Minister.

The Minisier of Industry (Shri
Manubhaj Shah): For the information
of the hon. Member, I may say that
these corporations are being set up
in each State and already six cor-
porations are in existence.

Shri Ajit Singh Sarhadi: I am glad
that they are coming up, But we
have goy one Finance Corporation in
Punjab. It has got a capital of
Rs. 50 lakhs. It has taken a loan—I
am speaking from memory—of ncarly
Rs. 2 crores and has by this time
Rs. 80 lakhs—I am npot surc about
the figures. It is not culering to
Punjab alone. It is catering to both
Punjab and Delhi. Delhi has got
the National Small-scale Irdustrics
Corporation which is also catering for
Delhi. Of course, we ure graleful
to the hon. Minister for giving at
L.udhiana a prototype-cum-training
centre. He hag also said that Punjab
will have priority |n that connection.
I am, therefore, glad that hz is giving
attention to Punjab. But ceriainly
in the matter of MfAnance for the
small-scale industrics there ix much
more to be done As far as tochni-
cal know-how is concerrad, we have
gol sufficient in Punjab, But 1 sub-
mit that 1l is very ncressary that
emphasis should be laid in the niaatter
of finance and it should be provided.
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‘That can only be done if the Centre
helps the small State Industries Cor-
porations sufficiently, if thc Centre
helps the State corporations that are
being set up in a much bigger way.

Now 1 come to another point, and
- that pertains to industrial estates.
Establishment of industrial estates is
one way by which we would be able
-to provide employment to people.
The basic policy of the Government is
-that industrial estates should be es-
tablished in the rural arcas. The
entire finance for small industrial
-estates is provided by the Centre to
the States. It is envisaged or visua-
lized that in the next five ycars there
will be 500 industrial estates, 200 in
the rural areas and 300 in the urban
areas for which purpose Rs, 27 crores
have been allocated. My first con-
tention is that the amount that has
been allocated for the industrial
estates is small. Secondly, the alloca-
tion towards the rural sector is very
much small. If we want unemploy-
ment to be removed uand we are
sincere about it, it is most necessary
that the industrial estatcs should be
located more in the rural areas than
in the urban areas. The first and
primary consideration in the estab-
lishment of industrial estates should
‘be that they should not go into the
hands of bigger people and rich mag-
nates in the industry. It has been
our unfortunate experience, and I am
sure the hon. Minister of Industries
will agree with me, that in the set up
of the present industrial estates, most
of them have gone into the hands of
bigger people. Of course, he can dis-
agree with me but, in that case, he
has not been rightly informed about
it. It would be better if the indus-
trial estates are established in the
rural areas. Also, while giving
fintince to the States, the Centre
should insist on the condition that
they will be in the rural areas,

I will refer to one or two local
issues before I conclude, My grouse
has always been that the textile
industry in the Punjab has been
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suffering very much despite the. fact
that Punjab offers vast potential -in
the matter of textiles because it is a
cotton producing State. In the
matter of cement also, we have got

only two factories, one at Dadri and

another at Surajpur. In the expan-
sion scheme, Punjab is nowhere in
the map at all, though we had expect-
ed that we will have a place in the
Third Plan. Punjab offers potentiali-
ties and a very favourable ground for
the purpose of establishing industries
like cement, textiles and also paper.
because it has some sugar factories
from which it can get bagasse, which
is the raw material neded for the
paper industry. I hope all these
points will be taken into considera-
tion by Government.

There is anofher aspect. As the
hon. Minister is aware, in the Second
Plan, Punjab had targeted for a co-
operative spining plant, textile finish-
ing plant, hosiery and needle plant
and one electric furnace. None of
them have been established, except
the needle plant which has come into
being, although the Second Plan
period is over. I would like to know
from the hon. Minister the reasons
for this. Is it because of the fault
of the Punjab Government or because
the licences have not been issued by
the Centre? Some attention will
have to be paid to this question as the
House is anxious to know why Punjab
has been neglected like this.

1 will come to the last point, which
pertains to the woollen industry. The
hon. Minister will be aware that only
the other day, the General Secretary
of the Textile Manufacturers’ Asso-
ciation, Amritsar, stated in the annual
general meeting that the textile indus-
try in Punjab has been starving of
raw materials, namely, artificial silk
varn, sari woollen yarn, wool tops
and worsted woollen weaving yarn
He also stated that the industry was
not getting adequate quantities of
coal, Leaving aside coal, the rest of
the requirements of the woollen in-
dustry need urgent attention. [
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would submit that there should be a
long-range policy about the supply of
these things. We should also -con-
sider whether we should leave the
reasonableness of the prices as well
as adequate supply in the hands of
the spinners' association or whether it
should be taken in the public sector
by fhe National Small-scale Indus-
tries Corporation. Now the woollen
industry in Punjab is starving and
many of the units have been closed
down in Amritsar. So, some urgent
.attention should be paid to this aspect
6f the matter. With these remarks, I
support the Demands of the Ministry
of Commerce and Industry.

Mr. Deputy-Speaker: Any hon.
Member from the opposition wants to
take part? None. Then, all of them
will come at the same time and ask
me to accommodate every one of
them. Shri Braj Raj Singh has
written to me. On the first day he
was absent. Today also he is not
seen in his seat. Any hon. Member
from any other group that has not so
far been given any opportunity?
None. Shri Kodiyan.

Shri Kodiyan (Quilon-Reserved-—
Sch. Castes): 1 will refer briefly only
to one point, and that is about our
forcign trade, with special emphasis
on export promotion. Several hon.
Members have already referred to
this important aspect of our econo-
mic development. The continued im-
balance in our foreign trade has
become a very serious problem. The
most distressing aspect of this pro-
blem is that the gap between import
and export is not only continuing but
is increasing year by year. During
the Second Plan, our export sarning
has remained stagnant with an annual
average of Rs. 615 crores. The ad-
verse trade balance in 1958 was to the
tune of Rs. 264 crores. In 1960 it
rose to Rs. 364 crores. The stagnant
position in our export has compelled
us to resort to foreign aid on a large
scale for financing our inflated import
bill. It is quite clear that by March
1960 our outstanding foreign debts to
be repayable in foreign currencies
might have risen to Rs. 782 crores.
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If the official estimates of likely
earnings from exports are to be re- .
lied upon, they can finance our im-
port level barely sufficiently to meet
the maintenance needs of ° the eco-
nomy. This means that, in  addition
to Rs. 2,100 crores to finance the im-
port of machinery and equipment and
raw materials, we will have !o raise
an additional loan of Rs. 600 crores
to repay our foreign debt, which has
to be repatriated during the Third
Plan. If we continue 1o borrow
from foreign countries, we must be
able to repay it. Therefore, there is
a limit to our borrowing and we
cannot continue {o borrow from
foreign countries without seriously
damaging the credit-worlhiness of our
country in the internationa] market,

This brings to the fore the vital
importance of export promotion. I
have referred to this aspect in order
to emphasize the importance of ex-
port promotion. 1 do  admit the
fact that Government have taken
scveral measures during the last two
or three years to step up our exports.
Various incentive schemes have been
worked out, our publicity in forcign
countries has been intensified and
delegations have been sen! abroad.
But, despite all these measures, the
adverse balance position still remains
and, as | have already pointed out, it
is increasing yecar by year.  There-
fore, we must view this problem from
a long-term perspective. This pre-
blem has two aspects, namely, long-
term and short-term aspects.

What all steps Governmnet have
taken only deal with the short-
term aspect of the problem. With
regard to the long-term aspect my
complaint is that neither the Plan-
ning Commission nor the ‘Govern-
ment have prepared a long-term
perspective plan for Increasing our
export trade. Somewhere there must
be a balance between our imports
and exports. Not only that we must
strike a balance betwceen imports and
exporis but we must be able to pro-
duce and export more in order to re-
lease the more surplus commodities for
export so that we can not only
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equalise our exports with imports but
we may also be able to pay back the
foreign debt obligations,

I find that various exports pro-
motion councils have been set up by
the Government, hardly I find a
member from the Parliament in theése
councils, They are filled with officials
and representatives of big business.
Members of Parliament must be as-
kociated with these. Officials and
businessmen cannot have a broad view
of this problem, Members of Parlia-
ment may not have practical experi-
ence regarding this but they will have
a broader view of the problem. There-
fore T request the hon, Minister to
associate Members of Parliament with
these various export promotion
councils,

I was referring to the need for
having a long-term plan to step up
our exports. Export promotion is
not only confined to the Ministry of
Commerce and Industry. Various
other ministries which have to deal
with commodities that may be export-
ed to other countries come into the
picture. Unless we raise internal pro-
duction and expand the export capa-
city of our economy we cannot achieve
this target. But my complaint is that
no firm target has been fixed for
striking a balance between imports
and exports. There is no co-ordina-
tion between the various ministries.
When I say that production must be
increased, 1 mean not only industrial
production but alsg agricultural pro-
duction, Take for example our textile
industry. Qur export is declining.
Why? The main reason is that pro-
duction of raw cotton has been on the
decling for the last few years. That
is also the case with jute. A few
years ago we were forced to import
jute from Pakistan.

I will quote another example. We
have immense possibilities of siepping
up our export of fish products
Export of fish products has risen to
R:. 13 crores but no seriou: attemp!
is made to increase the production of
fish in our country. We have some
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richest fishing grounds. The Wadge
Bank and the Pedro Bank are two of
few of the richest fishing grounds in
the world. Recently in answer to a
question by my hon, friend, Shri
V. P. Nayar, as {o what steps have
been taken to exploit commercially
these rich fishing grounds the reply
given was that investigations did not
give a complete picture of the poten-
tial of these grounds. This reply,
Shri Nayar, tells me, was given in
1851 also when the same question was
put to the Government by the same
hon, Member. So, you can see the
callousness of our Government for
developing the potential of our country
which may fetch big foreign exchange
returns.

Then there is the question of cash
crops. In the cultivation of cashew
and in the production of pepper neo
appreciable increase has been made.
We have found that Government are
taking steps to increase production.
Minister after Minister, the Cabinet
Minister and his deputies have been
exhorting the industrialists and the
traders to export more and more to
foreign countries, But take, for
example, the woollen industry. What
is the position? It has not got the
modern machinery to produce the
quality goods that are needed in the
foreign marke!s. Take for example,
the engineering industry, I under-
stand that only less than 50 per cenl
of the installed capacity is being uti-
lised now. The engincering ndus:ry
ha:; immense scope i the export
market. Actually, the export earning
of engineering goods has increasced
from Rs. 4 crores to Rs. 8.5 crores

Then there is the coir industry. Our
export market is declining. We must
diversify the production in the coir
industry  But for that the industry
mu t be modern.sed and so fa- there
is no plan to modernise the coih  in-
dustry. So the question of export
promotion is a wider question of not
only fAnding the necessary market in
foreign countries but also increasing
our production in the industrial as
well as in the agricultural sector
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The Ministry of Steel Mines and
Fuel also comes into the picture
becayse #f we increase the mineral
production, that also will give us
scope for exporting it to foreign
countries, Then, the Ministry of
Transport and Communications has
also a role to play in export promotion.
We are depending on foreign ships to
transport the foodgrains that we are
importing from America under PL
480, It is said that half the quantiy
of these foodgrains is to be imported
in Indian ships, but the Transport and
Communications Ministry is finding It
difficult to provide Indian ships for
importing these foodgrains. So valu-
able foreign exchange by way of
freight te the foreign shipping com-
panies is being drained away. There-
fore export premotion js a wider
question and there must be proper co-
ordination between the various minlis-
tries concerned. They must have a
long-term perspective and the Govern=
ment should prepare a long-term plan
for stepping up our export trade.

Another point is with regard to the
State Trading Corporation. 1 would
request the hon, Minister to widen
the scope of the activities of the State
Trading Corporation. The State
Trading Corporation should take over
export of leading commodities. I would
particularly request the hon. Minister
to see that foreign trade in spices is
taken over by the State Trading
Corporation.

Another point and I have done. It
is with regard to the need for expan-
ding our trade with the socialist
countries, During the last few years
our trade with the socialist countries
has increased considerably, but even
today the bulk of our foreign trade
is with the western countries. When
I say this, I should not be understood
as attempting to draw our country
away from the Western countries and
making it dependent upon socialist
countries, That iz not my point. In
the present confext of international
market, we must realise the fact that
for many of our commodities, the de-
mand is decreasing. So we must de-
pend on particular countries alone. A
commodity should be exported to as
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many ceuntries as possible. Diversi-
ficution of trade is an essential need
for expanding our foreign trade. We
must enter into bilateral agreemcnts
with foreign countries,

Under P L. 480 we are importing
foodgrains worth Rs. 700 crores and a
portion of this is given to us as grant,
Even then a considerable amount has
to be repaid.

Mr. Deputy-Speaker: The hon.
Member must now conclude,

Shri Kodiyan: We have to pay that
in mony. Instead of paying mn moncy
why can't we not enter into an agree-
ment with the United States of
America that for the money that is
repayable to America under P L 480
programme, America will purchase
Indian goods. If we enter into such
agreements on commodity basis, it
will help our country very much to
reduce the foreign exchange crisis.

Shri Heda (Nizamabad): Mr,
Deputy-Speaker, Sir, I am glad that
my hon. friend on the Opposition has
referred to the export promotion. I
would like to refer to the same
subject,

I feel that the gquantum of foreing
trade decides the prosperity and the
level of industrial standard of a parti-
cular country and we in India--and
when I say "“we”, I mean both the
Government, the industry and trade—
are not giving it the attention that it
desarves.

Let us first Jlook at the state of
affairs. The quantum of forelgn trade
of India is very deplorable If we
take the perrentage of our foreign
trade with the total national income
of India, it ir only 12 per cent, and 1
think nowheres i: it so less Even
In countries like Ceylon it is 70 per
cent, Of vourse, Japan and other
countries are very well konwn for
their foreign trade. From another
angle, if we take the per capito
foreign trade, India has got only 79
dollars per capita foreign trade, while
in the case of Ceylon it is 83 dollars
and m the case of Japan it is 76
dollars. T am not referring here to
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big countries like Denmark, Switzer-
land or Canada, whose per capita
foreign trade is as much as 700
dollars.

The point is that we have not
developed our foreign trade because
of the size of our home market. Our
home market is a very big one and
every industrialist, and for that
matter even the Government takes
care of the home market, with the
result that manufacture is patterned
according to home consumption. But
the home market however vast it
may be will not bring the prosperity
that we need and therefore we have
to expand our foreign trade. I will
just give an example.

We were doing very good export in
textiles, But about three years back
there was a shortage in India of tex-
tiles and what we did was that we
shrank our foreign export to allow for
adequate consumption in the home
market. This had a very adverse
effect This resulted in the perma-
nent shrinkage of our foreign trade so
far as textiles were concerned and
this happened in spite of the fact that
from London to Tokyo evervwhere in
the textile trade the Indian business
community is there. It was a big sur-
prise for me to see that even in
Manchester and Hong Kong Indians
are the whole-sale dealers in tex-
tiles, and they cater to the needs of
all the countries, whether in Africa, or
Middle-East or South-East Asian

regions,

In this connection the Prime Minis-
ter has made certain remarks and I
found one of the sentences has been
put in bold letters in the Minister's
office. that we should promote exports
even at the cost of starvation. We
may starve ourselves, but we should
export. This was the slogan given by
the Prime Minister and I hope the
day will not be far off when that spirit
will be infused in the business and
trade as also Government,
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Sir, last year I had the good fortune
to visit the headquarters of the
ECAFE, the Economic Commission for
Asia and the Far East, in Bangkok, I
formed a very good opinion of it and
was convinced that here is g forum
which we may exploit to the full and
thereby promote our foreign trade.
I noticed that a good number of eco-
nomists, noted ones, were working in
this office and it was & heartening
feature to see that quite a few Indians
were also there. The foreign econo-
mists on this Commission in Bang-
kok were happy with the Indian per-
sonnel and wanted more association
from Indian economists, I think it
would be forthcoming,

One salient feature of independent
economists is that they have got no
interest, as industrialists or traders
have, Traders and industrialists, how-
ever national-minded or patriotic
they may be, cannot go beyond their
interests. Similarly, we, who are in
politics or administration have our
own shortcomings, Generally, we
have to look after the immediate pro-
gramme and therefore we cannot take
a long-range view, These economists,
on the other hand, can Jook at pro-
blems dispassionately and the sugges-
tions or recommendations made by
them are very useful. From this
angle, I think it is a welcgme deve-
lopment that an eminent economist
has been appointed as the Ambassador
of a big power in our country.

Apart from this factor, I think India
has a rather historical role to play in
the ECAFE So far people were
going by two divergent doctrinaire
philosophies. One was called com-
munism and the other was called
capitalism, But we have adopted a
third course which may be rightly
called Socialist planning. By adop-
tion of socialist planning and allow-
ing both the private and public sector
to work supplementing each other, I
think we have brought about a new
economic philosophy. In this connec-
tion, I may be permitted to quote one
sentence from the Ecomnomic Theory
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and Under-developed Regions Dby
Professor Gunnar Myrdal, In that
book he has referred to the direction
of research of economic problems of
the under-developed countries
and said that this will imply
a final liquidation of the old
laissez-faire predilictions and more
especially the free trade doctrine and
the stable equilibrium approach.

This socialist planning, which was

looked upon with apprehension about.

a decade ago both in  democratic
countries and also the commaunist
countries, has now been welcomed all
over. We find that even in the United
States and the United Kingdom this
planning has started taking roots in
their minds and various types of plan-
ning are coming in those countries,
So far as under-developed countries
like ours are concerned, if we want to
develop fast and if we want to deve-
lop properly socialist planning is very
necessary, There is a vital role that
we have to play not only in our coun-
try, but also other under-developed
countries in South East Asian regions
and African regions.

Some time before there were quite
a few questions put in this House
about the Common Market which is
now called the European Economic
Community; and in answer to my
supplementary questions the Minister
of Commerce stated that as a counter-
measure we are not thinking of any
such organisation in India. Many
people feel that this is not a right
step. A Member of Parliament has
gone rather out of the way and he has
addressed a letter to all the Members
about the possibility of such a counter-
measure of having another common
market for Asia.

13 hrs.

But when ] look at ECAFE and
study the problems, I notice parti-
cularly one factor, namely, that these
Asian countries or, for that matter,
the countries in Africa or the Middle
East. in spite of their cultural or reli-
gious contacts ‘with one another, had
no economic common factors or never
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sat together for solving their common
economic problems. Therefore, I
think it would be adequate if we use
the forum of the ECAFE for this pur-
pose and through the ECAFE examine
the problems that are posing before
us today or that may pose before wus
after four or five years; we may in-
vestigate and make research on these
problems through these organisations,
and I think the recommendations o
suggestions that would be forthcoming
may help us and everybody,

So far as export promotion is con-
cerned, there are two or three factors
which apparently seem to go against
us, But in one way they may them-
selves be beneficial to us. The first
is our low per capita income, No
doubt it is a very adverse factor; but
it may be to our advantage in the
initial stages, as it would mean com-
paratively less cost of manufacture,
and therefore we would be able to
compete with the other couniries in
foreign trade, Industrially, so far as
these regions are concerned, whether
it is the Middle East, Africa or South
East Asia, we are more industrially
advanced and in certain matters we
have better technical know-how.
Therefore we can take up certain in-
dustries and push our manufactures.
My hon. friend has already referred
to industrial goodss In Singapore and
Hong Kong 1 saw myself that our
goods have made a very good mark
for their quality and also for their
price, What surprised me most was
that in a place like Hong Kong we
could compete even with Japan. This
is a very big development and I hope
that this is maintained.

Then there isx another factor, that
is, the Indian business community, to
which I have already referred and
this exists everywhere. Whether in
the Middle East or in the South East
Asian region or Africa, or even in
Europe, particularly in UK, this
community is there, I think we
should make full use of it  Today
our Embassies have practically no
links with them. In our Embassles,
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so far as diplomacy is concerned, we
are carrying it on very well, But so
far as economic development or
foreign trade is concerned there is
no proper use undertaken, Therefore
1 would like that we have, just as we
have got one officer in U.S.A. another
officer of a high rank in Europe,k Of
course, there the officers are for the
purpose of making proper imports.
But here we need an officer in charge
of economic affairs for promoting our
exports. But 1 think it is time that
we had some such officer for these

regions so that we could thereby
promote our exports.
Having referred to these national

problems 1 would like to come to a
problem that concerns my state and
also my constituency, So far as my
State of Andhra Pradesh is concerned,
it has not fared well in the general
development that has taken place in
the Second Plan period. This would
be very clear from the quantum of
the expenditure in the Central sector.
The expenditure on the schemes im-
plemented by the Central Govern-
ment was only Rs. 545 lakhs while
the Centre’s share in the Centrally-
sponsored schemes was Rs 922 lakhs.
Thus the total expenditure was
Rs. 14,66 lakhs, This is too meagre a
share for a State with a 9 per cent
population and a 11 per cent area,
The same is the case about utilisation
of foreign exchange. A meagre sum
of Rs. 5 crores was used, out of which
Rs. 2 crores was taken for power
generation and- another Rs. 2 crores
‘was taken by the Nagarajuna Sagar
project itself, Industrial expansion
has not advanced very much, Two
schemes of Industrial Estates, ong at
Warranga] and the other at Cuddappah
‘are still pending sanctioned by the
Government of India, It involves a
paltry sum of Rs 20 lakhs. They are
neither agreeing nor rejecting. The
suspense is not to the advantage of
anybody. There is a very strong case
for an iron and steel plant in my
State, Both iron and coa] are found
in abundance on either bank of the
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river Godavari, The region from
Bhadrachalam to Rajahmundry is one
where a steel plant can be started on
either side of the river Godavari.

Hindusthan Machine Tools are sett-
ing up two new subsidiary factories,
One can be easily located at Hydera-
bad where foundary facilities are
available. Similarly two heavy elec-
trical plants are coming and one can
be easily located at Hyderabad. There
are many reasons which I ean advance
for this, but I do not wish to go into
ithem because I have no time al my
disposal,

Coming to my constituency, that is
Nizamabad. I am very happy to know
that this year this district has been
selected for an intensive development
campaign for the small scale indus-
tries. This is a very good scheme and
il has been successfully undertaken in
many other States. The survey pre-
pared by the Small Industries Service
Institute, Hyderabad is very useful,
though it is not exhaustive, No doubt,
this campaign has created, and would
further create because this is  still
going on, an urge among the people,
particularly the rich peasantry for
industry. Today what happens is that
the surplus amount with the rich pea-
santry is squandered away either in
gambling or drinking or in immoral
traffic,c. Buat if we persuade them to
take up these gmall industries, it would
promote both their own family pros-
perity as well as the national pros-
perity. But what happens is that
after campaigning for a day or two at
a particular place they disappear from
the scene, and therefore the urge
created does not take any concrete
shape, Theréfore it is necessary that
after the campaigning a nucleus is
maintained in the district to push up
this urge and release concrete results.
1 would urge the Government that a
good scheme like this that they have
undertaken should not go waste Its

-full utilisation would only be after

incurring an annual expenditure at
least for a few years, so that day-to-
day guidance is available to the public
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in the district. This can be done by
starting a Small Industries Service
Institute at Nizamabad. I1f a full-
fledged Institute cannot be started, let
them start a smaller Institute with
such a mobility and exchange of tech-
nical personnel between such Insti-
tutes so that it can cater to the needs
that have arisen out of the urge
created by this industrialisation,
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Shri Morarka (Jhunjhunu): Mr.
Depuly-Speaker, all in all I think this
Ministry deserves congratulations for
the performance that it has shown
during the last year. As some hon,
Members have said, it is difficult to
touch all the depariments under the
Ministry or even to refer to them
once, I would therefore like to con-
fine myself to, what the previous
speaker has called, the national pro-
blem, namely the export promotion.

You would remember, Sir, that dur-
ing the First Five Yecar Plan the
average exports per year were to the
tune of Rs 609 crores, During the
Second Five Year Plan this average
increased to Rs 614 crores, that is, a
meagre increasc of Rs. 5 crores per
yvear. It was said that our traditional
commodities like tea, jute, textiles,
mica, etc, did not show any improve-
ment, whether as other traditional
commodities like vegetable oils, man-
ganese, raw cotton etc, showed a
definite declthe, and that was the
reason why we could not step up our
exports more,

Before I come to the targets of the
Third Five Year Plan, I would like to
give you some statistics about the
world trade. You would be surprised
to know that during the decade 1850—
60, our share in the world export
trade has fallen from 2.6 per cent to
a little less than 1.3 per cent. The
total world trade in exports has doubl-
cd from $53,000 million to more than
$1,00,000 millinn, Over the same
period, our share in the world trade
has decreased to about a half. At this
stage, I may give you some more sta-
tistics, During the period 1948—358, the
export trade in respect of the various
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countries increased as follows. In the
case of USA, it increased from $12,500
miilion to $17,500 million, in the case
of Canada, from $3,100 million to
$5,100 million, in the case of tha USSR
from $3,400 million to $4,300 million,
in the case of France, from §2,000
million to $6,200 million, in the case of
Germany, from $600 million to $8,800
million, in the case of Netherlands,
from $1,000 million to $3,200 million,
in the case of UK from $6.360 million
to $8,900 million, and in the case of
Japan from $260 million to $2,900
million. In the case of India, however,
it has declined from $1,385 million to
$1.215 million. So, India is among
the very few countries where the ac-
tual exports during the ten-year period
1948—58 woere a little less than what
they were in 1948,

The importance of our increasing
the exports has been very wel]l em-
phasised by all, and this is what the
Planning Commission have said at
page 56 of the Draft Outline of the
Third Five Year Plan:

“The above considerations bring
out the need for building up the
country's exports, Only on the
basis of a steadily expanding
volume of exports can a growing
volume of imports be financed.
Export promotion has, therefore,
to be regarded as 1 major plank
of economic policy. The economy
has to provide a progressively
larger surplus for exports. What-
ever measures, flscal or organisa-
tional, might be required for this
purpose will have to be taken.”.

In the Third Five Year Plan, it is
expected that our export of steel, for
example, which is a new item, would
be of the order of about Rs. 50 crorea
during the five years, that is, on an
average, about Rs. 10 crores per year.
In this connection T might quote what
the ex-Finance Minister Shri T. T.
Krishnamachari said in reply to the
debate in the Rajya Sabha on 23rd
May, 1857, when the hon. Members of
that House criticised the increasing
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cost of the three steel plants. This is
what the then Finance Minister said:

“Today, I find that the only sta-
ble eommodity on which I can de-
pend in order to build up resour-
ces for repayment of these loans
happens to be steel. Our jute
export might come down. Out tea
export might not expand. Our
textiles might contract. We might
get additional exports in the engi-
neering industries. But the only
commodity which the world will
accept from any country in the
future on a barter basis or cash
basis would be steel, and the
efforts that we are making as a
Government to borrow from ab-
road are merely based on the fact
that we feel definitely that we can
service these loans and we can pay
them back because we are build-
ing the steel plants.”.

1 do not know whether these expecta-
tions of his would be fulfilled, but even
if that be so, the planners have only
provided for the export of steel worth
Rs. 50 crores only. Here, I might say
that during the last year of the Second
Plan, our imports of steel, on the
contrary, have increased from about
800,000 tons to approximately 1,000,000
tons.

Now, the need for exports is all the
greater because of our foreign ex-
change needs for the Third Five Year
Plan. Our total needs are estimated
at Rs. 3,200 crores, out of which PL-
480 Funds provide for abouty Rs. 600
crores, leaving a balance of Rs. 2,600
crores to be found from external assis-
tance etc.

In the Second Five Year Plan period,
we expected that our sterling reserves
would be drawn to the extent of
Rs. 200 crores, bt in actual practice,
they were drawn to the extent of
Rs. 606 crores. But we do not have
that question now. OQur need to in-
crease our exports is further highlight-
ed by the fact that our need of foreign
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exchange for the Third Plan to the
extent of Rs. 2,600 crores, as estimated
in the month of July last year, has
increased. Between July, 1960 and
January, 1861, these estimates have
gone up by another Rs. 400 crores,
because of the rise in prices, because
of the inclusion of certain other pro-
jects, and because of various other
factors. It is now estimated that our
net requirements of foreign exchange
would be of the order of Rs. 3000
crores or so for the Third Plan. How
are we to get these Rs. 3000 crores? So
far as the earlier estimate of Rs. 2600
crores is concerned, we depended en-
tirely on the generosity of the friendly
nations. 1 wonder whether Govern-
ment would expect that even this in-
creased requirement of Rs. 400 crores
also would be met from the same
sources,

In this connection, the Planning
Commission have laid down a target
for the Third Plan, of Rs. 680 crores
per year on an average. That does not
give us much by way of foreign ex-
change. Iy we have to earn at least
the extra Rs. 400 crores, I think the
export target must be revised to at
least Rs. 800 crores on an average per
year. It may be a consolation for the
Ministry to say that we have achieved
the targets of the Second Plan, and
that we are bound to achieve the tar-
gets of the Third Plan also. But what
are the targets? The targets have been
kept so low that we have to make no
efforts at all to achieve them.

As a matter of fact, as I said earlier,
our exports today are less than what
they were in 1951-52. After ten years
of development of our economy, and
after injecting so much money and so
on, is this all the progress that we
have been able to make? I, therefore,
submit that this problem must be
treated as a national problem, and
everything possible should be done to
promote the exports.

There is another point also which I
want to make in this connection. The
foreign exchange needs would also in-
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crease because of another reason,
namely that today we have the exter-
nal liability both of the private and
the public sector and other things to
the extent of Rs. 4000 crores, and for
servicing and repaying this huge
fereign debt, we are bound to require
more and more of foreign exchange,K I
think the time has come when we must
employ our thoughts seriously in the
direction of building up our foreign
trade.

We export now to three types of
countries, It is no use merely saying
that our exports have increased. We
must also see the direction and the
pattern of export. The first group of
countries consists of the USA, the UK,
West Europe, Australia and countries
like that, where if we export, we earn
really some foreign exchange, and that
foreign exchange is not tied with any
particular thing; we can spend il
wherever we like and in  whatever
manner we like,

The second group of countries con-
sists of those countries to which we
export on the balancing basis, more or
less, that is, the trade is in non-conver-
tible Indian rupees and hence, no free
foreign exchange would be available
from  these exports. Our exports to
these countries like the USSR and East
Eruopean countries have increased to
Rs. 53 crores, and it js expected that in
the near future, this figure would be
trebled, and so far so good. But, at
the same time, we must also remember
what we get from them; we get only
some equipment and some commodities
in exchange, This would not make
any foreign exchange available to us
freely which we can spend wherever
we like or which we can utilise to buy
goods from which our country we
like.

The third group consists of those
countries with which we transact only
in rupees, such as the United Arab
Republic, Pakistan, Burma, to some
extent, and countries of that type.
Here also, when we export. we get
credit but only in rupees, and we can-
not spend those rupees for purchasing
our nesds from the Buropsan and other
countrles.
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Many people both in this House and
outside are rather disappointed that
our export targets have been kept so
low and are so unrealistic, that every
time, the total requirements of the
Plan had to be met from the loans or
grants from the foreign nations. I
think that Government would do well
to fix a target of Rs. 800 crores on an
average per year in the Third Plan,
and at least Rs, 1500 crores for the
Fourth Plan, and proportionately more
for the Fifth Plan and so on.

Sir, as I said, it may sound a little
fantastic. But, if you see the figures
of world trade, how actually world
trade has developed during the last 10
years, I think there is no risk about
these figures and it should be within
the reach of our government to do
that. I musy say that unless some
vigorous efforts are made in develop-
ing our export, not only would we not
be able to increase our exports, but
there is the other possibility, that, in
the present competitive world, even
the present level of exports may go
down. In order to avert all that, I
wish to make a few suggestions, if I
may, which, in my opinion if imple-
mented, would, eertainly, boos; our
exports. .

The first suggestion that [ would
like to make is that there should be a
certain quantity of exportable commo-
dities ear-marked for expory only.
Even the Planning Commission has
said that it may appear to be harsh
and you may have to curtail home
consumption of certain things by in-
creasing taxation. But thay is unavoi-
dable and sometimes Government have
to take ¢ven that harsh decisions.

Secondly, in the recent past we have
seen that the jncentives scheme which
the Government have started has real-
ly helped exports more than the other
measures which the Government have
adopted so far. The Export Promo-
tion Councils are of importance; they
have served their purpose; but they
are more academic than practical.
They have their own functions but the
rea] vitamin which the export trade
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gets is from incentives. And the
Minister knows more than anybody
else how, after his incentive schemes
were announced, the export trade
actually picked up.

My third suggestion is that the
Ministry of Industry should encourage
those projects of the industries which
have an export potential. There are
many foreign collaborators who are

willing fo come here on an agreement
that once their factories are establish-
ed in this country all the eastern

countries would be fed from India. If
there are such foreign collaborators or
il there are such proposals, Govern-
ment must give those proposals top
priority and utmost help so that, not
only from the short term point of view
but also from the long term point of
view, we can build a definite export
potential.

Government must give top priority
in helping industries like tea, jute and
textiles and engineering goods. Some
time ago, we heard that the tea indus-
try suffered for want of fertilizers. 1
think the tea industry is the biggest
industry and the foremost industry for
carning foreign exchange. And, if the
tea industry is starved for fertilizers,
I think we are not serious about our
exports. All that I can say is that we
are not serious about our foreign
markets; we do not care whether they
expand or dwindle. Government must,
1 think, give top priority for the needs
of the tea industry. We must give the
industry not only fertilizers but also
all other technical and financial help
that it needs.

There must also be an agreement
with certain countries which are com-
peting with us for the export of simi-
lar commodities. For example, take
the question of tea. We are tea ox-
porters; so also Ceylon and some other
countries. We must come to some
understanding, if possible, with those
countiries so that we may not lose our
international market and we can also
have certain price understanding
amongst ourselves.
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Another suggestion; and thatvm
think, one which Government shoukd
seriously consider. That is tax incen-
tives on the profits earned from the
export, particularly of those commo-
dities which are not handled either by
the State Trading Corporation or by
any other Government agencies. If
others can export them, then, Gov-
ernment must give certain tax incen-
tives so that people may export more.

These are some of the suggestions
which I have ventured to make about
our visible exports. Now, I come to
what we call invisible exports; that is,
tourism, shipping, banking and insu-
rance. The Planning Commission is
afraid that in the next Plan period
these invisible exports are going to
decline. I do not know why. Be-
cause, so far as tourism is concerned,
our income was Rs, 4 crores in 1950
and it has gone up to Rs. 20 crores in
the year 1960. I am sure that if we
g_ive more attention to this, that is,
provide more hotels like the Ashoka
Hotel, provide better travelling. faci-
lities on the trains and also more fre-
quent air services between the main
cities and centres of tourism, we can
do a lot in this respect.

In other countries like Switzeriand
and even France, they have gone out
of their way to develop tourist traffic.
That is one of the surest sources of
income. In fact, our country is vast
and it is regarded historically very
important; and its culture is very well-
known all over the world. I am sure
there are so many centres of interest
for the tourists that if our tourism is
properly developed, then, you can
have a fresh source of income and
earn a lot of foreign exchange under
this heading.

Coming to shipping, I find that at
present our shipping, Indian shpping,
has only 7 per cent of our own foreign
trade. And, it is expected that by the
vear 1965-88 this 7 per cent would
increase to 10 per cent. In all humi-
lity. T venture to say that this iz a
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very meagre target. It is also cal-
culated by seme people that one lakh
G.R.T. saves Rs. 2.5 crores every
year of foreign exchange and the cost
of one lakh G.R.T. is Rs. 17 crores. In
other words, by investing Rs 17
crores, you will be able to eam or
save Rs. 2.5 crores every year. 1
think in one Plan period we would
have earned a substantial portion of
what we spent; and, therefore, it is
high time that something is done more
seviously in the case of shipping.

So far as banking is concernd, I
think that banking and insurance can
be stipulated as one of the terms of
purchase, that the document should
be negotiated through a certain bank.
This is a condition which the impor-
ters can lay down and, sometimes,
cven exporters can make a suggestion.
I. therefore, suggest that the State
Bank of India must open its branches
in almost all the important cities of
the world and must negotiate all the
government and private sector doctu-
ments—impory and export documents
—through these banks. ] think there
would be, again, a substantial saving
if that is done.

1 asked a question some time ago
about government purchases. At that
time I said that even though the Cabi-
net decided that all government pur-
chases would be on the f.o.b. basis,
vet, most of the purchases are made
on the c.if basis. If we buy goods
on the f.o.b. basis, the shipping, insu-
rance and banking ete, is controlled
by us. If we buy on the c.i.f. basis, it
means that insurance, freight etc. all,
are controlled by the foreign expor-
ters. I do not know why, when it has
been decided by the Cabinet and has
been accepted by all, still most of the
goods, for the government sector par-
ticularly, are bought on the c.i.f. basis.
1t may be said that the main reason
is that we cannot a~range for ship-
ping. I think we can open a shipping
agency in each of the main or import-
ant ports and those agencies would be
able to look after our shipping. both
government and private. 1 think that

CHAITHA 20, 1883 (SAKA)

for Orants 10268

if that is done, we can not only re-
move the danger of our experts
dwindling by Rs. 50 crores—our iavi-
sible exports—but actually, they have
a chance of increasing.

Before I conclude, | want to refer
to the question of cashewnuts,
Cashewnut is one of the important
items of export. But we do not grow
the entire quantity of cashewnuts in
this country. We import them from
Africa, we process them here and then
re-export. Now, recently, the ten-
dency of the Government is to cut
down the import. What would hap-
pen is, if the imports are cut down,
the prices of cashewnut jn this coun-
try would go up. The internal de-
mand would hardly be met and the
price would go up and there would be
less incentive for export of cashew-
nuts. So, instead of giving any impe-
tus to export, it would give a definite
set-back. Therefore, 1 plead with the
hon. Minister that so far as cashew
nut and commodities like that are
concerned, which are exportable after
processing here, they must give top
priority and must allow free import
so that not only the industry here
may not suffer but our exports also
may increase.

Dr. Aney, had asked me to mention
one point that concerns the  small
scale industry—glass. Recently, the
hon. Finance Minister imposed :ome
duty and at that time he gave an as-
surance that so far as small factories
are concerned, he would  see, voear
after year, the position of these factor-
ies so that they may not suffer at all.
He said that it was the policy of the
Government. But in actual practice,
we find that many small manufactur-
ers_of glassware and ather ceramic
materials are complaining and finding
it difficult to compete with large
manufacturers. Actually the prices
which should have increased anly by
5-10 per cent. have increased by more
than 25 per cent. in some cases ¥
hope the hon Minister  of Indus‘ries
would give thought to this problem of
the small-scale industries and take
necessary action.
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The Minister of Commerce  (8hri
Kanungo): Sir, I will not take much
of your time and I will try to be as
brief as possible in referring to a few
matters and anticipating the points
that have been made in the cut
motions about a limited number of
matters, While opening the debate,
Shri' Nayar remarked that the Com.
pany Law Administration had not
been able to provide full statistical
data about the profits in the corporate
sector. Whatever material has been
used by Shri Nayar or anybody else
had mostly been drawn from the Re-
serve Bank's publications. It  pub-
lishes the inforgation in respect of
1001 public companies which accounts
for about 75 per cent. of the capital
investment in thig sector and 333 pri-
vate companies which accounts for
one-third of the capital investment in
the private corporate sector. 1 think
this is a fair enough guide to draw
conclusions. My colleagues  will
elaborate on the point ag to  what
those conclusions should be and what
they are. If a full statistical account
of the profits of over 25,000 companies
which exist more or less today—more
will be incorporated in course of
time—are to be taken, we will require
adequate staff to analyse, collate and
interpret them. It will even then be
in  the statistical form. The staff
which will be required would not just
be ordinary persons but experienced
accountants and men with knowledge
of corporate finance. Firstly, such
trained persons are not available in
plenty. There is the question of cost
also. Yet, I hope in the next year or
rather within this year itself, when
statistical returmns for the vear 1960-
81 are made available to the hon.
Members, a large amount of statisti-
cal material regarding profits will be
available.

I* has been suggested in some cut
motions that the disposal of materials
and references to the Company Law
Administration had been belated.
Apart from the shortage of staff and
all that, T would submit that the Com-
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pany Law Administration has a norm
of 3-4 weeks for different types of
applications to be disposed of and by
and large they have been able to
succeed in that except for those cases
where the applicants did not provide
the full materials in the first instance
and in such cases the materials and
the necessary information had got to
be called for and as far as I can judge
the longest period for the disposal of
any application has been not more
than twenty weeks,

Shri V. P. Nayar: Twenty weeks.

Shri Kanungo: That is the longest
period, involving, barely a dozen cases;
at any rate note more than a dozen
cases certainly. It must be remem-
bered that a large number of refer-
ences have to be sent to the Company
Law Commission under the mandatory
orders of the House and it is not
possible for the Government to  set
up a whole time permanent Commis-
sion. The Commission is composed of
public men who lend their time and
energy free of cost. With the impie-
mentation and the full operation of
the Companies Act, a time will come
soon when it may be necessary to have
a full-time commission operating.

Some criticism was made that the
Government had failed in abolishing
the managing agency system com-
pletely. Sir, if you will recall, the
Act of 1956 was so designed that the
abuses of the managing agency sys-
tem which were prevalent at that time
might be curbed and inhibited. They
have been curbed to a great extent.
As g matter of fact, the tendency in
new incorporations from 1957 onwards
has been more and more to adopt
torms other than the managing agency
system. Today, I believe the total
number of applications for extensions
of the managing agencies would be
barely 1500 out of 25000 companies
on the registers and out of those ap-
plications 1300 and odd were approved,
for adequate reasons, after consul-
tation with the Commission. Again,
it must be observed that the total re-
muneration for managing agents had
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been reduced considerably and the
.,extra remunerations and commission
"have been severely Testricted, I do
not see any reason why we have to
change completely a system which has
been in operation, historically for
quite a long time. The company law,
as amended, has provided for four
_forms of management. The three new
forms of management are getting into
stride. 1 believe that in course of
time, whatever be the form of manage-
ment, there will be more integrity and
.more efficiency in the management.
That can be ensured by various pro-
visions which have been enacted by
the amending Act, by which not only
the Company Law Administration but
informed public opinion as well as
informed shareholders can exercise
their rights and make their pdsition
felt in the management of companies.
The main point and the most impor-
tant thing, to my mind, that the
amending Act has provided is, com-
plete disclosure, and complete dis-
closure is one of the factors, which
should enable the shareholders and
the public to judge the performance
of corporate sectors.

Reference has been made to the
functioning of the State Trading Cor.
poration in regard to export promotion
and its present functioning also. I
may submit that one of the annual
reports of the Corporation, namely,
the report for 1958-59, was discussed
in beth the Houses in one of the pre-
vious sessions, and I would not like
to repeat the arguments which were
then advanced by hon, Members from
all parts of the House. The fact re-
maing that the State Trading Corpora-
tion is barely three years old. It
started operations in 1957. It started
with Re. 1 crore, and now it has an
authorised capital of about Rs. 4
crores. In the first year they made a
profit of Rs. 35 lakhs, and the last
published account for 1958-59 has
shown a profit of Rs. 3} crores It is
certainly not a bad performance. No
doubt, the Estimates Committee in its
last report has made certain  sug-
gestions to define the scope of oper-
ations of the State Trading Corpor.
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ation. That matter is under consider-
ation, and when completed, we will
certainly place it before the House. *

But I would draw your attention’ to
a debate which took place in 1957 on
a motion by Shri A. K. Gopalan during
which the then Minister of Commerce
and Industry mentioned that the
function of the State Trading Cor-
poration was to assist the Government
in solving the difficulties and problems
for which private trading channels are
found to be inadequate. In other
words, the main objective of the State
Trading Corporation has been to sup-
plement the efforts of others and not
to supplant them. I would not like
to go into furth® details because this
matter wil] certainly come up when,
every year, the annual report of the
Corporation is taken into consideration.
I would only mention that the State
Trading Corporation deals in the im-
port line with only 26 commodities,
and most of the commodities: have
been thrust on it by the orders of
Government, for the reasons which
have been discussed in this House
quite often.

In the export field, the State Trading
Corporation has to deal with only 3
commodities. In other words, I  be-
lieve the export and import trade con.
trol list contains almost 6,000 items,
and out of that, the State Trading
Corporation only deals with a small
number of items which come to about
two dozens in respect of imports.

Shri V. P. Nayar (Quilon): The
list is very small for the Corporation.

Shri Kanungo: Yes: it is deliberate-
ly made very small. I have submitted’
that the objective is to supplement
and not supplant. In the other ficld.
namely, promotion work, I would sub-
mit that promotional work for trade
is the responsibility of the Govern.
ment and the Government has been
and will be making efforts in that
direction. It is not for the State
Trading Corporation to do promo-
tiona] work for general foreign trade
of the countrv, but it ix certainly ite
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duty and it is its  interest
to scout markets and do promotional
work for the commeodities which
it chooses to trade in. 1 humbly
.submit that it has been doing it to a
Iimiled extent, and with the funds
from profits being available, it will
£O in a larger way in that direction.
But 1 again would repeat that the
STC is not and should not be used as
the instrument for promotional work
for  foreign trade of the country.
Whatever work it has done and what-
«ver work it will do in the promotional
field in a large way would be for the
difficult  items of trade which it
chooses to take over or enter into and
for which it finds itself equipped.

Here again, I would submit that the
‘expenditure of the STC has been cri-
ticised from time to time. In a trad-
ing organisation, you have got to do
<crtain preliminary work before the
actual trade comes in. Therefore, we
have got to reconcile ourselves to the
fact that expenditure on the manage-
ment of the STC will go on increasing
as the trade increases. The only point
which the executive Government who
are hundred per cent. shareholders of
the corporation, and the Parliament
which is the supreme arbiter of the
treasury of the Government, have to
see is whether we receive the value for
the money spent. 1 believe that very
sorn when the report of the Corpor-
ation comes for discussion we will be
able to justifv that the expenditure on
management has provided enough
value and more value is likely to be
put into it for the given monev which
is spent at the moment.

In the preseni context. the hon.
Members who have spoken about
foreign irade. have mentioned that
we have to use bilateral agreements
and bilateral arrangements with all
the risks of advantage and disadvant-
ape for inereasing our foreign trade.
Let us be clear on one point: as mem-
bere of the GATT and the philosophy
of economics which we have accepted,
we are hound with the ultimate ob.
iective of multilateral trade. The fact
that we are not able to function fully
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is because of the conditions, which
have been imposed under circumst-
ances beyond our control in the short
term for which the GATY in #ts ori-
ginal charter has provided. I need not
go into it, 1 hope that the House at
some stage will find time to discuss
the performance of our delegations in
the different conferences of the GATT.
Here, I am grateful to the handsome
tribute which has been paid to our
delegations by Dr. Krishnaswami. It
is a continuous process and it will
continue to be difficult, because we
have to do what we call a great deal
of tight-rope dancing. Our objectine
is complete multi-lateral trading. But
the conditions in the world being what
they.are, we have to indulge in bila-
teral trading also. We have to put
restrictions upon free trading, because
the circumstances are such. I  hope
the circumstances will not continue for
too long. but for a few years to come
those circumstances will exist.

The fuct remains  BS Dr.
Krishnaswamy and Shri Bimal Ghose
had mentioned that we have been able
to persuade the members of the GATT,
which means almost the whole of the
world, because some of the East.
European countries have joined the
GATT either as full members or as
associate members. They have ap-
preciattd our attitude and more and
more they have accepted the view
that liberalisation of trade is one
important fact which will help not
only the countries in the same econo-
mic level as India, but also more pros-
perous manufacturing countries like
the US.A.

In connection with STC, I  would
like to mention about some of the cut
motions regarding the  difficulties
about newsprint. Newsprint is &
commodity which we do not produce
in plenty and vet the demand for the
consumption of newsprint is increasing
tast. T am told that the increase in the
annual circulation of national news.
papers is of the order of 13 to 14 per
cent; it is bound to incresse with the
increase in literacy and interest in
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public affairs. As you know, we are
very tight at the present moment and
possibly for some years to come in re-
gard to the availability of foreign ex-
change and we are not able to im-
port as much newsprint as is de-
manded.

Licences for three more plants have
been issued for manufacturing news-
print. Till the expansion of the capa-
city of Nepa and the coming in of the
three new plants, which will take
about two to three years, we will have
to face the difficulties about the short-
age. Within that shortage, we have
been trying to see that the most equit-
able distribution of newsprint is done.
I would humbly submit that we have
succeeded to a great extent and we
have received, by and large, co-opera-
tion from the publishers of news-
papers of all categories. I say by and
large, because there have been black
sheep also. We have been trying
to find out how we can make a fool-
proof system by which there will be
no chance of consuming more news-
print than is absolutely necessary. I
would not go into how we do it; it
will take a long time. I would only
mention that within the last three
months, our checking organisation,
which has been able to look into about
40 newspapers in the area Delhi,
Bhopal, Jhansi and Bombay, has done
some fest checks and found certain
exaggerated statements about circula-
tion and consumption of newsprint.

As a result of this check, 1 think
we will have a saving of about Rs. 3
lakhs. There have been some paper
where the exaggeration of circulation
was to the extent of 65,000 numbers.
But I believe, as I said earlier, by and
large, the publishers, editors and
managements of newspapers all over
the country have been co-operative
and we have tried to see that the dis-
tribution of newsprint is as equitable as
possible. At the moment, those large
newspapers which consume more than
100 tons per year gtt straight lcences.
For smaller newspapers, whose demand
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is less, which cannot economically im.
port the materia] from other coun-
tries, the STC obtains newsprint from
various sources including rupee sour-
ces and carries them in stock. Small
newspapers are able to get their re-
quirements right from the stock. We
are streamlining the procedures and
in spite of the htavy demands on
newsprint on account of new papers
coming up and circulation going up,
we believe we will be able to main.
tain the equitable distribution of news-
print.

I will not take very much time
about the jute and cotton texlile posi-
tion, which I believe has been discus-
sed threadbare on several occasions in
this House, I would only like t0 men.
tion that the critical position arose in
both the industries because of two
successive bad years of weather, which
reduced our interna]l production. In
1959-80, cotton production dropped to
as low as 37'50 lakh bales. Jute pro-
duction dropped to 57:48 lakh bales.
It is not a question of one year; there
were {wo successive bad years,

We have been rather parsimonious
about the allotment of jute and cotton,
because we are not able to import as
much as we would like, and therefore,
we had eaten into our carry-overs. In
spite of that, I would humbly submit
that the prices of cotton has been
brought under control by imports and
by control of distribution of Indian
raw cotton. By and large, for the last
three months, the cotton prices have
been steady. The textile prices have
also been steady. It did rise at the
end of 1959 to a certain extent and it
did raise 8 certain amount of scare.
The whole trouble is, when thers s
shortage and the shoriage ls publicised,
scare comes in. The scare leads to
various other chain-reactions and the
prices go on increasing. By negotia-
tions with the textile industry, we were
able to stabilise the prices at a certaln
figure in September, 1960. Again in
January, 1981, the price settled In
September, was considerably reduced.
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14 hrs. .
Shri P. R. Patel (Mehsana): What do

you mean by saying ‘“considerably

reduced”? What is the percentage?

Shri Kanungo: The reduction was
from 5 per cent. to 3 per cent. in the
rise of 25 per cent. which was per-
missible—after due discussion—on the
basis of the large increase in the prices
of cotton which is everybody's know-
ledge.

Shri P. R. Patel: Well, in this coun-
try the price of cotton has been very
low.

Shri Kanungo: It was low, but, as 1
mentioned earlier, after two or three
successive years of bad cotton crop the
prices shot up. Very humbly, Sir, 1
would submit, we have been able to
stabilise the prices by imports and by
rationing  out the cotton available.
That is how we have been able 1o
keep the prices of cotton  textiles
steady.

Shri P. R. Patel: Is il a fact that the
textile industry is paying much less
than the price fixed by the survey con-
ducted as a result of the cotton policy
of the Government?

Shri Kanunge: When the buyer
wanis it a requisition is made by the
Textile Commissioner. There have
been only very few cases of that
nature. Then the prices are fixed.
Otherwise there has been a large
amount of demand and supply and the
cotton growers, the cotton trade and
the consumers have been finding their
own level of prices. That is all to the
good.

The fact is,—I want to emphasise
this—that the Federation of Cotton
Textile Industry has tried its level
best. Mind you, this Federation s
now only two yecars old. This Federa-
tion hag tricd to exercise voluntary
control over the widely spread indus-
try—480 units. Though I cannot say
that it has succeeded hundred per cent,
it has been able to exercise a very
healthy influence amongst its member-
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ship and, at any rate, the results have
shown that because of its efforts—-we
have not used any covercive powers,
which the Government could do—the
market has been steady and it is likely
to continue to be steady. With the hope
of good crop next year, I think the
prices may register a decrease pro-
vided other factors do not crop up.

The same thing about jute. There
was also a shortage of production,
again, for two succssive years due to
bad crop. There was also no carry-
over and there was panic. Therefore,
the prices shot up. Here ihe Forward
Markets Commission and the Govern-
ment took certain steps by which the
prices have been steady and production
has been smooth. Here I must pay a
tribute to the labour union in the jute
industry who have appreciated the
difficulties and have borne with the
fact that about 12 per cent. of the
looms have been sealed and working
hours have been reduced from 48
hours to 42 hours a week., That means,
Sir, in a critical period, when labour,
consumers, and the industry are co-
operative whatever be the difficulties
they can be got over. I believe, the
next year’s crop being expected to be
good—it is anticipated to be good—the
difficulties about jute will not exist
and it will be possible, when the new
crop comes in, to unseal the looms and
increase the working hours.

I am sorry, Shri Guha is not present
here. Shri Guha made a remark, and
his remark certainly deserves serious
consideration, that the Government
have abandoned their functions to the
dictates of the Indian Jute Mills Feder-
ation. Sir, very humbly I would sub-
mit that this is a wrong reading of the
events which have been happening. An
impression might have gained ground
by the sequence of sentences which
were uttered the other day that the
Government have directed the Jute
Commissioner to function under the
orders of the Jute Mills Federation. I
beg to submit that this is wrong. The
Jute Commissioner has been armed
with powers. But the powers are not
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necessary. Fortunately, Sir, for cer-
tain activities of the Mills Association,
those powers have not been found
necesary. Why should the powers be
used if they are not found necessary?
But they are held in reserve and they
will be used at any time according to
the discretion of the Jute Commis-
sioner. I hope such necessities will
not arise.

Here I must say that the Indian Jute
Mills Association has been extremely
co-operative  with the Government
and, as I said earlier, we have been
able to tide over the situation because
of the understanding between the in-
dustry, the labour union and the Gov-
ernment.

Shri Rameshwar Tantia (Sikar):
May I know whether it is a fact that
Indian jute is being smuggled Into
Pakistan because the prices are higher
there than the prices in India?

Shri Kanungo: 1 have no infor-
mation. If Shri Tantia has some infor-
mation, because he comes from Cal-
cutta, I wil]l be glad to have that in-
formation from him. The prices of
jute in Pakistan also have been high
because licences for import from
Pakistan have not been cashed.

Shri Heda; He means the other way.
He is asking whether Indian jute 1s
being smuggled into Pakistan.

Shri Kanungo: It is not possible be-
cause the prices are almost on a parity.
So to my mind, judging from prices,
there is not very much cause, there is
not much inducement for jute being
smuggled to Pakistan—of course, there
might be special conditions which
other people might know.

My next point is about the closure
of textile mills. I think we have dis-
cussed it at length in this House. Any
way, I think now it is a fairly good
situation. At one time we had 37
mills closed. We have got now mere-
Iv 17 mills closed. I am told that
quite a number of them will never
be opened, and it is better that these
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are not opened. But I think the con-
ditions are much better than they
were before.

Some suggestion has been made
that forward trading in agricultural
commodities should be prohibited al-
together. Forward trading in food-
grains—that means, direct consump-
tion goods which are produced in
agriculture—has been prohibited al-
together, and in the case of commercial
crops it has got to be regulated by the
Act, because that leads to an evening
of the prices and, I believe, when the
time comes for discussion on the re-
port of the Forward Markets Com-
mission it will be judged on its per-
formance which, I believe, is good.

Sir, 1 would not take any more
time of the House. I only want to
say that in the matter of tea—it s
right that the supply of fettilisers
should not have been stopped—I hope
from the current year we will be able
to provide enough fertilisers accord-
ing to their demands and fulfil the re-
quirements of the tea industry. 1 also
hope that in spite of the competitive
nature of the tea produced in  other
countries we will hold our own pro-
vided we are able to increase our
production.

wt gwnw fey ( frrmare ) ¢
IOTY W, STy # @ & avan
Az gz w7 Tar wee & e fooy aeor
o9 qR AT, I oAwn § gofee
aft aqv ., .

IJuw wOwm ¢ 3 owmT H A
aft m X g qr 1 & IW frA oft
o7 YA TR 91 WY g sarfierr
# oYt oy femrt ot ¥ oo
forrer A wAT ®ART 1 W A A
Tt wmfAT § oo T zard
X ¥ Ax wer A7 fomn, THoAvs
& forp— v 8

I\emfﬂl‘:
urrseey = ¥

(T
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fora A *Y areEE § GF €Y ST
g Iawt &A1 7l fyerar 9T fad® o
qa7 T ATANGH FY svaeqy F G §
IaFr w1 fagr ST ¥
Shri Manubhai Shah: Perhaps, what
the hon. Member has in mind js the
Nationa] Small Industries Corpora-
tion. The National Industrial Deve-

lopment Corporation does not give
loans to small industries at all.

S8hri V. P. Nayar: He refers to the
NIDC.

Shri Manubhai Shah: NIDC does
not give loans to small industries.
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g free T &1 o FAT e oAy
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Shrimati Renuka Ray (Malda): Mr.
Chairman Sir, some hon, speakers
had said quite correctly that the ra-
mifications of this Ministry in par-
ticular are so great that one is likely
to get lost in the maze. But whatever
be the ramifications or the details
there is one thing which is clear,
namely, that taken from the overall
point of view it is this Ministry
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perheps which plays the most signifi-
cant role, or one of the most signifi-
cant role, in establishing the econo-
mic pattern of our socity. It is.
from that angle that we have to judge
of its achievements.

Let us first take the productivity
side. What part has it played on tha
side? I think here there is a wel-
come trend. There is no doubt that,
so far as productivity is concerned,
the targets of the Second Plan have
been exceeded. From that angle cer-
tainly the Ministry's work is to be
commended. I shall go into one or
two details here and there.

But I am talking of the overall pic-
ture on this side. There is another
side of equal importance and that is
the question of distribution. What is
happeing regarding distribution of
the greater wealth and the increased
nationa) income that is taking place?

The Third Plan OQutline says that
it should not be private profit or the
interest of the few, but the good of
the community as a whole which
should be our objective. But what
do we find? While production is in-
creasing, there is no doubt that wealth
is going into fewer and fewer hands.
This is happening before our eyes in
all the great cities of this land. You
see the change-over, the shift of in-
come from the middle class, fixed in-
come groups and lower income groups
to very wealthy groups who can afford
every kind of luxury, while the others
cannot even keep up their stadards
of living. This ig visible before out
eyes.

It is true that a committece has been
appointed to enquire as to where the
national income due to greater pro-
ductivity has gone and how itg distri-
bution has taken place. But even
without waiting for the report of that
committee, it is obvious as to what is
happening. It is very important that
we should put our entire focus on
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this: are we going to build an oli-
garchy of the rich? Is our democra-
tic system going to be utilised by the
very rich to control the whole coun-
try?

Shri V. P. Nayar: Yes.

Shrimati Renuka Ray: If we are to
avoid this—] do not agree with my
hon. friend Shri V. P Nayar that we
do not intend to avoid this—we have
to be very careful; we have to be very
cautious as to how we proceed.

The time at my disposa] is very
limited, that ] cannot go Into very
many details. But whatever points I
am going to dwell on will be from
this dual objective as to how far this
Ministry's working is bringing about
greater productivity and better dis-
tribution of wealth in this country.
First of all, I should like to congratu-
late the hon. Minister for Industries
in regard to one point and that 1s
that 48,000 units of small-scale indus-
tries have been expanded and it is a
very welcome feature, because it is
here that we get the small enterpre-
neur to counteract to some extent the
concentration of wealth into fewer
and fewer hands. But here again, a
difficult situation—1 am sure the
Minister himself will agree—has come
up. That is these industries are now
going to languish, unless imports are
allowed in much greater extent, be-
cause some of the raw materials are
not obtainable. We should—I hope
we shall at least in future—plan these
small-scale industries in such a way
that we try to get them the raw mate-
rials in the country, as far as possible,
and plan for whatever is to be import-
ed from before so that this position is
not reached that they languish for
want of raw materials.

Then, Sir, the Estiméites Commit-
tee's report on the Development Wing
has pointed out that for the healthy
economy of the country, it is better
to have more medium-scale industrial
units rather than large-scale units.
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Even here the activities and proclivi-
ties of a few persons who may try to
control these medium-scale industries
have to be watched. Here again, the
Estimates Committee at page 75 of
their Report on the Development
Wing say:

“The Committee recommend
that the form of applications for
industrial licence should be re-
vised so as to make it obligatory
on the part of an applicant to
declare the particulars of the var-
ious firms, companies or groups of
Industries wherein he held an
interest as also particulars of
licences pending utilisation.”

All these matters are of very great
significance. We have many of them
on paper. We have passed many
picces of legislation There 1is the
Company Law administration with a
view to bring about control of indus-
tries. All the same we seem to have
failed in our purpose to a large ex-
tent and I would request this Minis-
try to put greater focus on the side of
distribution.

The other day, Sir, I asked a sup-
plementary of hon. Deputy Minister
as to what credit facilities were pro-
vided for the small entrepreneur if he .
combined in cooperatives for export
purpose. The answer I got was that
he only knew of one and that was the
onion exporters’ coopermative. He is
a good friend of mine and 1 do not
want to disparage him. But I wish to
tell him one thing. This is a menta-
lity in this country, in the Ministry
and in this House—all of us have it
to some extent. It is not a question
of what is existing. It is a question
of what we should do to help the co-
operative sector, to provide credit
facilities for export and for so many
other things.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The question related to expansion of
long-term credit facilities for export.
When the hon. lady Member asked
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something about promotion of co-
operatives for exports, I said that a
cooperative society was handling ex-
port of onions and no long term cre-
dit was required in its case. It was
a statement of fact.

Shrimatj Renuka Ray: My ques-
tion was whether Government would
give incentives to such cooperative
societies for them to come into exis-
tence and the answer was that there
was only one onion cooperative. The
answer is very amusing, but it does
not meet with the important thing,
that is to give incentive to the co-
operative sector and to see that there
wag growth of the cooperative sector.
Credit facilities for export is anly one
thing. There are so many other faci-
lities and in all of them we have this
attitude and thi; aprpoach still with
us.

Hegarding coutage industries, there
has been some improvement, but we
should not be complacent about it. In
this connection I want to bring one
example to the notice of Government.
I represent a district called Malda, in
Wesy Bengal, which ig noted for its
silk industry. There are similar in-
dustries in other areas. Its silk yarn
is considered to be one of the best in
the country and yet silk~ weaving is
not being encouraged in that area, or
given the incentive it should be. 1
would request the hon. Minister to
look into this matter with care, be-
<ause it would help our export trade
and ultimately give employment to
many. Regarding small power loom
units, I would request the hon.
Minister, who is here, to ask his col-
league the Finance Minister, to make
a further concession and to exempt
from excise at least units up to 4
looms Unless that is done it will
affect the small producer and create
a great deal of heart-buming. I hope
due to the efforts of the Commerce
and Industry Ministry this amend-
ment wil] be given effect to in the
Finance Bill.

Then, Sir, there are large numbers
of Boards and Corporations for dif-
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ferent industries in this Ministry. I
have no objection to it. But inspite
of all these Boards and all the Cor-
poralions why is it said in the Minis-
try's report this year that the ques-
tion of qualily control, which is very
essentia] for our export trade, is un-
der discussion?

Why does the Ministry's report say
that an ad hoc committee has been
set up to make recommendations to
Governmeént regarding the imposition
of quality control, now after so many
years, when there have been so many
complaints? When we are so anxious
to increase our export trade in new
items as well ag in traditional ones,
why has quality control not been
brought in? 1 would request the
Ministry to see that before they come
before the House next year they
have imposed quality contirol

Then comes the question of export
promotion. So many Members have
already spoken about it that I won't
dwell much on this, because I have
other .things to speak about. 1 would
only like to say one thing and that is
in regard to some of the traditional
foreign exchange carners like tea and
jute. In regard to the traditional
foreign exchange earner, namely {ea,
many Members have spoken, but I
do feel that this tea is, again, going
into the hands of persons who had
not in the past much experience of it,
and the result iz that replanting and
various other things that should be
done are not being done in a proper

perspective.

Mr. Chairman: The hon. Mcmber's
time is up.

Shrimati Renuka Ray: [ hope you
will give me a few more minutes. [
am coming now to a very important
subject, and that is the subject of the
public and private scctor undertak-
ings. By the 1948 Industrial Policy
Resolution we assigned precise places
for the public and private sector en-
terprises. It is extraordinary but
true that whenever there are public
sector enterprises which are, natural-
ly, before the public gaze, you will
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find that the most insidious propagan-
da is carried on against them even in
the incubaiion period by the very
vested interests who are controlling,
or trying to control, the country's in-
terests. They do a great deal of
harm to it. My hon. friend Shri
Harish Chandra Mathur called at-
tention to some of thoese points the
other day. I would like to say that
if out of Rs. 600 crores, Rs. 400 crores
invested in the public sector under-
takings are in regard to investments
where the actual working has not yet
started or has just started a couple of
years ago, you cannot expect divi-
dends out of that. But putting aside
all the propaganda that is done to
discredit the public sector undertak-
ings, it is so vital that they should
succeed that we must take into ac-
count the real difficulties. The first
difficulty that arose was lack of ex-
perience of those who undertook
these industries. The earlier Esti-
mates Committee’s reports called at-
tention to these matters, and some of
these matters have been rectifled.
Then later on we find that other dif-
ficulties have come up. The greatest
difficulty is to find a compromise for
efficiency and accountability to Par-
liament. I have no time to dwell on
this point. But people have given a
great deal of thought to this, and I
think it is essential that the Secre-
tariat should be eliminated from this.
Even today you have these autono-
mous Boards or the autonomous Cor-
porations. I myself was for a time
on one of these so-called autonomous
Corporations, and I know that this
merely means a dual thing, that is,
the same thing is done twice over.
An autonomous Corporation goes
through a whole lot of matters, they
decide on these matters. Then the
thing goes to the entire Secretariat
and the Minister decides it. Probably
it comes back and then it is for the
autonomous  Corporation to discuss
again the alterations made and so it
goes on. Perhaps the hon. Minister
might say that I am exaggerating
this to some extent. But the fact is
that it does hamper the work, and I
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am sure the Minister of Industry is
well aware of it. The only way out
here would be for the people who
undertake the work of these indus-
tries to be accountable to the Minister
who is accountable to Parliament;
and if any one comes in, the Secre-
tary should come in not the whole
Secretariat.

Then, about this Industrial Mana-
gement Pool, I welcome it, but I
think a great deal more has to be
done regarding training and scales of
pay. I think the Company Law Ad-
ministration comes into the picture.
Here there should be some kind of
comparison between the pay of the
private sector and the public sector
employees. Otherwise it is impossible
to draw the best. If on top levels, on
managerial levels with companies you
can interfere, surely you can lay
down some kind of income levels for
private sector also which will stand
comparison with the public sector.

My last point is in regard to cost-
ing in production. I have no time to
speak on it. But I hope the hon.
Minister wil] take this inte considera-
tion to much greater extent than be-
fore, because the rise of prices to a
large extent, or to some extent, de-
pends upon the costing, both in the
public and the private sector enter-
prises. I support the Demands,

Shri Somaai (Dausa): Mr. Chair-
man, the achievements of the Minis-
try of commerce and Industry during
the period under review have been
quite impressive, as shown in the re-
port of the Ministry. Industrial pro-
duction has gone up during the last
year by as much as twelve per cent,
a4 number of new industries have
sprung up, and indeed there is a wel-
come diversification of our industrial
pattern of production. The intra-
structure of our industrial economy
has been strengthened. The mac-
hine-building industry is expanding.
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All these are really very good signs
for the future dynamic growth of our
industrialisation programme under the
Third Plan. However, there are cer-
tain disquieting features to which I
would like to draw the attention of
our new Commerce and Industry Min-
ister, whom I welcome and who has
only recently taken over charge from
his distinguished predecessor. The
complexity and magnitude of these
problems is quite obvious, but the
problems, I hope, will be solved in a
‘manner which wil not retard the dya-
mic growth of our industrialisation
programme,

1 would first like to refer to the
problems of the textile industry, al-
though these have been debated at
great length in the past. I would
only briefly like to draw the atten-
tion of the Government to the fact
that on the pressure that was exercis-
ed on this industry, the Indian Tex-
tile Mills Feredation made a gesture
which has been, I am very glad to
find, appreciated by the hon. Minister
of Commerce just now. The industry
voluntarily came forward to respond
favourably to the demand by the
Government, for making a substan-
tial reduction in cloth prices. But
unfortunately the sacrifice of the in-
dustry was nullified by the series of
new levies which were imposed dur-
ing the recent budget.

However, my main submission in
regard to the problems of the textile
industry is about the recommenda-
tions of the Working Group which
made a very exhaustive and compre-
hensive review of all aspects of the
working of this important industry.
1 am very glad to find that the Gov-
ernment resolution on the recommen-
dations of the Working Group indi-
cates that in regard to most of the
recommendations they have accepted
them and have assured us of imme-
diate action in several directions.
However, 1 would like to draw the
attention of the hon. Minister to one
very vital recommendation of the
Working Group, the decision about
which, I am afraid, is absolutely
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vague and will not meet the
requirements of the situation.

The estimates of modernisation
made by the Working Group indicate
that an amount of the order of Rs.
180 crores will be required even if
the modest programme of rehabili-
tation and modernisation of this im-
portant industry is to be undertaken
in the Third Plan. While Govern-
ment have accepted the mangnitude
of this problem, they say in para-
graph 7 of their resolution that:

“Government appreciate and
accept the vital need for moderni-
sation and rehabilitation of this
important industry. They have
noted this recommendation and
propose to constantly review the
position during the Third Five
Year Plan so as to expedite the
pace of modernisation, rehabili-
tation and diversification of the
cotton textile industry.”,

This review has already been done
by the working group. What
was necessary was some deflnite,
concrete and positive action on
the part of Government to enable
the industry to find this
colossal amount of Rs. 180 crores for
a modest programme of modernisa-
tion. The industry is expected to find
about Rs. B0 crores out of this huge
requirement of Rs. 180 crores, but it
will be appreciated that this amount of
Rs, 80 crores needed by the industry
can be found by it only if there is a
policy of allowing the industry to
charge reasonable prices which will
leave with the industry a reasonable
surplus from its internal working,
which will provide the necessary
resoures of Rs, 80 crores to finance the
programme of modernisation

Shrl V. P. Nayar: What is the
total profit earned by them?

Bhrl Somani: But, I am afraid that
the rigid policy that is followed In
regulating the prices of textiles will
not leave with the Industry the
amount that is necessary to finance
this programme. Over and above
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that, the jndustry is expected to
secure financial accommeodation from
the NIDC to the extent of Rs. 100
crores, but in the Third Plan, only a
meagre amount of Hs. 20 crores has
been placed at the disposal of the
NIDC, and I do not see how the finan-
cial accommodation of the order of
Rs, 100 crores is going to be found by
the NIDC for meeting the genuine
requirementg of the textile industry.

This is really a very urgent problem
which should have been faced in a
realistic and practical manner. As it
is, the Government Resolution leaves
the whole situation quite vague and
has only expressed a pious hope that
the pace of modernisation will be
accelerated. I do hope and trust that
somcihing positive will be done. I
suggest in all humility that the indus-
try should be allowed to charge a
small excise levy on its sales, and
that amount should be specifically
earmarked for the purposes of
modernisation. I mean to suggest
that this amount should not be treat-
ed as normal profit. It should not be
subject to income-tax, At the same
time, the managing agents or the
sharcholders or even labour should
not also be eligible to draw anything
from this amount. The whole amount
should be exclusively earmarked for
the purposes of modernisation,

In thi; connection, 1 also welcome
the indication made in that resolution
that the recommendation made by the
working group about the third shift
depreciation allowance is also under
the consideration of Government.
Now that the Fintdce Bil will be
taken up shortly ip the House, I do
hope and trust that the hon. Minister
of Commerce and Industry will take
up this matter with hig colleague the
Finance Minister and see that the
necesiary provision for the introduc-
tion of third shift or depreciation
allowance is incorporated in the
Finance Bill,

The problems of the textile indus-
try which is a premier industry, which
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have caused a lot of cerncern both to
the Government and to the industry
should receive the very serious consi-
deration which it deserves. But, as
1 was saying earlier, I am afraid that
so far as the vital aspect of moderni-
sation and rehabilitation is concerned,
the Government Re:olution does not
go for enough. Some more positive
and definite and concrete measures
shoulg be taken to ensure that the
industry will be able to modernise its
plant and machinery in a manner
which will be conducive for produc-
tion for internal consumption as well
as production for export trade.

Another matter to which also 1
would like to draw the attention of
Governmenl is about {he wvery rigid
policy of price fixation which is being
followed by the Ministry in regulat-
ing the prices of various manufac-
tured goods of industries which are
of basic importance to our national
economy. The whole pattern of
priorities is based on the fact that
these  jndustries occupy a  very
significant place, and so, the prices of
the articles produced by these indus-
tries should be such as would allow
the industries to expand and would
be conducive to this programme of
expansion. But, indeed, it ig very
surprising to find that the industries
which have got a lower priority are
making much greater profits than
those which are of basic importance
since their price; are rigidly control-
led.

Just now. one hon. Member was com-
plaining about the shortage of cement,
about which everybody knows, and
yet the policy which the Ministry is
following in regard to cement prices
is absolutely wunrealisticc Even the
recommendations of the Tariff Com-
mission according to which they have
made a provision for an upward or
downward readjustment of prices
whenever there is any change in the
prices of coal or in freight etc. has
not been implemented by the Minis-
try. The Ministry is convinced that
there is a8 genuine case for an increase
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in cement pirces, and yet, the Minis-
try is content with merely making a
reference to the Tariff Commission,
and I do not know whether even the
Tariff Commission will be able to
complete their examination by the
period from which the prices have to
be readjusted,

Shri V. P. Nayar: What is the price
demanded? Let us have an idea.

Shri Somani: A comprehensive
representation has been made to the
Ministry, and the various details of
increase in the manufacturing ex-
penses have been indicated therein,
and it is a question of factual
examination; and the Ministry itself
is convinced that the industry is
entitled to a reasonable increase in
prices.

My point is that jf such basic
industrics are forced to have un-
economic working and are not left
with adequate reserves to enable them
to carry out their programme of
modcrnisation and  expansion, then,
it is not in the national interest; it is
nol a question of the interests of that
particular jndustry only, but it is a
national question. The various indus-
tries of basic imporiance should be
allowed to funclion economically and
in a manner which will be very con-
Wucive to their growth and expansion,
so that the shorlage of these basic
commodities will not be felt by the
consumers,

Even in such a small matter as
patking charges, Government had for
some time imposed certain arbitrary
prices on the industry, but I would
not like to labour that point, because
the matter has been set right, and, I
have, therefore, nothing more to say.

My subm.ision in regard to the
price fixation policy is that whether
it is on the question of textiles or of
cement or paper, while Government
take every possible care to rigidly
enforce controlled prices in these
industries, the policy should be regu-
lated in such a manner as to leave
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adequate margin of profits with those
industries to enable themy to grow
and expand.

Another point to which various hon,
Members have made reference is
about the question of exports. I
would not certainly like to repeat
those arguments because the question
has been dealt with in all its aspects.
I would only like to draw the atten-
tion of Government to a very compre-
hensive representation which has
recently been made by the Federation
of Indian Chambers of Commerce and
Industry in regard to the promotion
of exports, I was rather disappointed
to find that the hon. Minister of Com-
merce and Industry, that is, the pre-
decessor of the present hon, Minister,
while speaking at a meeting of the
Export Advisory Council the other
day simply remarked that there was
nothing new in the Federation’s pro-
porals. Tt is not anything new that
is required, bul what is required is a
vigorous and dynamic programme
which will stimulate our exports, The
stagnation in our export trade
requires to be broken. We must take
vigorous and dvnamic measurcs to
sec that there is a substantial increase
in our exports. The simple sugges-
tions like currency retention, export
bonus, relief in income-tax for cxport
business have al] been adopted, and
adopted with very good results, in
highly industrialised countries like
Japan and West Germany, and 1 do
not sec the slightest justification why
our Government should not seriously
explore the practical aspects of these
suggestions. Thesc incentive schemes
wherever they have been tried have
given very good dividends. T have
no doubt that subject to certain safe-
guards, if these incentives like cur-
rency retention and rebate from
income-tax based on the increase in
exports on the basis of certain past
performance etc, are introduced, they
will really bring ahout a dynamic
increase in our exports, which is the
need of our economy at present. The
export trade requires to be reviewed
on an urgen' basis, and 1 do hope and
trust that every possible measure
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will be taken to see that our exports
do not remain stagnant but a sub-
stantial increase is brought about,

In this connection, I also concede
that there is a responsibility on the
various industries to promote export
trade and sce that everything possible
is done in this behalf, even if it be at
some sacrifice. And, I have no doubt
that whatever call will be made by
the hon. Minister of Commerce and
Industry in this connection will be
favourably responded to by the
various indusiries, to see that they
co-operate fully with the government
departments concerned in seeing that
the exports rise to the needs of the
situation,

15 hrs,

The only other point that I would
now like to touch upon is what our
hon, friend, Shri V. P, Nayar, yester-
day referred to and what our distin-
guished lady Member just now was
talking about—the concentration of
economic power. (Interruption). I
have no quarre] with the policy
which Government is following, to
give preference in all cases to new
entrepreneurs whenever they are
forthcoming  for any  industrial
project. So far as policy is concerned,
so far as I know, Government do take
proper care to see that our industrial
structure is as broadbased as is
feasible under the circumstances.
However, we have to take note
really of the needs of the situa-
tion. And, if really we want to
go forward in a rapid way towards
industrialisation, then, there is no
escape from the fact that big busi-
ness houses have got to be encouraged
and allowed to go ahead and utilise
their resources, both financial and
managerial capacity for the rapid pro-
gramme of industrialisation.

It is a known fact that mergers and
amalgamations are taking place in the
‘highly industrialised countries like
the the UK. and US.A. where even
the big corporations are merging into
giant and very huge organisations in
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order to ensure that they will be
able to function efficiently and play a
very signficant role in diversifying-
the various industrial projects in their
countries,

Shri V. P, Nayar: But they have no
code of socialism,

Shri Somani: Compared to the size
of those corporations, even our big-
gest business houses are almost
pygmies. We are nowhere near the
size of those corporations in the
United States and the United King-
dom and other highly industrialised
countries, If really we are to go for-
ward with industrialisation at a rapid
pace, there is no escape from the fact
that our business and industrial corpo-
rations have to grow bigger and
bigger in order to enable them to
fulfil  the responsibilities  which
modern technology and science
demands from the present industrial
structure. This is a historical fact
which can be reviewed on the basis of
the last 10 years. There have been
mergers angd amalgamations; and
there has been a tremendous growth
of very big and giant industries in
the industrial world and they play a
very significant role. I do not see
that there is any monopoly trend in
this country. Government is taki
enough care under the powers whi
they have under the various Acts; and
so far as the rich getting richer is
concerned, the Incorne-tax Act of the
Finance Minister will take care of
whatever extra income is derived, Iff
there is to be a ceiling on the growth
of industries on this ideological basis
of concentration of economic power,
I do not think it will be in the best
interests of the country. Omnce our
industrial potential is fully exploited
we can do that; but so far as the
present circumstances are concerned,
there is every justification for going
ahead to encourage big business
houses to utilise their resources for
the best interests of the country.

Shri Viswanatha Reddy (Rajampet):
Mr. Chairman, Sir, judging from the
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various indices of industrial produc-
tion and the number of new items
that are going into production, which
were formerly imported, and the gene-
ral buoyancy in the industrial world
in this country, I must say that the
functions with which the Ministry of
Commerce and Industry has been
charged are discharged very well, It
is our expectation that at the end of
the Third Five Year Plan, the country
will be in a position of economic take-
off. In order to arrive at this position,
the duties that have to be discharged
by this Ministry are very important,
and, in fact, they are very vital. In
bringing the country to thi: position,
the duties that have been performed
by this Ministry so far are quite
laudable and it gives us the hope
that within the prescribed period the
couniry would reach that particular
stage,

At this stage in the debate it is not
for me to go into the various points
which have been raised; it would be
in the nature of a repetition if I
mention them. Therefore, I would
confine my remarks to such of those
points which need a little more stress
and also some of the new points that
have not been raised,

Reference has already been made
by several speakers to the dispersal
of industries to wvarious wunder-
developed areas in the country. In
principle, this was accepted in the
Second Plan and has been reiterated
in the Third Plan also. However,
probably, due to various other diffl-
culties that gre faced by the Ministry
this policy has not been actively
pursued. Several speakers in the
committee which was specially set up
on industries to discuss the Draft
Third Five Year Plan—most of the
Members—stressed this point very
energetically. And the Member of
the Planning Commission who took
account of the speeches and made his
reply towards the end conceded that
thiz is a policy which has got to be
pursued with greater vigour, today.
I hope the hon. Minister and the
Ministry are well aware of this posi-
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tion and would do something at least
in the Third Five Year Plan,

I stand here as one of the Members
from Andhra Pradesh and it would
be my duty to represent to Govern-
ment some of the salient figures which
would help the hon. Minister to decide
the policies that are to be pursued
with reference to industrialisation in
the Andhra State. If I might mention

Shri V. P. Nayar: Do not ask for
heavy electricals,

Shri Viswanatha Reddy: I won't
demand as you did the other day. 1
won't threaten; but I would put my
case properly.

Here are some figures about the per
capita investment in industry. In the
Andhra Pradesh it is Rs, 10'68, while
in Bombay, it is Rs. 46'1, West Ben-
gal, Rs. 65-39, Madras, Rs. 19:6 and
the all-India average is Rs, 20. That
is to say that Andhra Pradesh |Is
exactly half the all-India average.

As regards per capitg income from
industry, the figures are: Andhra
Pradesh, Rs. 2023, Bombay, Rs. 79-07.
West Bengal Rs 80'87 and Madras
Rs. 39-01. The most important point
which I would like the hon. Minister
to note is that the all-India average is
Rs, 38'60. That is Andhra Pradesh,
again, is exactly half the all-Indla
average in this respect,

Shri V. P. Nayar: How is Kerala?

Shrl Viswanatha Reddy: I do not
have the figure: that would have been
your duty to place the figure,

Shri Harish Chandra Mathur
(Pali): Can you give the Rajasthan
figures?

Shri Viswanatha Reddy: I do not
have them.

Az regards the advance of national
income during the last two Plan
periods, in Andhra it is 70:22 per cent
and the all-India figure is 863 per
cent. "The per capita advance in
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national income is 28-86 in the Andhra
Pradesh and the all-India figure is
40°39. That is, again, just 60 per cent
ot the all-India average. It clearly
shows that in the matter of indust-
trialisation, the Andhra area is 50
far neglected. I would not like to
apportion the blame in this respect
because I quite recognise that in the
initial stages it would be the duty of
the Ministry of Commerce and Indus-
iry to see that the industries come up
in the country and not to dwell more
on the location of the industries. But
the time has now come when the
location of the industries has also got
to be actually considered.

It is presumed that by utilising the
provisions of the Industries( Develop-
moent and Regulation) Act the neces-
sary instructions would be given in
the matter of the location of these
industries. However, that has not
been done so far. The riew of the
private industry in this respect is
that while in the matter of the location
of the public sector industries this
principle of decentralisation is for-
gotten, why should it be insisted in
the matter of the private sector alone
—this principle of the dispersal of
industries, There is no answer to
this question. The public under-
takings should set an example by
their performance and then only it is
justifiable for us to use the provisions
of the Industries Development and
Regulation Act. In this connection, I
would like to mention about the
location of the heavy electrical pro-
jects, one of which is to be located
somewhere in the south. I would not
urge the location of this project in
Andhra Pradesh, if it is not at all
feasible on merits. My only request
is that, if on merits Andhra Pradesh
deserves this industry, no political or
other considerations should weigh
with the Government. Therefore, I
would urge that the location of this
industry should be urged merely on
merits. I leave this point there.

I would now like to refer to the
pricing policy of the products:in the
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public sector. In recent months there
is a great deal of controversy raging
in the country with regard to the
price policy that has to be pursued
in respect of the products of the
public sector undertakings. Two
views have been expressed. One view
is that all the public sector under-
takings should function on a no-
profit-no-loss basis. The other view
is that the products of these under-
takings should have a considerable
element of profit for these industries
are to contribute Rs, 440 crores to the
resources of the Third Plan. One
cannot dogmatically say which view
is correct. But the view that no loss-
no-profit policy should be pursued
can be rejected outright because of
the large investment made in them;
this investment is derived from the
public exchequer which in turp is
derived from the sacrifices of the
people of India. So, they must pro-
duce adequate returns and return to
the public exchequer instead of bene-
fiting one section of the community.
With regard to the price of products
coming out of these industries, the
guiding factor in my opinion should
be this. If it is a product which is
not at all manufactured in this coun-
try so far, the notional figure of the
landed cost of these products should
be a guide. In respect of those com-
modities which already figure in
indigenous manufacture, then the
market has already found its level and
the price in the open market or at
least the price that rules after allow-
ing for a reasonable margin of profit
should be the guiding factor in fix-
ing these prices. Since this question
is very much alive in view cf the fact
that several jndustries are coming
into production, I hope full attention
would be paid by the Ministry to this
problem.

I would like to refer to one or two
points which were referred to the
other day by Shri Mathur in respec.
of the small industries in this coun-
try. One very amazing thing which
Shri Mathur said the other day was
that during the last six months not a
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single loan application made to the
Small Industries Corporation has been
sanctioned.

Shri Harish Chandra Mathur: The
foreign exchange has not been made
available during the last six months
and so all the applications are accu-
mulating. The small industry people
had deposited about a crore of rupees
with the Corporation and that is lying
idle because the foreign exchange has
not been made available,

Shri Viswanatha Reddy: I stand
corrected. But even in respect of
loans, my submission is that the rate
at which these applications are dis-
posed of is very slow. Besides the
applications are vetted in the regional
corporations situated in various places
and finally they are passed on to the
chief institution which is in Delhi.
That is to say, the small entrepreneur
who makes his application through the
various regional corporations will
have to make a {trip to Delhi in
order to finalise his application. At
the time these regional corporations
were formed, it was intended that
these applications would be finally
disposed of in these regional corpora-
tions. Now, there is so much of
centralisation in this Corporation that
the small entrepreneurs are put to a
lot of difficulties. I would certainly
suggest for the consideration of the
Ministry that these applications should
be finally disposed of by these regional
corporations themselves rather than
coming to the main Corporation in
Delhi.

b Y

With regard to the supply of raw
materials, various small units situat-
ed particularly in the south, have not
received adequate supply of raw
material such as jron and steel and
also certain other non ferrous mate-
rial. I hope the hon. Minister would
take adequate care of the supply of
raw materials to these units which
have come into being some two or
three years ago . . . (Interruptions.)

Shrl V. P. Nayar: Sir, the hon.
Minister of Parliamentary Affairs |is

CHAITRA 20, 1883 (SAKA)

for Grants 10312
setting a bad example, the moment
he comes, to his junior colleagues.

Shri Viswanatha Reddy: Reference
has already been made by several
speakers to the recommendations of
the Estimates Committee in respect of
the licensing policy and I would not
like tu go into the details. Suffice it
to say that there seems to be some
sort of racketeering going on in licens-
ing, according to the Estimates Com-
mittee, the several corporations which
had come up today. Further, specific
references had been made by the
Estimates Committee with regard to
the allocation of quotas, particularly
to non-ferrous metal industries. Now,
the Estimates Committee, on the
strength of the evidence before it, has
stated that the raw material quota,
particularly to non ferrous metal in-
dustries Is given on the basis of cer-
tain basic yecar and not on the basis
of the performance of these industries
with the result that certain units
which receive large amounts of quota
of non-ferrous metals are not able to
use them. These units do indulge in
the sale of raw materials in the black
markets whereas the units which real-
1y utilise all these raw materials have
to purchase them in the open market
from those other units which get an
excess. 1 would certainly plead for
the allocation of raw material on the
basis of the performance of these
units in the previous licensing period
instead of on the basis of a certaln
bacic vear which is very much out of
date.

Lastly, T would like to pay a tribute
to our light engineering industry in
this country. It haz done a good job
in the matter of exporting its products.
These products have carned more
foreign exchange than was targeted
for them. T have also been told that
the quality and the price and the
finizh of these light engineering goods
compare favourablr with those  of
any other highly industrialised roun-
try. However, in the Third Plan a
target of Rs. 30 crores had been fixed
as the export earning of the light
engineering goods. To achieve this
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target, a suggestion has been made by
the Chairman of the Export Promotion
Council of these light engineering
goods that a percentage of the earn-
ings made in the export of these goods
should be made income-tax free as
had been done in Japan. That will
give a great boost to the export of
these commodities, If that is done, 1
am sure that the target could be
doubled.

The very last point which 1 would
like to mention is about the cotton
textile jndustry. As the House knows
very well. Andhrg Pradesh is a State
which produces a large amount of
cotton but the amount of spindleage
and Joomage allotted to Andhra Pra-
desh is very little. If you look at
the figures of production of cotton
and the utilisation of cotton you will
find that Andhra figures at the very
bottom. Is iy the function of the
Andhra State merely to produce cot-
ton and sell it to others, or, can
Andhra State be permitted to have
its own industry? This is the time,
1 am told, when spindleage and loom-
age are allocated. I would certainly
plead with the hon. Minister to see
that sufficient loomage and spindleage
are allocated to Andhra Pradesh if
there are applications.

Also, I have been told that for the
purpose of export of cloth, a flawless
cloth making plant is to be located
somewhere in the south. If I may
say so, Andhra Pradesh is the Dbest
area which is suited for the location
of this industry,

I am sorry I have got to say a lot
and 1 have said g lot with particular
reference to Andhra Pradesh  which
may probably have sounded rather
parochial but the House will bear
with me in the face of the fact that
Andhra Pradesh is very backward in
the matter of industries. and so I
have no other alternative but to plead
for special consideration to Andhra
Pradesh State.

*English translation of the speech delivered in Tamil.
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Shri Dharmalingam* (Thiruvan-
namalai): “Mr. Chairman, Sir, at the
outset let me thank you for the rare
privilege which you have conferred on
D.MXK. in allowing me as their spokes-
man to express their vlews on the
various facts of industrial and com-
mercial developmeént of this sub-con-
tinent. I am afraid I cannot help
protesting against the way South
Indian industry is deliberately crip-
pled by those perched on the high
pedestals of this North Indian Gov-
ernment. I can adduce myriads of
reasons and enumerate innumerable
examples to show how South Indian
industries have been emaciated by
calculated and cold-blooded conspiracy
of Delhi Government. Permit me,
Sir, to cite on the floor of this House
only a few examples of misrule and
mismanagement.

Proper incentives have not been
given to the beedi industry in the
South which earns and has enough
capacity to earn foreign exchange
which is badly needed for develop-
ment of this sub-continent. Sir, the
most glaring example of step-mother-
ly treatment is evident in the sphere
of handlooms. The production ceiling
has been raised for the mills sector
at the expense of handloom sector. All
sorts of textiles are at present ex-
clusively reserved for mill sector.
This is indeed unsatisfactory. Allow
me to appeal to the Minister of Com-
merce and Industry through you with
a view to alleviate the distress of
those employed in the handloom in-
dustry that he should see that the pro-
duction of bordered dhoties and sarees
should be exclusively reserved for the
handloom sector. I would suggest
that till such reservation is made
more subventions and subsidies should
be pgiven to the handloom industry.
If the Government is not step-mother-
l¥ in producing sales of handloom
goods, they should come forward to
give a rebate of 0:31 nP on festival
days and 010 nP on other days to
handloom goods on par with khadi
goods now given.
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The export potential of the hand-
loom industry should be fully explor-
ed without any further loss of time.
I find from the various reports of this
Ministry that export of handloom
cloth is decreasing year by year
whereas the export of mill textiles is
increasing. It is often said that the
decrease in handloom products is due
to bad quality of cloth. T may say
here that the bad quality, if it can
be called that way, is due to insuffi-
cient supply of dyestuffs and other
requisite chemicals which are the
mainstay of the handloom industry.
It is very unfortunate that import of
coa] tar and other essential dye-stuffs
are now the exclusive prerogative of
some predatory intermediaries in Bom-
bay with the result the South Indian
handloom industry are helpless at
present dependent on the scanty sup-
plies doled out by the Bombay im-
porters. This apart, the Bombay
demigods adulterate the dye-stuffs
resulting in  deterioration of the
quality and standards of South Indian
handloom products. The only solu-
tion to this malady appears to  be
the immediate grant of licences to the
Madras Handloom Board to enable
them to import dye-stuffs and other
chemicals through the Madras port.

I may be allowed to invite attention
of the Government to the incalculable
harm done to the film industry in the
South by discrimination shown by
the Government in the matter of al-
location of raw film quotas againsh
Madras. As a maiter of fact, Sir,
Tamil films command a wider audience
at home and abroad, earn more foreign
exchange than Hindi films. Therefore,
it passes my comprehension why the
North Indian film industry alone |is
now petted and pampered. I also
suggest that the installation of rew
film manufacturing factory at Ooty
should be expedited.

Another prominent example of dis-
crimination by the Central Govern-
ment against South is in the sphere
of fertilisers. The plants at Varanasi
and Nangal have started production
in full swing. Rourkela will com-
mence production in 1962, whereas in

L
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the much-neglected Neyveli in the
South, even the plant and machinery
have not yet been erected and it is a
pity, Neyveli is scheduled to begin
production only in 1963. The House
would of course join me in my feel-
ings of pain and remorse. I now
undergo in looking at the way South
Indian agriculture is sought to be
strangled in such an indirect way by
the Government. Inadequate alloca-
tion of iron and steel and provision of
other essential raw materials to feed
the various small industries in the in-
dustrial estate, Guindy, is yet another
example of the natural antipathy and
indifference of the North Indian Gov-
ernment against the South Indian
interest.

1 would appeal to the Central Gov-
ernment to accept the recommenda-
tion of the Madrag Government for
the setting up of sugar mills in
various parts of the Madras Statd in
general and Thiruvannamalai in
particular. The crying need of
Madras State at present is the setting
up of a heavy electrical factory on the
pattern of the one already set up in
Bhopal. More licences should bo
given for the setting up of industries
—medium and small-scale—in south.
Barring Perambur Coach Factory, no
other big industry has been set up
by the Government of India in publie
sector, whereas many  big industries
have been established in north during
the first and second Five Year plans.

Dr. M. 8. Aney (Nagpur): On a
point of order. The speech of the
hon. Member is very eloquent. But
Sir, are you in a position to regulate
the debate and see whether what he
speaks is relevant or lirrelevant,
whether all that he says is parlia-
mentary or unparllamentary?

Shri Dharmalingam: I have give an
English summary of my speech.

Mr. Chairman: All these points have
been considered and it has been the
accepted practice in the House to
allow the hon. Members who cannot
speak in Hindi or English to spesk
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in their own language. An English
version of the same speech is after-
wards made available.

Shri Dharmalingam: I have got an
English version of the speech with
me; only I am speaking in Tamil

Shri D. C. Sharma (Gurdaspur):
But how am I to understand what he
is talking?

Mr. Chairman: Hon. Members will
have {o bear with each other., Other-
wise, it will be difficuly for certain
Members to be effective in any way in
this House. This point may not be
discussed any further. The hon.
Member may continue his speech.

Shri Dharmalingam: Lasi but not
least is the conspicuous problem of
concentration and centralisation of
power in the various offices of the
Ministry of Commerce and Industry
which cluster round in New Delhi.
The people of the south are put to
great inconveniences and immense
hardships due to this factor and it is
high time that the important offices
of the Commerce and Industry Minis-
try were dispersed to various other
citicx  of this  sub-continent like
Madras, Bombay and Calcutta.

The Hon. Prime Minister and the
wnance Minister when they gé abroad
declare that if there Is lop-sided
development in the world, there will
be no equilibrium resulting in far-
reaching consequences. The lop-sided
development at the expense of the
south is prominently visible in this
very  sub-continent. Therefore, I
would like them to give to this due
consideration and not to throw stones
from a glass house.

Allow me to congratulate my
esteemed friend, Shri K. C. Reddy, n
his recent elevation. I am sure he
will acquit himself creditably and
prove equal to the task imposed on
him on the assignment to him of the
most important portfolio in the
Cabinet.

APRIL 10, 1961

for Grants 10318

Shri Maniyangadan
rose—

(Kottayam)

Shri V. P. Nayar: He may speak in
Malayalam.

Shri Maniyangadan: I would like
very much to speak in Malayalam,
but fortunately or unfortunately I
know a bit of English and I do not
want to inconvenience the majority of
the Members here, though sometimes
I am inconvenienced because of my
lack of knowledge of Hindi.

I have to congratulate the Ministry
on the phenomenal achievements that
they were able to achieve during ast
year. I do mnof thifik there is any
country in the world which has
been able to achieve so much in the
industrial field in so short a time, in
the circumstances in which we are
placed. Production has considerably
increased. 1t has been referred oy
several hon. Members and I do not
want to go into details. In the mat-
ter of exports also, reference has been
made by several Members, We have
achieved tie target in the second Five
Year Plan as regards exports. But 1
may submit that though we have
achieved the target and other efforts
are being made to increase exports, I
am one of those who think that we
would not be able to cope with our
foreign exchange needs by exports
alone. Our share of export trade in
world trade is decreasing, as wili be
clear from the figures. In 1048 it
was 2'6 per cent whereas in 1958 it
came down to 1'3 per cent. Tn the
case of industrially advanced coun-
tries, their share in world trade has
increased while an under-developed
country like India finds that its share
has decreased. We have to face com-
petitors in the world market and as
I said, 1 do not think we will be able
to meet our foreign exchange needs
merely by exports alone. So, more
efforts should be made to produce (he
raw materials which are necessary for
our industries and other develop-
mental activities. Unless that is done,
we will find that more and more im-
port controls have to be exercised and
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thereby we will be finding difficulties
in our developmental activities. If we
are to avoid that our main attempt
must be to produce more and more
raw materials that are necessary.

Another factor that I wish to point
out is the price factor, what I mean
is, the prices of articles produced by
our industries. It is an admitted fact
that the goods that are manufactured
in India are valued much higher than
those in other countries. In spite of
the fact that labour is considerably
cheap here, this fact remains. It is
high time we gave thought to this
aspect. Whether it be for internal
consumption or for export, we huve
to face competition from other :0.in-
tries and it is high time we fixed the
prices in consonance with world prices.
Cost accountancy has been introduced.
but still there is not much improve-
ment. I would submit that some
method should be devised by .vhk.ch
the productivity of each person em-
ployed in a particular enterprise .nuld
be measured. In several of our enter-
prises production per man-day is
lower when compared to that in
other countries. This is a defect
which has to be eradicated. Now
we have reached a stage in our in-
dustrial development when it is ..eces-
sary for us to assess the production
per man-day in the industry. This
must t» increased, and then only we
will be able to lower the prices. It
cannot be said that our workmen or
our engineers are not competent
enough to bring about this result.

1 may refer to the activities of the
Hindustan Machine Tools Factory,
Bangalore. It is gratifying to note
that the products there are valued,
though not less, at least equal to the
products of other countries like Ame-
rica and other Furopean countries.
Not only that, that factory has over-
stepped the production targets fixed
for it. So if this aspect is given the
importance which it deserves in the
public sector, my submission is that
the private sector also will follow
suit. I may also appeal to the trade
unions and labour leaders to give
some importance to this aspect also.
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Now, Sir, T desire to take up the
question of the plantation industry.
Here 1 may only specifically mention
rubber. Tea has been referred to
here. Rubber is a commodity which
we need very much for our industrial
activities. The consumption of rubber
has increased considerably. In 1956
it was 20,460 tons. In 1960 it has in-
creased to 45,941 tons. In 1956 we
were importing 6,566 tons of rub-
ber, whereas in 1960 we have import-
ed 22,049 tons. Sir, with the fast
developing rubber manufacturing in-
dustry the necessity for more and
more rubber is obvious. The cost of
rubber that was imported in 1960 is
assessed to be about Rs. 105 crores.
Over and above saving foreign
exchange, it has got a very great
employment potential also.

There is a scheme with the Gov-
ernment to produce synthetic rubber.
I have no objection to that, but I
may submit that the production of
synthetic rubber will not meet our
requirements of rubber,

There is a proposal before the Gov-
ernment for encouraging small holders.
That is welcome. But T may also
submit that large growers also have
to be encouraged. The cost of plant-
ing one acre of rubber is about
Rs. 2,000 to Rs. 2,500. They must be
provided funds by loans. We find that
forecigners are the main pioneers in
this field in our country and after in-
dependence they are not at all in-
terested in investing any further capi-
tal here. As far as Indian planters
are concerned they are lacking in
funds.

Kerala is the main rubber produc-
ing area in the country. The com-
mercial banks there are not in a
position to help these planters, the
main reason being the policy of the
Reserve Bank. So the only alterna-
tive is Government aid. Rubber tree
giveg yield only seven or eight years
after planting. So I suggest that
some loan should be given to the
rubber planters for replanting as also
for new planting. For replanting, of
course, there ig a subsidy scheme. I
suggest that for new planting loans
should be given. It need not be given
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in a slump sum, it need be given
during the course of seven years in
instalments and from the eighth year
onways it could be realised.

In this connection, I may suggest
the establishment of a Plantation
Finance Corporation or something of
that sort just on the lines of the In-
dustrial Finance Corporation. Planta-
tions should be considered on a par
with other industries, and funds
should be made available to this cor-
poration through the Reserve Bank
and the State Bank. In Malaya there
is a Rubber Finance Board. With re-
gard to coffee also the same thing
should be done. My submission is,
with regard to these plantations they
must be considered equal in import-
ance with other industries not only
from the point of view as foreign
exchange earners but also as commo-
dities which save foreign exchange for
our industries. As I submitted ear-
lier, if we are not able to earn more
and more foreign exchange—by earn-
ing foreign exchange I mean the ne-
cessity for foreign exchange expen-
diture being decreased considerably—
we would not be able to develop our
industries.

Then, I may be permitted to speak a
few words about the State of Kerala
from which I come. Sir, it is the
declared policy of the Government
that regional balance should be main-
tained in the matter of development.
This was declared in the First and the
Second Plans and in the Draft Out-
line of the Third Plan also this has
been declared. Now, in Kerala, near-
ly 20 per cent of the population
depend on production other than cul-
tivation and they contribute only
about 10:2 per cent of the State in-
come, whereas the all-India figures are
that 10 per cent of the population
depend on production other than cul-
tivation and they contribute 18'6 per
cent of the national income. Again,
out of the total regional income of the
State only 3'6 per cent ls contribu-
ted by factory industries against the
all-India figure of 8'6 per cent. This
is an indication of the industrial
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backwardness of the State. We are
proud of the achievements we have
made during the last two Plans. We
are proud of Rourkela, Bhilai and
other things. We are proud of the
fertiliser factories and so many other
things. But when we go beyond the
Western Ghats we find that there is
nothing., This matter has to be look-
ed into. I may submit, Sir, that the
people of that State are feeling a
sense of frustration and this should
not be allowed to continue.

A reference was made to the heavy
electrical equipment factory. A com-
mittce has been appointed for this
purpose. I do not know what their
report is. The hon. Member from
Andhra said that it should be located
in Andhra. An hon. Member from
Madras claims that it must go to
Madras. Shri V. P. Nayar mentioned
yesterday that it should go to Kerala.
What I submit is, having regard to
the industrial backwardness of Kerala,
due importance should be given in
the matter of establishing heavy in-
dustries there. The industrial back-
wardness is due to the absence of
heavy indusiries in that State. The
dearth of heavy industries, including
engineering industries, in the State is
keenly felt and it should be removed
for setting up a proper base for the
industrial development of the State.
Once heavy industries are started,
light industries will automatically
come up, thus increasing the overall
industrial employment and production.
One of the main points here is the
lack of raw materials like oil, iron
etc. Only a geological survey of the
State can show its potentialities.
Whatever that may be, my submis-
sion is that the lack of raw materials
should not be the reason for
denying heavy industries to a parti-
cular area. Apart from raw mate-
rials, the availability of cheap electric
power, man power and other similar
factors should also be taken into con-
sideration. It is a mistake to think
that industries could be started only
in those regions where raw materials
are available. The declared policy of
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the Government that regional dispari-
ties should be removed must always
be kept in mind. It is in this context
that we have to look into the ques-
tion of the establishment of the heavy
electrical factory at Kerala. My in-
formation is that the Government of
Kerala have satisfied the committee . ..

Mr. Chairman: The hon. Member is
exceeding his time-limit.

Shri Maniyangadan: As the first
bell was rung just now, T thought I
will have two minutes.

Mr. Chairman: More than two
minutes have passed after my first
bell.

Shri Maniyangadan: 1 wil finish
in a minute.

1 was referring to the establish-
ment of the heavy electrical factory
in Kerala. My information is that
the State Government has satisfied
the committee in all respects that
Kerala is an ideal place for the estab-
lishment of that factory. If that is
denied to that State, it would be a
clear case of injustice and people of
that State will be feeling that in-
justice has been done to them, which
will lead to furstration.

Then, the Planning Board of Kerala
State has demanded that Rs. 100
crores should be allotted to that State
during the Third Plan in the public
sector. I submit that it is a modest
figure and it should be agreed to.
With regard to the private sector in-
dustries, in the matter of issuing
licences, the licensing authorities and
the Government should see that re-
gional disparities are avoided. For
that purpose some incentives should
be given to people to start industries
in regions where industries are lack-
ing, by issuing licences in such cases.

gt afn q@w (W)
AN ATEW, Ife® qAeT | AT AT
IGW ¢ 39 #) fafoas &1 7 W=
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WTET | WTSqZ 92T AT Y ATH THTL
FTAT § T2 TIL ST 41 T A3 W
AT T1ZFT FaT #7 wrw Y He
fafsqw & g7 & s Wl ag goem
TATHRT FTAT T

e WiZ ITM AT ZAIX TgT A
TEA T Y7 ZATT AN T Ry ¥ g o,
]84 az #, fagfoat &1 a3 aredw
& faaar =ifeq 1 57 *1 ggi 0K
FAA Y gArAT A4 A wfem
fazsiy F=afrar gt 91 s wqrfo
AT 3T F AT JACH 0, A FIH
7 2, I8 77 A9f FACFAT AMFT T AY
AT | AT FH JATH q JTAT AT
g1 T IT FY gHIL T@T IAFT AL TATA
zar wifg” 1 fa¥eit Feafai & are #§
IS A TR &Y AfA f @, g 7O
ara ¥ Fg v 59 A ¥ frxfagi
&1 {1 T WA ATAT §, THAT AR ARAT
2 | Tz a1 g Afa a7 o fe waT
gzi fa2el Fe{AgT & "rq w7 Hrerq-
T AT 3 A IT H w9 g2 feemy
gary @A mfey oW g g A
% 6% & T qA a1 g 1 fazedy
FrrfAg] & T TR ITAHA THA R,
IT X ATTAGH & AR AT AR AAET
g wtaAt gy g Y & A Y
FA & vrewzrEwiz T oY gyt A gwm
37 & ®rq wfeadiow 78 w7 oTRa &)
FA & T A7 o 7 A e g
g a7 fazafy sefaat gnt fege
wfed w1 T 97 37 wrw T
w3 7 I % wfwmdee wa @
afers Fodrerx wifes, ffe= 3w v
Ty ? AL &1 farayar, ma e,
oifddf & fas w17 a1 3T T WA
iRGrAA AT I T A @
X7 WY, aF T g1 A9 Y gArdy
A AT IR AR @y @ 3w & ol
%! fem 77 & Yoy Am@, o A A
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g F19 & | AT ¥ FEm 4
¢ fr fazat swafqar @1 agf &9 7%
T 9F17 FY Agfrd faerat 9 oF 79
"qT IANW T F aga wfsaE gy
# Fr¢ g A ara Ag FaEr
fa ST &1 w7 gHr & WK f9gA
gzagdmrg fR A am g arR e
13T AT FAT , A IT AW
77 & g g0 @ AT ITF AIAT Ay AT
FEANZ 1w AR frm A a ™
TIF FTATA 2, T2 A FAA 7 78 Araw |
fazzly  weafagr gare agi & fravge
Rt ¥ ATHT &1, I & eyt £
T HIT g9 A%E ¥ A AIAT ATH
frrr=a #Y Fxforo w9t 2 ZaTd A
& Jm 39 qvg ¥ fermd mifeag o
AE T wEA ¥ I IWW AN AT
fasg & &Y T 77 ®IFF 37T TR
foamdar aat 8 | mzar Y geqrd A1 oo w1
T T T & AE TEAT )

FAIT AR w7 AR & fAr A
2 T X FET ¥ AW BT { aAAr
farmra 27 &\ 99 97 9 T4 2 & Far
TAAY § qEeTer |, @ A fae @ fE
ZH WY F THTHOA WIRET G
W g I F TR i T
F @ 7 & o AT Avfed, 597 &
et warT &Y fararaa A g R A
qg & fF w0y 7¢ o geaEa Y Sy @
& IT FT AT g H WA qH, QA
ard w1 ma & 1 fow ofdfeafaar &
tftadas & st @ a7 ofcfeafaar
oA a7 &Y AYM aE ;I dar § )
IHE 1T I 4N A T2y Avar § ROy
afi wm ) fetgm d ¢ AT & WA
frrer ovga | gafed ¥ faad @
W9 T §F q7Z WY sqqeqT AT wigq
form ¥ sredw faed ® woeft 3T 7
| W wrg fazdY Wi o fafreft
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Fmad Y QY fZT F wegT IF FT q4Aq0q
AT AAT AAEA | ATA THFATTAAE
& ad s =rfzd, afes = 0 &
wara fear g fe ofeqdaa 39
FT#T FIANE AT FAT G FIATE |
aft FrH g1 "Far § 1 gure safaan
Ft wftdy v F 37 & oAy e
# T A1EAT (Ao § a9 X AqdT 2
oY 39 F wrAr 7 97 A7 &1 F3%
o g sz my &1 frad
IEHT 57 §7Z J (FaAAT &7 % UG 2@
g& w7 e & a7 foEET 2t
FFA & I fF geaare w1 fF svar faem,
& faer ar 93T faeer | 9 98 a3
grafaat % qraey § g9 938 T @T 8,
fora & qror fra =1 1 2, a1 fRT qrgsT
gt ¥ fa7 qur wg 7 7 oweEr
qrrEE & # 37§14 FE AqET &1
721 8, A9 &7 AraAT graey 1 fFa
arars grr ? gafag @ famdy &
f& z# % are o o1 F12 TreAT fA70eT
T

ITT AT ATTHAT ATT F TT Hg
9gT AT R, T TEATT 1) AAE 7 A
faet wY7 awg &1, a1 {9 T a9 Argds
23 w1 wiywe gar @ F osfesd
ATOR T § W IT F A A g
FFW § 1w & FF Qe T g
A Fft & Y AT F, WX ;WA LAY
Wit P o @wag ¥
w1 ¥ fi g w1 w7 w=lr § Frg & P
IO I ¥ TE % A WK
JuRt & WPy F wor g gy WK ANy
g ST FH AT I A ALK aF |
F Wrq ®Y O Firare 3T IR0 E | g
TgT AN T T QG | A T
@ fog aTg ¥ 997 ! AW WHA ¥
Frwre &Y o fakw ¥ T W A
o fiear anely & ¥ W @ SWw Y
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AT F £ ¢, fadelt o) w7 777 §
fF ag  o=< 171 sy £ f oY 327
R X qmar § 9o & fpfr A A
F9 AG & | 79 & wgl, 39 § o wlew
TSN VT | 77 3w AT G Frward |
ag I G2 e a<g & I F AT
et M IR gz & 7 5%
I F FAN A Ar@T F qUIET S
&) waare # faar § IR
FT FTET F HAT Frer w74 w faqr ™1
g 1 AfE Y T A 3 g A F g
T A IT B A w9 ¥ Fw Fear & A
ag A Twh § TEY /AT | qw qW A
F ATET A qIIT A FT JAT FT T
&t &t T o a4y B2 1§ qg A7 G
T | gafe A ag AT E ST S
RERIT g a4 AT AT avg q
YTTHT LT T@AT GIT, AL T 7 AT
TR 1 a1 A g ey fazay
gl % FWAST d g7 Te=IT Bl
agrAr 3 =rfgw |« wrrA qTIET &I
T F4 7.7 frar A sa aw gy
qoE T F4 Ag w3 77 T A
§IET #7 I9 APAT |

16 hrs.

g &t Afa & fr 7EerQ drare-
e N SrwrET . wd 9 g
qraredra faah ag awdt & 37 g
AT J1 | AFFET 9T A9 FT R G
€T T FON &1 qEErQ) Avargfeat #4
Y | R a1 & A Wy £y ITE
21 ATgA § 1 13 AT TER g "
arangd % gf ) | g W T N
Qadrg Aqe gl ) ) IF oA A
N W 200 FET T AR Yoo
qIIE ZH AT 97 | X 0¥ 2T W
Wrarefent o wAmay § o A
0% ¥y garT e f A qw ¥3,000
w9q fipgrt ®Y dg aizd § Y ITH!
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T AT FW Y, T Y, AT I ATEY
et ST 9 w@T § IEEr IR
Fr §1 FTGT AT § 1 R A gE
T AMA T foear gE¥ g M
TF FAT §I47T FIIT QFAEA &1 T9
AT § 1 IEHT (RSo—L% W EM
OITET AT faArs: | wy qr w7 agh
T FA7, I AT 1 Frey, qrege A,
9 AT &1 9@ 97, 1T qJrE w7 &
w¥ee frew 797 o 31 o A frear-
frag fiF & | A vy T T @
FAMAT AEAT £ | 9 IA1 §T 99 %W qg
3 a3 ¥ aw @ @ WA & fag
qmﬁfma‘rﬂ%mtwmfm.
T AR T g | faasfy omaTgA
woqfrat, T W W frew &
AT & ST FAT ATH A FA G AEE
& Ay ¥ e g gt w0y AT
F1 qae w7 §, 97 & wrr g fw
fawm & qar gar & 1 I ag g
Wamgfrgragdt v ga @
afwa sroe) a A § wad T & Ay
Y ATH FE AgHTQ Syanefeqt
T AT AT | gy &y faet & n
9% A2 ¥ W9 AE g g6 8T
Foraar qagee qord W2y W iz A6
IAAT TR FEAT QP |

gz ) A & TR TS
T g | W ¥ wET W A e Ay
ST Y TG T §, T W AW
A &, 3T ArTw g § f e ey
& fergr o 76T £, ag fesfr o fedft acg
¥ iz AT agr wm wT geT §
TRy g ¥ @ Y ) e | waferg
A8 favdy & f& 2gmr & At w1 A
agQ ¥ A gz avn €1 Ptz faw org
CawT Tree frerera wifge |y a g
fr gw aY of *1 W27 2 3Y §, farewr
STAT IS FH § | qg R Y §
qaT & Frmac § 1 nfar 22 o aga
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[g+ft aforgs q2)

Mad ¥z FE wer-Her AT a1 @ g
7g A gW A o A F e srer-sre
AEqT FL A Z 1 AT E | 9
gt ¥ AT weLi § ge wrafag) £ A
driie 7t Agr faer ag demr = fgg

HY A7 A =T & art ¥ O
ferrrra s £ 0 faeg Y &1 ST =T
2 Tz fFArAT &1 W99A WA 7 w4t
AN WY AN aeas oA ad
T WA E 0 ITE T AL AAT
zafan g faady @ 5 8 v W
Wt o A w7 Ay ey sy

7 A Gl ogw A% 3wk fm
wA Fvar =rfem

Y F@ OF ogAT F oA
FrEA F qAEE § FH AR
TE T AT WO AT I R
g w7 faadr 7@ @t oww o
gt A4 F F@E g g a
WA AT g 1 A A oga g fR
art fegema 7 g1 wafan & famar
gfyw a9 fagr smAr & 1 IAwr
3H #99 Awfusw FFFT A Ay &
TERT FAT W7 § qg A®T @AY
Arfgq | WX AE WYFT FIH A
A gz fafmd =@ Y TR
fas ®< w9 41 B = TfRg
f& @FT w7 FC & | GIw! qGHIA
gqrg  faem ofgw

qR N Ay femr A e fan
TINE |

Shri Balasaheb Patil (Miraj): Mr.
Chairman, Sir, it has been stated in
the report and summary of the Com-
merce and Industry Ministry that
there was buoyant activity in all the
flelds of economic growth. At the
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same time in the first page of the

Summary it is said:

“There are, however, some in-
dustries which did not participate
in thig buoyant trend. Cloth and
yarn just maintained the pre-
vious year’s level of production,
and the increase in the prices of
cotton textiles caused concern.”

There was a spurt in the prices of
cotton textiles and the Ministry
thought it fit to appoint a Working
Group for the Cotton Textile Indus-
try. Just now, one of the business-
men in that industry, who was also a
member of the Working Group, spoke.
But he did not make any mention
about the prices of cotton textiles.
One of the many recommendations
made by the Group, I understand, is
the modernisation and replacement of
machinery, to be brought from foreign
countries. It hag been suggested that
the industry may be given a loan of
Rs. 100 crores from one of the Cor-
porations.

[Mr, DEPUTY-SPEAKER in the Chair]

Now, Sir, it has been admitted that
this industry did nol take part in the
buoyant activity seen in the case of
certain other industries. The textile
industry has earned a lot of profit
during the last several years. When
the Working Group to go into the
question of modernisation and reha-
bilitation of the textile machinery was
appointed, I thought that the Group
would go into the question of holdings
of businessmen and the profits that
they are earning, at least from the
books that they are maintaining for
purposes of income tax and sales tax.

Shri V. P. Nayar: They maintain
more than one book. :

Shri Balassheb Patil: It is enough
if they are calculated from the books
presented by them to the income-tax
officers. That will show that many
crores earned by the textile business-
men are lying idle and they are in-
vesting it in certain other industries,

-
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which will bring them more profits.
In view of this there is no need for
them to take a loan of Rs. 100 crores.
Government should take a film line
and tell this industry that moderni-
sation of the plants should be done at
its own cost. At the same time,
modernisation should be effected in
such a way that, there is no retrench-
ment of workers and there is no fall
in production. Tt should also be seen
that prices do not go up as a result
of modernisation. There are enough
powers in the hands of Government to
bring this about. But they are not
using them. And that is why there
is concentration of economic power
in the hands of certain business
firms. In justification of this it
is stated that these firms pro-
vide the capital and undertake risks.
Under these circumstances there is
some sort of possibility of getting a
large amount. But my submission at
this stage is that while there may not
be a limit to the making of profits,
there cannot be an unlimited scope
for the accumulation of profits. Gov-
ernment should take certain steps to
see that this accumulation is not con-
centrated in a few hands or that it is
put to use to foster new industries or
that the benefits from this concentra-
tion go to the people at large. This
has not been done, and it is one of the
failures of this Ministry during the
Jast ten years. -

So many hon. Members have attack-
ed the policy about foreign trade.
We have also been reading for the
last four years that it has been dec-
reasing and that there is a gap of
nearly three to four hundred crores
of rupees. We are saying that much
foreign exchange is required for
setting up new industries. There is
industrialisation. @We have been
scarching in the wvarious reports, in
the reports of the Estimates Com-
mittee. in the reports of the Ministry
and other reports as to why this
trend is going on for the last four
years. I expected the hon. Minister
and the other friends who are in the
business line and who preceded me,
to throw some light as to why this
trend ig going on and why the trade

CHAITRA 20, 1883 (SAKA)

for Grants 10332

is decreasing for the past four years
whether it is due to the competitior
in the world market that there is nc
place for Indian goods outside, or
whether the quality of the Indian
goods is not good, or whether the in-
herent defect is in its manufacture
that it cannot be sold out. These
things must be investigated thorough-
ly by the Ministry as to why this
trend has been going on for the last
four or five years, and some explana-
tion must be offered to us so that we
may also thing about these things and
make our suggestiong to the Minis-
try. Of course, it is not given o a
layman to offer advice to the Com-
merce and Industry Ministry which is
a most complicated and technical
kind of Ministry. At the same time
we can try to help them.

One distressing feature is, while we
speak of getting foreign exchange and
sending some goods to the foreign
markets, there is a tendency on the
part of the producers to demand from
the Government a price rise. I will
quote some of the instances in that
respect. Only day before yesterday
there was a meeting of the Indian
Sugar Mills Association and its Pre-
sident has statedq that there is a
qunantity of nearly 9 lakh tons of
sugar which can be exported. At the
same he said that there is & possi-
bility of their incurring a loss if they
export this sugar and therefore he has
urged that the price of sugar must be
increased for internal consumption.
This is one of the examples.

And then T read in the Estimates
Committee report something about the
Coffee Board. It has been stated
there that the sale of the plantation
coffee in the foreign markets ig dec-
reasing and therefore the Coffee
Board has suggested that there could
be some increase in the price for the
internal consumption, so that they
could cover up the losses in the
fore’gn trade.

If these things are going on in thias
manner, my submission will be that
it is no use talking of having develop-
ment here at the cost of the poor
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tax-payers. Let us thing for a few
moments and see why it is happening
like this.

Not only this. In regard to cement
also, the Estimates Committee have
stated something about the prices of
cement. There the State Trading
Corporation is having the trade, the
distribution of cement etc. and they
have inflated or increased the costs.
That is why the actual price for the
consumer is much more than the ex-
factory price. The Estimates Com-
mittee has stated that there is no
justification for it. Equally interest-
ing is the feature of increasing of
prices by the STC. The STC has
earned a huge surplus on cement due
to the inflation of the various ele-
ments of costs included in the price.
The Estimates Committee has made
various recommendations in this
respect, and I hope that Government
will seriously look into the matter
and see why thig sort of thing has
been allowed for nearly four years or
more. And what is more, cement is
not available in the open market for
the consumer. Of course, in the
so-called blackmarket, large quanti-
ties are available. We laymen can-
not understand the phenomenon
working behind it, whether it is
because of the system of giving quotas
to the States or it is because of the
system of distribution that the prices
are going up for the consumer, or
whether it is because more and more
mil!ls and factories are coming up.
Especially, in the State of Maharash-
tra, there is enormous buying activity
going on on the part of the sugar
mills. 17 new co-operative sugar
factories have come into existence
since last year, and many more persong
are forming themselves into co-opera-
tive sugar factories, and are applying
to Government for registration.

The position in regard to ammo-
nium sulphate and other fertilisers is
that they are not available in ade-
quate quantities. The Report of the
Estimates Committee on Sindri Fer-
tilisers and Chemicals is a shocking
one. There is a failure in every res-
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pect. To quote only a few of their
observations, there is a constant dec-
rease in production, the rated capa-""'
city is not fully used, no prompt and
diligent attention has been given to
the working of gas generators, there
is a faulty expansion scheme from
the very beginning, there are surplus
supervisory staff and there is also most
negligent accounting of the materials
and the actuals. In every respect,
you will find from the Report of the
Estimates Committee, that things are
not going on well in this public en-
terprise. If things are going on in
this way, and at a time when we
need more fertilisers, and at a time
when the prices also are not very
cheap, then it reflects a bad state of
affairs. After all, the representatives
of this Ministry were also there to
give evidence before the Estimates
Committee, and the Ministry was not
in a position to answer the questions
put to them clearly and properly. This
is a shocking state of affairs. And
yet, we are thinking of having more
fertiliser factories in Nangal, Cambay
and in Orissa or other places. If
things go on in this fashion, then we
have to think over the matter once
again as to whether we can invest
money to this extent in these public
enterprises in the future. Are we not
entitled to have a proper checking
and proper accounting from the
persons who are responsible for the
running of these enterprises? Are
not Government responsible to the
people for them? If they are not,
then it is no use going on with these
public enterprises. Let them be given
over to the private sector. This
Ministry has favoured so many
other private enterprises and given
permission to them in many flelds.
So, there would be nothing wrong if
such a step ig taken.

I have heard, for instance—though
I cannot quote any authority in this
behalf—that in Maharashtra, what- .
ever remains of the sugarcane after
the sugar is taken out of it, namely
the molasses—were to be sent out to
the foreign countries. But I have
come to know from unofficial sources
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that the factories have not been
allowed to do so, but instead they
have been forced by this Ministry and
the other Ministry that is concerned,
to let the molasses run into the rivers,
with the result that the water is not
worth drinking nowadays. There
were applications made for the getting
of licences for distilling these
molasses into spirit, but the applica-
tions of these co-operative factories
have been turned down. On the
contrary, I have heard that some busi-
nesmen from Bombay hag been given
to the licence to erect a factory in
Maharashtra. This is wonderful way
in which the scheme is being worked.
There are so many other instances of
this nature.

So far as the small-scale industries
are concerned, the paltern envisaged
in the Second Plan is that there
should be a group of villages, and
those villages will start the small-
sca'e industries, so that the material
will be available to the people nearby
and more and more people will be
benefited especially in the rural areas;
then, they may be tacked on to a
large centre, and then, ultimately
they may go to the big towns. But I
find that in the 5 years or 4 years of
the Second Plan that the small secale
industries are springing up around the
big large-scale industries which are
gathering in cities. The so-called
estates like the Okhla Estate, the in-
dustrial estates, neary 97 of them
were contemplated in the Second Plan.
Out of that only 20 were given to
the rural places. I was surprised to
rend this morning that only one is
functioning within 5 years. This is
what you are doing for the rural
classes, which is more so far as the
population is concerned.

Therefore, my first submission will
be that if you want to increase the
small-scale industries, if you want to
give the benefit of it to the people,
take these industries to the people
and not the pople to the industries.
And, this can be done by decentralisa-
tion. Instead of doing that you are
creating 50 many institutions like the
N.D.C. and spending money on them;
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you are creating so many institutions
like the Export Promotion Council and
all that. It goes into pages. The Esti-
mates Committee has suggested that
there should not be so many councils
to give advice to the Government.
There is a suggestion also to put a
check on this.

Furthermore, in this export promo-
tion, there are certain emporia and
exhibitions in foreign countries and it
is shocking to read the audit reports
about these, how money is spent with-
out any justifiable reason and so on.
Yet Government is going on with
these things and the expenditure is
increasing.

One more point. In the Khadi and
Villages Industries, there is one
scheme which is called the swava-
lamban scheme. That is those who
spin themselves, without giving the
yarn to the weuaver they gel a rebate.
Whep, it is given to the weaver there
is 75 per cent rebate on that and
he has to pay only 25 per cent.
In the swavalamban scheme whatl we
find is this. The cooperative societies
get the government rebate and the
subsidy and 12 per cent. That is how
these are benefited. But there are so
many centires of this Khadi Board in
which false accounts and false books
are kept. A person takes yarn from
somewhere, gives il to the society and
the society’s people report to the
society and the society manufacturea
the goods and the Government pays
the subsidy. This is what is going on.
A suggestion has been given from all
quarters that this scheme should be
scrapped altogether. It has been de-
fective from the beginning and it
gives benefit only to the thieves. This
Ministry should think over thig and
all such schemes. This rebate gystem,
though it is very good in the initial
stages, should not be continued for ages
together. In the name of giving more
employment to the people what are
you doing? It is the tax-payer who
has to pay the moncy and that goes
to some organisation and the organi-
sation gives contracts to some con-
tractors and the benefit goes only
to a few persons. The poor people,
the real people, are not benefitd by



20337 Demands

[Shri Balasaheb Patil]

this rebate system. So, the Ministry
should think over this too. This is
all I want to urge on the Government.

Shri Manubhai Shah: Mr. Deputy-
Speaker, Sir, I am really extremely
gateful to the House for the almost
unanimous complaints. Excepting my
hon, friend, who spoke in Tamil—and
I could not understand whether he
was complimenting the Ministry or
otherwise—the rest of the Members
whom I heard were full of compli-
ments for the working of this Minis-
try in the last year., We are all very
grateful to them for this compliment
that they have showered. But I would
also like to place before them some
more basic facts in order that appre-
ciation which they have conveyed in
general terms could be better under-
stood both by this august House and
the country in general. Very few rea-
lise; even those of us like myself and
my colleagues who are so much en-
grossed in the work of this Ministry
and the development of trade and in-
dustry in this country some times
hardly realise the fast pace of develop-
ment that this country has launched
upon and is actually achieving from
vear to yvear. When I speak of the in-
dustrial development of this country, I
would first like to place before the
House the progress made in the large
scale industry in the last flve years.
The House will be pleased to
know that 477 industrial licences were
issued in 1956 and they rose almost
to 1912 in 1960. As I see the figures
before me from year to year, the in.
dustries, both substantial expansion
and new, coming up in our country
are going up not in arithemetical pro-
gression but more or less in goemetri-
cal progression and sometimes I
shudder to think whether in future, as
time goes by, we shall be able to
maintain this tempo of development
which claims almost 2000 industries in
1960 Sir, T would also like to urge
here that it is not merely the gross
product which iz going up. We have
circulated, as ig the practice with our
Ministry from year to year, a paper
which goes into the detail in every
industry. and the industrial production
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from year to year is given in terms
of the standard value of 1957. Here
I would like to draw the attention
of the House that in these industrial
licences which I mentioned, very large
number of new units, entirely new
and outside the traditional industrial
holders and the industrial entrepre-
neurs and new articles are almost
abounding. In the year 1856, if I may
say so, 267 new units with 111 new
articles were licensed and in 1960 the
licences for new units and new articles
rose to 1090. Out of these, new units
were 594 and new articles
were 496. 1 want to cmphasise this
aspect because it is hardly realised
that we are completely changing rthe
pattern of this country’s industrial
economy from the one of the colonial
type which we inherited at the time
of Independence to one of the most
modern and technologically progres-
sive type that we are launching upon
from Plan to Plan. This is a feature
which many of my hon, friends +ho
are conversant with the industry do
realise and appreciate but many other
hon, Members and the general popu-
lation in the country hardly come to
know what actually is the technologi-
cal progress in this country. I can
say with all humility that in the last
five years and in the coming years as
I see, what we have covered is practi-
cally every branch of science and
modern technology and any country
can certainly be proud of it. I can hum-
bly suggest that we can make a com-
parison with even the East Europcan
countries and of course with the un-
devcloped countries of Africa and
Asia: our record is really a very bril-
liant one. Even though I may not say
what the Prime Minister said the other
day that the progress is not only re-
markable but electrifying, it is cer-
tainly something which puts great
faith and confidence in all of us who
are working for this and the great
entrepreneurship class of thig country
and also the people of this countiry
who are blessing this type of activity
from day to day. I will give you only
a few examples to show how quali-
titativelv we are progressing today,
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Before a few years, five or six years,
let us say, there was hardly any com-
ponent of the radio indus'ry or the
major automobile industry or of the
industrial machinery or of the various
types of basic chemicals manufactured
in this country, As a matter of fact
we were the net importer of the pro-
ducer goods and imported a major
quantity of producer goods and the
basic raw materials, Today what is the
position in these basic fields? It is the
order of this House and also the wish
of this House which the various hon.
Members have made konwn from time
to time that we should give the high-
est priority 10 where it deserved and
I can assure that the Government and
this Ministry have been very careful
to see that these priorities are pro-
perly maintained, As a matter of fact,
in the industrial production of this
year, which is 13 to 14 per cent higher
than last year and which is equiva.
lent to the total of any three years
since Independence, in percentage and
in magnitude, we have registered the
highest progress in machine-tools and
industrial machinery. That is as it
ought to be, because these are the
mother industries, industries which
generate in their turn the secondarv
and tertiary industries and develop
the consumer industries. As I have
been saying from many p'atfarms, the
slogan that is going to be there in the
third Plan is, “Build machines; build
India”. It is only through the build-
ing of machinery and plant and equip-
ment and all the comgponents of the
producer goods of those basic machi-
nery that we can really meake this
country great. [ do not know what
to call it—you may call it the take-
oft stage which, I do not think, is a
correct description for it may take a
decade or more to reach that stage.
Or you may call it a stage of self-
reliant economy. But what I would
say is, it is @ massive industrialisation
programme that we have launched
upon and which we seek to achieve
through the production of industrial
machinery and capital goods.

The House will be glad to see from
the pamphlet that last year, from al.
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most Rs, 30 crores or less before the
last five years, we had registered &
production of more than Rs, 160 crores
of industrial machinery and electrical
equipment in all the basic fields. Of
course, this is the beginning of a very
difficult stage. 1f the Hon’able Mem-
bers see the outlay in the third
Plan and our target in the third
Plan, both in the private and the pub-
lic sector industries, they will realise
that we seek to produce annually
more than Rs. 500 crores of machinery
and electrical equipment by the end
of the third Plan. This would be a
very major achievement, and if this
is realised.—I hope that it will be
real'sed—we shall be launching upon
a very massive programme of indus-
trialisation on a more ¢ widespread
basis.

Many hon. Members rightly drew
the attention of the House to many
other aspects such as chemicals and
raw materials. My hon, friend from
Kerala who spoke last referred to
them and my hon. friend Shri Harish
Chandra Mathur referred to them
vesterday, They drew attention also
to the component industries, I c¢an
also draw their attention to this
pamphlet which gives a volumetric
comparison of the production from
yvear to yecar of the intermediate in-
dustrieg and the producer goods in-
dustries becaus¢ no country can ever
industrialise if it is continually to de-
pend upon the import of components
and basic raw materials. That has
been the fundamental aim in the se-
cond Plan, and in the third Plan,
which we can call the heavy indus-
tries.based plan, that is our funda-
mental aim: namely, to produce more
steel, more nonferrous metals, more
of industrial componenis, more of
heavy chemicals and more of ferti.
lisers and other basic materials which
are required for all the sectors of the
economy.

When we compare the percentage of
13 or 14 with what was obtaining in
the previous years, I would also like
to add my voice to what the Governor
of the Reserve Bank maid, namely,
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that the qualitative examination of the
entire programme of India will be a
revealing document and will be a very
rewarding one to any hon. Member or
any of the cconomists if he under-
takes, to study il, or at least to some
of us who have continuously to do
with that type of nanalysis, It will
show that the production as registered
in 1960 will be quite different in 1863
because those large number of new
units, which have been licensed for
new products and put in the list of
industrial enterprises in the year
1859-60 are going to materialise
and take shape and yield very pro-
per and fruitful results to the com-
munity somewhere in 1963, Therefore,
1 would say that the last year of the
second Plan, as far as the industrial
development programme is concerned,
has been of such fundamental and
vital importance to the country that
within two years we shall see the
fruitg of these various units both in
the public and the private sector that
we have undertaken and which are all
going apace.

There are cerilain erroneous impres.
gions about the delay taking place in
industrial licensing. It is true that
nobody is aware of the exact position;
and some hon, Members said that the
delays arc cnormous, But I can tell
the House, for a comparative evalua-
tion, that we received 2,300 applica-
tions in 1960 against which the indus-
trial licences issued numbered 1,912.
That merely gives an indication as to
how much is the acceptability at the
hands of the Government, Only less
than 400 cases were rather deferred or
in some cases rejected and that was
done mostly from the point of view of
capacity, non-availability of foreign
exchange, or sometimes, of low prio-
rity which today, in the very difi-
cult situation of the national resources,
the nation cannot afford to launch
upon. It is true that there may be
some gaps. that there are some under-
hand dealings; may be there is some-
thing done in a wvast country, a
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country which is grappling with the
problem of building up a nationai
character, with the problem of social
objectives and more than one diverse
pattern of thoughts going on in the
country, I can assure the House that
if there is any hon, Member or any-
body in the public who receives a
complaint that a licence has been
refused only because somebody else
has been preferred or somebody else
has interfered, as Sushri Maniben
Patel and some other hon. Members
stated here, I can assure him of our
personal examination at all levels ir-
respective of the position that the
officer or anybody occupies and wt
shall see to it that no such injustice
is tolerated.

Let me give the example of the
Kunzru Committee, which is the re-
viewing committee under the Indus-
tries (Development and Regulation)
Act. It is a committee of which
Shri Kunzru is the Chairman and
there are six other industrialists
and public representatives on that
committee, In every case of indus-
trlial application for licence, whether
rejected or accepted, if the gentleman
feels aggrieved, he can go on appeal
to this committece whenever he feels
he has a point of view to make. I
would request hon. Members to go
into the minutes of the meetings of
this reviewing committee to find out
to what extent justice is being meted
out and to what extent injustice is
being done, In the whole of 1859,
there were only a few cases in which
this committce drew the attention of
the Ministry to reverse or relax its
decision. Many industrialists know it.
Those hon. Members who might not
have informa‘ion about it can ask
any entrepreneur go on appeal and 1
am sure what I am saying will be
mostly borne out.

The question remains about the
general performance of different in-
dustries. Taking the different sectors
of industrial economy, I can give some
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comparative pic'ure, Taking the pub-
lic sector industries, it was very
gratifying to hear two hon. Members
remark the other day that the func-
tioning of the public sector on the
whole has been satisfactory, But my
friends, Shri V. P. Nayar and Shri
Bimal Ghose, and some others had a
different story to tell Let them go
through the annual balance sheets.

Shri Bimal Ghose (Barrackpore): 1
am always appreciative of what the
publ.. sector has done. But what has
been stated in the explanatory me-
morandum requires justification or
refusal, so that we may know what
is the truth.

Shri V. P. Nayar: He is equally mis.
taken in my case, [ never used a
word against the public sector, If you
have not listened to my speech, please
rvead it.

Shri Manubhai Shah: Shri Bimal
Ghose said that the public sector must
be under one Minister, too many peo-
ple are handling it, the functioning i:
not well, etc. [ am saying whatever
I remember of it. Perhaps the Han-
sard will bear me out; he might have
forgotten the observations he made. I
would like to point out that there are
47 companies and corporations under
the public sector in this country. There
are 18 statutory corporalions and 15
departmental organisations like the
ordnance factories and the Chittaran.
jan factory. which are working in
the public seclor, The public sector
is now becoming so wide. I would
draw the attention of the House to the
Estimates Committee report, They
have brought out a brochure compil.
ing all the data on the public sector.

I want to tell the House the per-
formance of the public sector. There
is not a single concern which can be
called a going concern, which is at all
losing. Even the sick babies of the
public sector till now—Nepa and the
Nahan Foundry—which we inherited
from past administration, thanks ‘o
the vigilance of this House, have
shown profit in the last three years,
As a matter of fact, I wag reading this
moraing a letter from the Managing
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Director of Nepa and I was very
heartened to see his observations that
within two years, they have alrcady
paid, aflier meeting the depreciation
and other charges, the losses of the
first period, viz.,, Rs. 36 lakhs. He has
said ‘that in the next two years, we
are trying to pay the interest free loan
of Rs. 88 lakhs, out of the profits,
after meeting the depreciation™. It is
true that this performance is not only
due to the Managing Director and the
contrcl of the Ministry, but it is the
goodwill of this House &rnd the conti-
nuous vigilance and watch which hon.
Members here have been exercising,
which has made us alive to our
rsponsibility to see that these public
sector undertakings work well,

I will give you the example of the
Hindustan Machine Tools, It is no
use calling it again and again the
magnum opus. This unit is trying to
surpass the records established in the
past. The unit has achieved a pro-
duction which is five times more than
what the House originally stipulated
for it 400 machines per
vear was the target stipulated.
In 1860 they have manufactured 1,000
machines. That means the production
has gone up several times, Now they
are going to expand and start & second
unit at the complete financing by the
Hindustan Machine Tools. Some hon.
Members asked as to how the resour-
ces will come from the public sector.
| may draw their attention to the fact
that already this process has started,
The production in the Hindustan
Machince Tools has gone up from 400
machines to 1,000 machines. Now a
second expansion unit is going to be
financed from the reserves which are
built in by the Hindustan Machine
Tools. I also placed the information
before the House a month back about
a second factory in Punjab, That also
is going to be wholly financed by the
Hindustan Machine Tools out of its
own reserves, out of its own profits
and out of its own deprecistion fund
that it has accumulated. I am told,
and on very good authority, that even
a third factery which the Hindustan
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Machine Tools proposes to establish
during the Third Plan period will
partially be financed—not wholly be-
cause, after all, they are financing the
cxpansion unit of the Hindustan
Machine Tools and a second factory in
the Punjab—by the Hindustan
Machine Tools, So the third factory
somewhere in India will also be fin-
anced from the reserves and deprecia-
tion fund built up by the Hindustan
Machine Tools Factory.

16.42 hrs.
[MR. SPEAKER in the Chair]

The Hindustan Antibiotics has fin-
anced our Streptomycin project. It
has today built up a reserve which
we do not know how to utilise.
Rs, 24 crores is the total amount col-
lected by the Hindustan Antibiotics,
and we are trying to see that all life-
saving drugs are produced in larger
and larger quantities at Pimpri and
other associated units of the Pimpri
Factory by the finance provided by
the Hindustan Antiobiotics.

Then there is the Hindustan Cables,
The House remembers that before
four or flve years it was very diffi-
cult to expand the production of
Hindustan Cables. But the progress
made by the public sector in the last
four or flve voars is such, as my hon.
friend Dr, Subbarayan announced the
other day in the House, that a second
cable factory is now being establish-
ed by the Hindustan Cables, As far
as I can see, the whole financing of
that second unit will be met from
the reserves and earnings of the pub-
lic sector.

This is how, Sir, Rs. 440 crores are
going to be found, It is going to be
found from depreciation, from reser-
ves, from interest and various other
types of returns which the public
sector undertakings wil] earn for us
including the 5 per cent, 7 per cent,
8 per cent and even 10 per cent

APRIL 10, 1961

for Grants 10346

dividend which they are likely to give
in the Third Plan periol. This sum
of Rs 440 crores is not an over-esti-
mate. The Ministry of Iron and Steel
has also worked out their figures.
These estimnates are on the conserva-
tive side, That is why the Nandaji
Committee appointed by the National
Development Council at its last meet-
ing to go into the resources and consti-
tution of the public sector has perhapg
in dicated that Rs. 440 crores would
be made better by another Rs. 50
crores to Hs, 60 crores if a proper
working is done of the public sector
undertaking in the Third Plan. There-
fore, the pub’ic sector undertakings
can coniribute in the Third Plan
period about Rs, 500 crores for re-
investment in the enterprises,

‘This amount of money that we are
earning has to be seen in a proper
analytical manner. It wil] not be
correct to put up the aggregate of
investment and then ask as to what is
the net return. You will have to exa-
mine the balance-sheet as a share-
holder. After all, this august House
is a shareholder, is the owner or the
sole proprietor on behalf of the peo-
ple of India of the public sector
undertakings, and 1 would invite a
very critical analysis from those hon,
Members who are interested in the
business of public sector wundertak-
ings. 1 hope al] are interested in
knowing where we are. We have a
chartered accountant all along the
line to do accounting as is done in the
private sector,

Shri Bimal Ghose: What is the
average return?

Shri Manubhali Shah: Well, Sir, it
is too early to ask for average return.
Le. us not be too much in a hurry,
When I say that the return is plough-
ed back into the enterprises, the
average returp is given in the depre-
ciation fund, in the reserve fund and
in the dividend which they declare.
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That is what is done in a]] the under-
takings. Shri Mathur last time ana-
lysed some of the things and sug-
gested that those which have gone in-
to production and which have run for
two or three years in useful activity
are the units where we can have
returns, You can ask Shri Somani
about the position in the private sec-
tor, In the private sector also, private
indus.rivs started three or four years
ago enjoy development rebate and
development depreciation which  is
being ploughed back and it is only
after four or five years, in the fourth
or the fifth vear that net profits as
d'vidends ure¢ shown. What I am
merely Loying to suggest is this: judge
us harshly—do not judge u: leniently
—because we ask for no quarter: but
judge us intelligent'y, judge us by
analysis and by comparison with any
private  sector undertaking of a
simiiar type. That is my challenge to
the whole House about every project
that we have undertaken .ncluding ali
aspects like normal  profits, cost of
production and efficiency.

Shri V. P. Nayar: That is exactly
what wu are saying.

Shri Braj Raj Singh: Ask Shri

Somani.

Shri Bimal Ghose: In the explana-
tory memorandum. the Finance Minis-
ter gives certain figures and they
create an impression which does not
very much add to the credit of the
public sector undertakings, When
Government themselves show two
different figures, where do we stand?

Shri Manubhai Shah: We stand like
this, Those who are interested must
read every literature on that particular
project. And project to project ana-
lysis is better thnn those aggregates,
because those agg-egates are made for
people who do not have the time or
leisure or feeling to go into the de-
tailed working of al] public sector
undertakings. My hon, friend, Shri
Bimal Ghose can go into it and show
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o‘hers what the Hindustan Machine
Tools is doing, what the Nahan Foun-
dry is doing, what the Hindustan
Electricals at Bhopa] is doing or what
the Hindustan Antibiotics is doing.
And I can assure him on behalf of
my colleagues, either in this Ministry
or in the other Ministries, that we
shall give all the facts and figures,
because we want to be educated, we
want to be better-informed.

Mr. Speaker: 1 understood the hon.
Member to say that there was diff-
erence between the figures  supplied
by the hon. Ministers, Both the hon.
Ministers are interested in  this
matter, The Finance Minister is in-
teresied in showing to the House the
prospects of getting money from the
public seclor, which can be added to
the revenues of the State. As a
matter of fact, in East European coun-
tries, Communist countries they are
tryving to avoid direct taxation alto-
gether and they depend entirely on
the public gector projects 1o get reve-
nues for the State, Now what is the
amount that can be got from the
public sector? As the Minister of
Commerce and Industries is interested
the Finance Minister is equally in-
teresied in showing a good profit,
and that is perfectly understandable.
But the figures do not tally. Hon.
Members are naturally interested in
knowing where we stand.

Shri V. P. Nayar: The Finance
M 'nister has stated that the rcturn is
only ‘05 per cent. In fact, the whole
campaign against public sector under-
takings is done, especially by persons
like Shri A. D Shroff, quoting the
figure of the Finance Minister that the
return is ‘05 per cent in the public
sector undertakings, And that s
exactly what Shri Ghose was also
complaining of.

Shri Manubha| Shah: There is no
contradiction between the two and
we know how to reply to Shri Shroff.
The hon, Member must also try to
reply to him, as I am trying to do,
and that is as follows. As you have
rightly stated, the Finance Minister
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could give only tho aggregate of the
na.ional investment in the public sec-
tor and the national return by way
of dividends, depreciation and reser-
ves in their own total aggregate.
Now, here is an analysis to be done:
wha' is the reservebuilt up by each
cnterprise. what is the depreciation
v led for....

Shri A. C. Guha (Barasat): The
Finance Minister's figures do not con-
tain anything about depreciatign; they
have dealt only with the profits made.
But shri Shah is taking these reserves
also.

Shri Manubhai Shah: As T am say-
ing, we are al] agreed on this point,
a3 has been rightly remarked, that
the contribution by the public sector
undertakings to the national exche-
quer in the Third Plan will be esti-
mated at Rs. 440 crores. Sir, just
now before you came here, I suggest-
ed that it is our belief that perhaps
it would be bettered by another
Rs. 50 crores in the Third Plan. So,
the total aggregate contribution by
way of reserves, by way of deprecia-
tion, by way of earnings by these
public sector undertakings, to the
country and to the national exchequer
will run to Rs 500 crores, These
figures are those which can be check-
ed up by individual an:lysis of each
project, and if the agp-:gate is arriv-
ed at these figures wiil not vary at
all, whether the figures have been
supplied by the linance Ministry,
Steel Ministry or our Ministry,

Mr. Speaker: Is there any industry
in the private sector which declares
no dividend? Here we are talking of
only reserves and reserves without
any dividend.

Shri Manubhal Shah: As you very
well know, Sir, there are many
private sector undertakings which
have not declareq any dividend for 8
or 10 years because of their financial
policy. We are not merely interested
in showing to the House the declara-
tion of a 5 per cent or 10 per cent
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dividend, which we can very easily
do. Here it is our object to develop
the industries to a certain extent,
provide for reserves, provide for the
repayment of loans, provide for in-.
terest on the sinking fund and the
redemption fund and then arrive at
the correct figure, Those of the pro-
jects which have come of age have
already started declaring dividends_
Then I was saying about the public
sector undertakings that particularly
the year 1960 has been remarkable in
the growth of some of the public
sector undertakings.

In this year we completed the
major heavy drugs project of which
four units are being started very
soon. When they go into full
production these four projects will be
viclding life-saving drugs to the ex-
tent of Rs. 30 crores. One is in
Hardwar near Rhishikesh. That is
for the antibiotics. It will make about
140 million mega unots of penicillin
and about 90 tons of streptomycin and
100 tons of teracyclines. The second
is in Sanatnagar which is going to be
one of the biggest drug projects of
its kind in the whole of Asia. That is
a synthetic drugs project which will
be developed there at the cost of Rs, 17
crores to Rs 15 crores. That is in
Hyderabad, Sanatnagar is a suburb
of Hyderabad. The third is for surgi-
c1l instruments and medical o lin cos
which is being develep <! n Madras,
The fourth is in the Siate of Kerala.
My hon. friend, Shrl Nayar, whenever
he talks of Kerala, forgets those pro-
jects which we have started there,
He gives only the debit side, At
Naryamangalam in Munnar District
we are starting a phytochemical pro-
ject which wil] be producing alka-
loids, This I mentioned because the
House has been very much concerned
about the growth of these drug
projec’s.

We have practically completed pre-
liminary preparations {2 21l our Third
Five-Year Plan projects during 1960-61
that is, doing the year just gome.
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The House knows about the heavy
machine building plant at Ranchi and
the coalmining equipment plant at
Durgapur We have finalised the ex-
pansion project of the heavy machine-
building plant to the extent of a com-
plete manufacture of one steel plant

of a milion ton capacity when it
goes into full production. In the
coal-mining project at Durgapur

we are also undertaking the expan-
sion from 30,000 tons to 45,000 tons
which will include not only the coal-
mining equipment and other minerals
mining equipment, but also mineral
oil equipment to which the House is
very much devoted It will include
the manufac'ure of exploration rigs
drills and various other sypes of drill-
ing equipment requirecd by the
Ministry of Mines and Oil for the
purpose of exploration of mineral
o ls. That is a very important project
and that is why I drew the attention
of the House to that I would not
take too much time of the House in
describing that. The heavy machine
tnols project to which we were look-
ing forward has also been finalised
and is being established in the Heavy
Eng'neering Corporation,

Then 1 was suggesting about the
location of sites. There has been a
continous complaint from various hon,
Members that so many States are not
being looked after. If the House will
kindly go through the location aspect
of these projects, it will be realised
that excepting the steel plants and
those industries which were really
based on heavy transport or bulk of
local raw materials, all the other
projects are  being distributed in a
fairly even way. That is our declared
policy, namely that we should avoid
industrial complexes, where they have
grown  in the location of the publie
sector undertakings. That is why we
established the machine tool project
in the Punjab, the Heavy Electricals
is going {0 be in one part, somewhere
in the south, and the other one in the
north, Out of the two instrument
projects, one is being finalised and
the other is still being negotiated,
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Again, one of them will be in one
State and the other in another State.

My hon. senior colleague and I have
been assuring throughout the country
that during the Third Five-Year
Plan period every State is going to
have the establishment of a major
public sector engineering undertak-
ing. I cannot do anything better than
that. Therefore I would like
and humbly beseech hon. Members
that the atmosphere of ‘“economic
divide” in which each one is arguing
to get a project for his State shou'd be
avoided and we should try to pull up
the national character of these public
sector undertakings, whether they are
located in Bengal, Punjab, Maharash-
tra, Gujarat, Madras or Andhra. They
ar¢ national projects, They are not
some regional aspirations to be satis-
fied and we should no! create on a
good and tremendous thing like that
something like an internal feeling of
irritation and bitterness, because some
of us have become so much pres-
surised from all parts of the coun-
try. There is from every State, de-
putation after deputation, represen-
tation after representation and mis-
representation after misrepresentation
of various types of things Every
time a newspaper says that the hear
vy electrical plant has alrendy been
located in some State, another State
comes forward and says whether that
is correct, We say, “It is wrong”.
Then they say that it is likely to be
located in their State, Again, ano-
ther friend wants it to be contradicted.

Only last week we had the expe:-
ience of some very senior friends of
ours coming from one part of India.
The moment they went out of here,
they sugfested that there was a very
good chance of that being  located
there. Previously zome other State
people came. Therefore L want to
seek the co-operation of this House.
In the location of these public sector
undertakings we have to be very
vigilant, The nation has to build.
The State Is only an integral part of
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the nation, As long as the House is
assured that the proof of the pudding
is in its eating, I am trying to test
ourselves out not merely by oral pro-
mises, If you find that every project
is sought to be located in a dispersed
manner avoiding those places where
already they were Jucky due to
various reasons to get heavy indus-
trial undertakings in the public
sector, 1 shoulq welcome and request
the co-operation of this House in
avoiding regional tensions on the loca-
tion of these public sector undertak-
ings.

Now 1 come to one of the basic
things which has been agitating the
minds of most of the Members, that is
the industrial policy of this country.
Sir, in this regard 1 have already
dealt with the investment in different
industries and their products. But I
would like to give some figures to this
House so that they may appreciate
the tremendous investment that s
going on in the industria] sector in
this country.

Sir, in the First Plan, in the public
sector the investment was Rs. 60
crores. Against that in the private
sector it was Rs 330 crores, In the
Second Plan, as we go along, the
public sector investment expanded to
an additional Rs_ 720 crores—that is
twelve times more progress, more in-
vesiment in the public sector, as com-
pared to Rs. 850 crores in the Second
Plan in the private sector. Due to
the deliberate policy accepted by the
party in power, towards the goal of
socialism, the public sector dominates
the industridl activity and we have
oriented the investment from Rs. 60
crores in the First Plan to Rs. 720
crores in the Second Plan.

In the Third Plan, as the House
knows, the public sector investment
is going to be about Rs. 1,550 crores—
my own estimate is that it may go up
by another Rs. 100 crores, as against
Rs, 1,200 or Rs 1300 in the private
sector. As a matter of fact, as the
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House knows and if they read the
complaints of the Federation, they
will realise that the private sector it-
self thinks that the dominating role
of the public sector is established in
this country. We are happy about it
and I want the House to be happy
about it and to speak from the house-
tops that we are deliberately taking
this step to see that no concentration
of power, no concentration of wealth
takes placc in this country by a deli-
berate policy of investment in the
public sector. What can be greater
proof—sixty crores of rupees of in-
vestment in the public sector in First
Plan, Rs. 720 crores in the Sccond
Plan, and Rs, 1,650 crores in the
Third Plan, as against Rs. 330 crores
in the private sector in the First
Plan; Rs, 850 crores in the Second
Plan and Rs, 1200 to Rs, 1300 crores
in the Third Plan?

These figures are outside the power
projects, Power js an integral part
of industry. Previously, before in-
dependence, every privaie industria-
list was obliged to put up his own
power station. Therefore, investment
was coupled with power. In regard
to power the progress has been
phenomenal in the public sector. In
the First Plan Rs, 260 crores was the
investment in the public sector in
power, which is the raw material for
industries, as against Rs. 42 crores in
the private investment in eleciricity.
In the Second Plan Rs. 460 was invest-
ment in power in the public sector,
as against Rs. 65 crores in the private
sector. In the Third Plan Rs, 1,040
crores is the investment in power in
the public sector as against Rs. 50
crores in the private seclor.

Therefore, the basic instruments of
production and the tool: of economy
are remaining in the hands of the
community so that we can work as
the guards and sentinels of the public
good and the good of the communi'y.
This I wanted to bring out as the first
point, that is the dominating role of
the public sector which is prescribed
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in the Industrial Policy Resolution of
1948, more elaborated in 1956, and
which has been unshrined in the
Indian Constitution that we shall try
to subserve the interests of the com-
munity as against private interests.

That is the first phgse and I would
not like to elaborate upon it. That
is number one.

Then, Sir, the next question relates
to monopolies. My  hon. friends,
particularly on the Opposition, are
never tired of talking of monopolies.
Where are the monopolies in this
country—monopolies in the economic
stnsc? Lel us not confuse the indus-
trial bigness or what the Estimates
Committee perhaps put it industrial
empires.

Shri Dasappa (Bangalorc): That is
an expression used by the Govern-
ment itself.

Shri Manubhai Shah: In which
Ministries?

Shri Dasappa: Monopolistic tenden-
cies. The desire have monopolistic
tendencies is the policy of the Gov-
ernment.

Shri Manubhai Shah: Not industrial
empires,

I am mcrely isolating the two parts.
“Monopoly” is an economic term that
is used when a commodity is corner-
ed or eontrolled by an industrialist,
a group of industrialist:. what is
called a cartel or combination of
different ‘ndustrialists in a country.
And that ‘s why in England and in
the United States measures like the
Anti-Sherman Act against monopolies
and cartels came in. In the British
House of Commons they brought in a
Commission on monopoly. Because,
political and social consciousness in
those countries came only after the
economic development had taken
plars. For'unutely for us, even though
we missed the chance of history in in-
dustria] development, the social con-
sciousness and political consciousness
here has grown, ha; almost forerun,
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at a much faster rate than economic
development,  Therefore, the House
has been vigilant, public opinion in
this country has been vigilant, and
we have tried and avoided practically
all monopoly.

17 hrs.

I will analyse the situation about
monopoly. In paper, in cotton tex-
tiles, in sugar, in chemicals, in any
consumer industry there is not a
single proup which owns more than
3 10 4 per cent of the national pro-
duction,

Shri M. .. Dwivedi (Hamirpur):
What about vegetable products?

Shri V. P, Nayar: What about
cement?

Shri Manubhai Shah: I will come
one by one. If hon. Members will
bear with me, 1 will acknowledge
what is there and try to refute only
that which iz not correct.

I was saying with regard to  the
production of the bulk of the consumer
goods in the country that there is not
a single industrial unit or industrial
housec—and the names are already
familiar to hon. Members here—
which owns more than 5 per cent of
the national production. There are
four expectations to this. One was the
Metal Box Company of India manu-
facturing containers. And I am glad
to inform the House that due to the
Industrial Development and Regula-
tion Act—of which there iy no para-
lell in the whole world as far as
so~ial philosophy is concerned, because
it has given all the biting teeth and
all the instruments to our country's
government to see that development
is carried out in a particular direc-
tion—the production of this Metal
Box Company, which at one time en-
joyed almost a monopoly in the matier
of containers, ha; today been reduced
to 20 per cent of the national pro-
duction We have licensed, with a
deliberate view. new units  outside
this particular company. to see that
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80 per cent of the produciion goes
to other units.

The next is ACC in regard to
eement. Hisforically the House is
aware how the ACC came into being.
It was a combination or a merging of
four or five houses. At the time of
Independece and  particularly in
1951 they controlled 64 per cent of
the national production of cement.
By a deliberate licensing policy of
seeing that new enterpreneurs are
always encouraged as compared to the
established ones, their share has been
reduced to about 3% per cent. I can
a surec the House that during the
Third Plan it will be reduced to less
than 25 per cent. Because, it has been
our definite policy, particularly after
the 1956 Resolution, to see that every
fime a new enterpreneur comes, Wwe
give him preference in the matter of
industrial licensing, whether it is for
cement or for any other type of pro-
duct, as far as the social policy is
concerned.

Then, the third commodity was....

Shri Heda: How much has ACC
expanded?

Shri Manubhai Shah: In the total
gross capacity we have expanded from
31 million tons to 8.9 million tons;
and ACC has expanded from 1.9
million tons *o 3.8 million tons. This
is very small. Otherwise it would not
have gone down from 64 per cent to
39 per cent. Tt is simple arithmetic.
You have merely to calculate it. What
1 have been trying to draw the
attention of the House to was that it
i; our deliberate policy that conti-
nuously we license units outside the
established one.

Then, the third one was WIMCO.
WIMCO was the main producer or
almost the sole producer of matches in
this country. We brought in differ-
ential excise. AB,C and D clas es of
units were encouraged; 18 big or
medium-scale units were encouraged,
with the result that the production
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capacily of WIMCO has been stagna-
ted during the last five years and
production of about 16.5 million gross
matches, outside the 22 million of
WIMCO's has goge to the non-WIMCO
group. What I want to place before
the House is that from 100 per cent
we have brought it down to 60 per
cent; because the growth of this is
not fast, the consumers do not need
so much matches. But as we increase
match production more and more, I
am give this assurance that we are
seeing to it that these big units are,
kept away.

Then the only group which is still
going to be handled is indu;trial
gases, about which Shri V. P. Nayar
has been mentioning from time to
time, Even here we have licensed
fourteen new units to see that in the
next two years—industrial gas is not
an important item of national
economy, so we should not be over
obsessed with it, but even there we
are trying to see—that more new
enterpreneurs come in and produce
industrial gases,

Shri V. P, Nayar: May ] ask =&
question? Why is it that in the UK,
the Commission on Monopolies and
Restrictive Practices made a specific
enquiry about the holdings of the
British Oxygen and Acetylene Co.,
if it was not =such an impo tant
product?

Shri Manubhai Shah: We have al-
ready seen that. As already mention-
ed, the pattern of social development
in the UK was differcnt frorm  the
historical growth in Ind'» Here we
brought into existence a conscious
House; we had a conscious Tarlia-
ment which had been wedded to
socialistic philosophy and to see that
the common man came to the fore.
That is why no price-rigging is pos-
sible,. We are all against any type of
monoply in this country. We chall
tolerate no growth of monopolies at
all, and if a anybody tries to do any
mischief by undercutting, by driving
the enterpreneurs out of the market
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by trying to dump his goods, or
tries to so arrange the price struc-
ture for a while that the bther people
have to close down or tries to so
price-racket by controlling the
maximum production of the national
economy, then we take measures to
guard against them, and the House is
more aware of that than perhaps any
group of people that in thege various
industries—barring these four in-
dustries, where also systematically we
are trying to avoid monopolies—we
are trying to see that monopolies are
avoided.

An Hon. Member: What about the
Imperial Tobaccos?

-~ Shri Manubhal Shah: So, having I
dealt with the first point, namely, the
role of the private sector, I now
come to the second point namely the
powers under the Industries. (Deve-
lopment and Regulation) Act. I konw
that some hon. friends think of in-
dustria] licensing as the only work
under the Industries (Development
and Regulation) Act. Nothing is
faither from the truth than that. In-
dustrial licensing is only a minor
function under the Industiries (Deve-
lopment and Regulation) Act. It is
the social philosophy behind it, the
contro! of prices, the control or distr-
bution mach’nery, attempt to
that a regional balance of develop-
ment is con‘inuously achieved—these
are some of the major objectives of
that Act, and that is what we are try-
ing to achieve. This is the major role
of the Industries (Development and
Regulation) Act, Now, I come to the
third thing regarding industrial big-
ness. This bigness can be very menac-
ing. We are all against this bigness.
But I should also try to take the sym-
pathy * the House on this, namely,
that we have launched upon a massive
programme of industrialisation wh'ch
will be very telling to the House

pif 1 suggest that the total investment
in the industrial sector, that is, the
total manufacturing industry scclor
at the beginning of Independence was
Rs. 799 crores, but at the end of the
Third Plan—I would not like to
give the figures in respect of the First
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and the Second Plans—it is going to
be of the order of Rs, 5500 crores, or
it may be a little bigger than Rs
5500 crores. So, here is the coms-
parison to be drawn. When the
national cake grows, it is the per-
centage or the proportion of the
national cake to the original dimen-
sions of the unit that this House has
to keep in mind. There is a
certain amount of inescapable enter-
preneurship—skill, better manager-
ship and better organisation and skill
which we have also to deploy in the
service of the nation, without every
time being afraid of a few individuals,
After all, what strength have they
got? We have got all the powers legis-
lation here; we have all the powers of
policy-making here; and we have all
the powers of .investment and
finance with a dominating public
sector, and with d'scriminatory and
regulatory type of legis'ation. If
we do not deploy the skill of the
Birlas and Tatas in putting up an al-
‘uminium plant, for instance, when it
is allowed in the private sectur, when
by the deliberate policy of investment
we have tried to put the maximum
money of the country in the public
sector, then we are only the poorer
for it; there are many sectors which
we have to leave to the private
sector; therefore, if we divert them
to other flelds instead of to paper
plant, or cotton mills or sugar
faclories or chemicals, cement, rayun
etc. which the new enterpreneurs can
easily take up, since these require less
skill and less managerial ta'ent and
less resources, then, there ig nothing
wrong about it.  Therefore, 1|
would submit that whle we are
all against this bigness, and we are
trying to avoid the bigness, we
have taken two definite steps which
militate against this growing bigness.
The first is that in all the well-
developed industrie; like cotton fex-
tites, jute tex ile:,  cement, paper,
sugar, rayon and heavy chemicals ete.
etc it has been our policy to avoid
any of the existing houses; those who
have got sizable investment in these
industries get very few licences As far
ax possible, we have avoided them.
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In the future, we are going to be
more firm on this that when these
well-established industries come up—
and their list can be widened—we
shall try to see that the new entre-
preneurs, and those who do not have
units in the particular industry are
encouraged as compared with the
others, This is one measure which
we have taken to avoid bigness.

Somebody has circulated a photestat
copy as to who owns how many fac-
tories. Half of it is wrong, because I
know it from facts that these picersnh
copics at least sometimes try to create
an atmosphere of Macarthylsm in this
country against any healthy growth of
economy and try to run down our
basic philosophy of industrial develop-
ment and do a lot of harm. That has
gol to be avoided. That is what 1 am
pleading with the House, Our polcey
is that we are not allowing these bg
industrial houses 1o become bigger, by
letting them have more of those
industries which are well-established,
to the new enierpreneurs who would
be welcome.

Then, the second point is this—about
industrial licensing. 1 would request
the hon. Members to let us have a
single instance when an industrial en-
trepreneur of a new type—whatever
be the definition of new—has bean re-
fused a licence. 1 take personal es-
ponsibility on this, to go into every
case where a new enterpreneus—what-
eve ' the definition, you might say he is
in sugar, he ‘s not in cotton or he is in
cotton and no! in paper—has applied.
We are encouraging them, whenever
the licence comes within the possibili-
ties of foreign vxchange. Sometimes
due to capacity we may have to refuse
a licence and say neither the new nor
the old will be given a licence. But,
when a licence is possible, always a
newcomer is given preference—pre-
ferential treatment—and no refusal as
compared to an established house.
“These are the precautions that we are
taking

The fifth point is this. I placed
before the House 4 points, There are
really § nillars of industrial policy—
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as I would like to call the *hexagon of
industrial policy”—of this country, The
fifth point is intensive and widespread
development of medium and small-
scale and ancilliary .ndustries. The
House will be pleased to know that
during the last few years the new
units that have come up in the
small-scale and medium industries
—are 48,000. Shrimati Renunka Ray
stated that as against 2,000 units in
the large-scale industries licensed in
1960, the number in the small-scale
and medium-scale group is 48,000, I
must mention that these are not units
which come under handicrafts, khadi,
or coir or silk but those which are of
a4 mechanised type of small-scale and
medium industries,

As a matter of fact, Shri Mathur 1s
very keen on small-scale and medium-
scale industries, more keen than some
of us. We have stretched ourselves to
the utmost., And the Chief Control-
ler's oflice is feeling all the pressure
as to where to get foreign exchange
for these Sma!l Industres, It is no
question of languishing us Shri Braj
Raj Singh pointed out. It is no
question of  languishing. It is a
question of giving greater and greater
help to the medium and small-
scale industries. Wge are working for
it. We are devoting night and day and
the officers of the State Governments
and the Central Government by
various measures of promotion of
small-scale and medium-scale  indus-
trics are encouraging them in order tn
devirsify enterpreneurship, to decen-
tralise economic holding and to make
the distribution of wealth and economic
power in a large number of people, as
much as possible.

Shri Harish Chandra Mathur: What
is the foreign exchange you have made
available to the small-scale industries
during the last 2 years?

Shri Manuhbhal Shah: 1 have not
got the total of it. If I can say . . .
(Interruption). I can find it out and
Jet him know. At one time, I had
made ap exercise and for all sectors
of development of variou: types of
small industries the total came
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to Rs. 63 crores. But I do not vouch-
safe for it. It can be properly looked
into. It is a much more tremendous

v amount than what it was 5 years back.
It is at least five or ten times.
Ch, Ranbir Singh knows it and Shri
M. C. Jain had asked for this in the
last meeting of the Small-Seale Indus-
tries Board, I know that figures re-
lating to small-scale sector and indus-
tries like non-ferrous metals and rayon
and various o‘her types of components
have gone up considerably. (Inter-
ruption),

Shrimati Renuka Ray: What about
the raw materials for them?

Shri Manubhai Shah: After all, we
are moving so much faster now that
even the policy-makers have been left
behind. The new enterpreneurship in
the country is growing much faster
than what the policy-makers could
think of. What is to be done? But
that does not mean that we are defeat-
ed or are being defeated. We are
accepting the challenge. That i
why 10 million tons of steel is
being planned. Much against the
wish of the private sector, we are
insisting on 10 million tons of crude
steel and 7'5 million tons c¢f finished
steel in the Third Plan; and that is for
the small-scale, the medium-scale and
the large-scale indus‘ries so that more
and more raw materials are fed to
them.

The sixth point was the channelising
of higher skills, of engineers, techni-
cians and skilled workers and compe-
tent managers from the traditional pri-
vate industrial classes to more difficult
lines of production, that is, of capital
goods machine tools and industrial
machinery. Now, we are trying to see
that while we discourage them in the
traditional lines of well-established
industries of consumer goods we try to
see that they take bold enterpreneur-
ship in their hands, and prove that
entrepreneurship is entrepreneurship.
If the scheme is simple enough, then
where is entrepreneurship? There
must be real enterprise. That is why
we have appointed a Development
Council for Machine Building
Industry during the last fortnight
under the chairmanship of our Addi-
tional Secretary to see that industrial
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machinery, capital goods, plant and
equipment arc¢ fabricated to the
maximum in the Third Plan,

.n the brochure wh.ch we are soun
publishing, we have pointed out that
the industries already registered and
approved, both in the private sector
and in the public sector, would manu-
facture between Rs. 450 crores to
Rs. 500 crores worth of industrial
machinery per year during the next
5 years. Therefore, I would only
repeat for the information of the
hon, Members that our industrial
policy is really a six-pillared, hexa-
gonsal-type policy with the domi-
nating role c¢f the public sector, num-
ber 1 the power of the Industries Act
to prevent growth of monopolies, num-
ber 2; and to see that in well-develop-
ed industries the industrial bigness is
avoided, to be constantly watchful that
no single group really enjoys any
sizable segment or percentage of the
national production, to give new and
positive preference to the new entrants,
The fifth is the intensive development
of small-scale, encilliary and medium-
scale industries. The gixth is the
channc'isation of higher skills and
managerial functions to more difficult
enterprises. This is the six-fold
approach and the House will appre-
ciate that the danger of industrial
bigness is really not as big or
as  monstrous as is  sometimes
depicted tp be. Yet 1 would be the
last person not to caution the House
that this is a menace which we are
trying to fight out and it will require
all the sympathy of the House and all
the support of the public of this coun-
try to see thai no concentration of
wealth takes place in undur or wrong
hands far too much, when it may be
impossible for us to control these
sinews of power and pelf. But at the
same time, I must seek the blessingn
of the House to see that no national
obsession of industrial bigness is
created when we talk of industries and
we do not forget the basic structure of
the national economy and merely say
that the net result of our industriali-
sation i; that five or ten people have
become richer or twenty or more
people have become bigger. In modemn
technology, all advanced countries are
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going to run much faster than the less
developed countries. So, in our
country those who have got better
means of production and better skills
of function will definitely go faster
than some of us who are pauperised;
we do not have much of resources and
naturaily those will go slow, But our
aim is to cast a wider net of entre-
preneurship in the lower and middle-
income groups so that the wealth of
this country is properly and more
equifably distributed,

Some of the points raised by my hon.
friends were regarding the National
Industrial Development Corporation.
It has really a historical past. In the
year 1954, the Government was really
worried that the Industrial Finance
Corporation of India was not jn a
position to help the modernisation of
the two king pins of our national in-
dustry, namely, the cotlon textiles ard
the jute textiles. Tt was my senior
friend, Shri T. T. Krishnamachari, who
thought of the National Industrial
Development Corporation. We are
gratefu]l to him that he conceived of
this instrument specifically, : n the one
hand to prepare projects for the public
sector undertakings and secondly, for
modernisation|rehabilitation of the cot-
ton and jute textile industries. The
ILF.C, under itg Charter, because it is
a statutory corporation, cannot grant
lcans more than 50 per cent. to any
industrial enterprise and secondly, it
cannot grant loan on anything but a
first charge; that is, the whole of the
corpus has to be mortaged and two
directors have to stand guarantee to the
1F.C. That was a statutory Corpora-
tion. Now, the National Industrial
Development Corporation gives loans
for modernisation to weak units,
almost up to eighty per cent, in some
cases and we are giving loans as a
second charge. My hon. friend. Shri
Radhelal Vyas, knows that in the case
of a very very old mill in Ujjain we
had to go to a much greater extent
and accept a second charge. We
had accepted that in a number of
cases. Its specific purpose is to have
the 511 cotton textile mills and 112 jute
mills modernised, In this country,
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fifty per cent. of them are really old
types of junk, As I said before, the
oldest industry in this country has the
privilege of  having the oldest
machinery in the world. Sometimes, T
am shocked; it should really be the
most modern machinery. My hon.
friend, Shri Somani knows that the
oldest industry,— cotton textiles—in
this country, claims to have the oldest
machinery in the world and plants in-
stalled in 1850 or 1885, Platt Brothers,
Tweedley and Smalley type machines,
old types of junk are still operating;
it is more than g shame; it results in
high costs to the country’s economy
and, therefore, we want modern sation.
The House should have commanded
us that we should {follow Britain's
example in going still further to see .
that these industries are modernised
ag fast ag possibly by trying to rende:
such assistance which is necessary and
T can assure Shri Somani that it is very
much in our minds and we have not
used empty words in the Resolution.
We want to see that mcre and more
efforts are made by the National In-
dustrial Development Corporation and
the Government of India during the
Third Plan to modernise as many cot-
ton mills which are old and d‘lapidat-
ed as possible. Practically 65 per
cent. of the jute mills have already
been modernised and 35 per cent. re-
mains and we hope that within two
years it should be possible to moder-
nise them, In the case of cotton tex-
tile mills, the process is long. I wnuld,
therefore, request him and the (' ,.ton
Text'le Federation of this cou~ v to
give us the fullest c>-operation and 1o
see that in the case of these weak
units or badly managed units, we push
out the old management and bring in
the new management. We have today
any number of authorised controllers.
Practically, we have taken over 19
mills and we are prepared to take over
more if necessary. The House will be
glad to know that every mill which we
‘have taken over has earned a profit
after we took it over. (Interruption.) ”

Shri M. B. Thakore (Patan): What

about the Sayajee Jub‘lee Cotton Mills,
Shidhpur?
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Shri Manubhai Shah: We just do not
want to add to our work unneces-
sering. If the Jubilee mills is bad,
we shall examine it and we are
certainly prepared to look into it.
But what I am saying is that in order
to modernise, we would secure the
strength from this House and we would
go to the utmost length, even to
displace a management that is
incompetent, in order to see that the
modernisation of the textile mills 1s
undertaken.

Shri Harish Chandra Mathur: The
House is always for it.

Shri Manubhai Shah: The House js
always for it. Only, I want the appre-
ciation for the NID.C. that proper
evaluation of its work has been done
that whatever is not poessible for any
credit corporations of this country has
been attempted by the N.".D.C., with
many faults here, with many weak-
nesses there and with many drawbacks,
and by getting more strength cut of
the experiences of the past.

Shri Basappa (Tiptur): Is it neces-
sary for the Minister 1o be the chair-
man of the NI1D.C.? The Ministry can
look into the matter and then the
matter may come before the Minister.
But if the Ministers themselves are the
chairman and the vice-chairman of the
body,.... (Interruptions.)

Shri Manubhai Shah: We are not
enamoured of the chairmanship. As a
matter of fact, the Cabinet is taking &
decisiin very soon about the chair-
manship. I will be glad to be relieved
and I can speak on behalf of my senior
colleague also in this matter; neither
he wanls to be the chairman nor I to be
the vice-chairman of this Corporation.
What we are seeking to do is to
modernize and rehabilitate the c¢otton
textile industry and the jute textile
indus'ry through thc¢ mechanism  of
this Corporation. If we as chairman
or vice-chairman have not done well,
we are sor:y for it and we are prepared
to vacate. (Interruption.)

Shri Basappa: What I meant was
tha: the Minister should come into the
picture ultimately, The Ministry
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should examine the whuole thing and
then the Minister could be in a posi-
tion to see to it. That is what I want-
ed to say. Not that I have no faith
in the Minister, I have all faith in
our Ministers. But I wanted that the
Ministry should scrutinise the whole
thing and then the matter may come
before the Minister.

Shri Manubhal Sha: This is a
matter of opinion, But, when it was
conceived, it was thought that it would
be better to have the Minister himselt
as the chairman to give a push to this
developmental public sector under-
taking. In this connection, if I
am not disclosing anything, I am
tomorrow laying before the House
the latest report of the N.IDC.
What I am trying to tell the Hous«
now is that during these four years—
during the two and a half years of its
active working—we ourselves have
processed about 14 public sector under-
takings which have already been mm-
plemented. Three more ar¢ unies
consideration like phosphorus, alumi-
nium and heavy structural and plates
and vessels, Out of the 18 projects
which we undertook, 14 have already
gone into the flnalisation stage uand
corporations have been set up. In
another three or four, we are trying
to see that in the next year the publie
sector undertakings come into belng.
It is only in the case of one or two
others like ray:n grade pulp that we
do not find any interest and we are
trying to give them up. For the resi.
all the public sector undertakings that
we took up have been worked out by
the N.ID.C.

Shri Basappa: The criticism was
that the directors have drawn large
amounts, and thercfore, I made that
remark,

Shri Manubhal SBhah: There is no’
corporation in the world where, if a
man sits as a director, he is debarred
from taking it. He does not partici-
pate, and we have also given an ex-
planation under section 289(c) of the
Companies Act. We will be glad to
give more explanations to the Esii-
mates Committee. We are very
g-ateful to them for having cautioned
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us on this, which was already in our
mind. As a matter of fact, I know
personally of a case where the direc-
tors themselves have told us, “We
would rather not take this because we
are sitting on the Board” The per-
centage comes to about 19.4 or so, as
given by the Estimates Committee.
But we are coming across mills which
are sp bad that perhaps none of the
so-called big industrial houses—I do
not really want to wound them —
would wani them. The number of
weaker units are about 200 or so
who must go in for modernisation.

I was comiing to the National Small
Industries Corporation. I am grate-
ful to Shri Harish Chandra Mathur
for having drawn our attention to it.
He knows: there is a partial sort of
understanding between us that he
raises it  here on our  behalf!
(Laughter). 1 am glad to say that
the NSIC has received another Rs. 50
lakhs, and this morning the Chief
Controller has given this money to
the small scale sector. But I can
tell my hon. friend that Rs. 5 crores
more are coming at the end of this
month, because of the DLF loan for
which we had canvassed and which
has taken a long time. Now, we are
assured that by the end of this month,
an agreement will be signed in
Wash'ngton and the National Small
Industries Corporation will have
money which will be double of what
they ever got in any year during
the last three years. Therefore,
we are grateful for the blessings
of the House, and I may tell him that
it was one of the wrong impressions
which perhaps he had, namely, that
nothing was given. (Interruption).

Mr. Speaker: Order, order. Let
him proceed.

Shri Manubhai Shah: Rs. 75 lakhs
were given at one.time and Rs. 24
lakhs were given at another time.
So, while this is not quite commen-
surate with the demand,—not that we
completely starved them out—we did
give them about Rs. 99 lakhs. And
another Rs. 50 lakhs have been given.
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Now, I would like to give a little
description about the work done by,
the NSIC. This single corporation
in the small-scale industry has up till
now bought on behalf of 4,000 small-
scale units about 10,000 machines.
I hope the House will appreciate this
work on the part of this corpora-
tion, which is struggling to come into
existence, to draw up the specifica-
tions, to place orders on foreign
countries and to get the machines and
deliver them to the Jarge number of
small entrepreneurs in the country.
If you see some of the entrepreneurs
who have receivedq NSIC machines, I
think the blessings that they have
received would far outweigh the few
complaints, which paturally are there
and which we are trying to remove.

Shri Dasappa: It has not got a good
house to accommodate it.

Shri Manubhai Shah: There are
various economy committees. We
had a circular from the Finance Minis-
try that we should avoid more money
being spent on construction. That is
why we are still sitting in the old
house.  We are trying to house them
better.

Talking of NSIC, I would also
mention about the programme of
small-scale industries, because the
Corporation does not really promote
more than 2 per cent. of the small-
scalv sector. For small-scale indus-
trics, we have other powerful instru-
ments such as industrial estates. Some
friends were asking, why don't you
establish industrial estates in rural
areas? [ want all their co-operation.
Here is my friend, Shri Mathur again,
who has enabled us to establish four
rural industrial estates in one single
district Pali—in Pali, Rani, Sumerpur
and Phalna. I have been telling my
hon. friends, Shri Ajit Singh Sarhadi
and two other gen''vmen who refer-
red to this, that if they take interest
in these rural industrial estates, it
can be done. Esablishing a rural
industrial estate is not an easy job.
It is one thing to provide the money
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nd another thing to attract good en-
repreneurs to the rural areas and
nake it a success. Qut of 120 in-
lustrial estates, even in regard to 20
‘ural industrial estates in the rural
ireas undertakep in the Second Five
fear Plan, we have experienced quite
1 lot of difficulties—difficulties of
dyioneering, difficulties of removing
he inertia from the rural side, etc.
Fhe entrepreneurs are more reluct-
int to start industries in the village
ireas. But 1 can say that if every
individual Member of this House
.akes interest in this, not only shall
wve establish 100 or 200 rural indus-
rial cstates, but we have a very
imbitious prpgramme of what are
-alled work sheds. We want to es-
:ablish about 1000 work sheds in the
Third Plan in the villages through our
Ministry and the Community Deve-
opment Ministry.

1 must caution this House that this
s a very very difficult thing. It is
easy to take the horse to the trough
but it is difficult to make him drink.
It is well said, “Why don’t you plan
so many industrial estates in the
rural arcas?” To plan it, to see that it
works, to see that the entrepreneur
works in a competitive manner with
the more well-developed cenviron-
ments in the wrban arcas, is to some
cxtent to revise and reverse the pro-
cess of industrialisation. It has got to
be done in this country. I for one,
Shri Shastriji when he was with  us
and Shri Reddy, all of us are really
wanting to see that village industries
and rural indusirialisation  become
our sheet-anchor during the third and
subsequent Plans, because there is no
escape from it. Unless and until our
villages, where darkness prevails, are
shown some light by industrial and
economic activities, we cannot take
modern technology and science to the
hearth and home of every village in
this vast country of ours.

About these six boards, there was
mention as to how long shall we give
rebate to khadi, what is being done
in the handloom sector, why coir and
silk are¢ not being extended to some
areas, where they may be more fruit-
ful, as Shrimati Renuka Ray said, etc.
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I may mention that the khadi indus-
try alone has produced in the last
ten years almost 5 to 6 times the pro-
duction when it started. When Bapu
was with us and we were wedded to
the philosophy of khadl not only as
an economic enterprise, but as a
social and political weapon, we pro-
duced in his country not more than
Rs. 2 crores worth of khadi. But
today due to the activities of the
Commission and the Board, the pro-
duction has gone up to Rs. 13 crores
to Rs. 14 crores. As Shri Vaikunt Lal
Mehta said in Ernakulam, they em-
ploy 15 lakhs of people part-time and
whole-time and 1 lakh of people in
the village industries. Shri Patil was
taking a little objection to Rs. 98
crores being spent, but we have to
view it in the context of the human
welfare. It is a social insurance
which the country is providing to the
economically weaker sections of our
people. How are the Millions of people
in this country, in the rural areas to be
provided with work and income unless
it is donc through the mechanism,
through the instrument of these decen-
tralised village and cottage industiries.
Therefore, I would rather urge that
there should be more pressure on the
Government in this connection, to see
that more and more funds and or-
panisation is provided in the fleld of
these six boards. If there arc weak-
nesses we have to sct them right.
We are not going to tolerate any
weakness. The handloom sector today
is providing employment for more
than a million handloom weavers,
According to our figures, there are
1'2 million handlooms on the co-ope-
rative basis and about the same
number out side the co-operative
fold. In the handicrafts sector more
than 9§ lakh people are engaged in
different handicrafts. The single coir
indus‘ry in Kerala provides employ-
ment to 8 lakh people. This i the
vista, this is the social ang economic -
background of village and small-scale
industries for which no rebate and
assistance is too much

As a matter of fact, if the House
examines the economic rebate and
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protection given by the Government
even before independence and now to
big sugar industries, cotton textile
industries, non-ferrous metal indus-
tries and others every year, it will be
quite revealing. Every year 1 come
to the House for giving protection to
newer and newer units. What is the
guantum of economic rebate and pro-
tection given to such units compared
to the paltry sum that we are spend-
ing on village industries? It is a
very very small amount We arc
against waste. If there is any wuaste
anywhere, if any hon. Member draws
our attention to it we shall certainly
take action.

Shri Dharmalingam:
the raw film industry?

Shri Manubhai Shah: The hon.
Member comes from the Madras State.
1 am very glad thal he speaks
English because 1 can converse with
him. A company called the Hindus-
tan Pho!o Film Company has been
already started with its headquarters
in Madras State. Land has been ac-
quired in Ootcamund and perhaps in
November, 1962 we shall be putting
on the market the first rolls of flims
produced by that factory. After two
to three years of full production it is
expected to produce Rs. 4 crores to
Rs. 5 crores worth of positive and
other types of photographic, X-ray
and cinema films required by the
country. That is going to be a very
major enterprise. I hope my hon.
friend will take notice of it, so that
it may not be said that his great
Btatc was neglected in the location
of the various public sector under-
takings.

What about

Befure I close, 1 want to draw the
attention of this House to one more
basic fact that even in the field of
industrial co-operatives we have made
good progress. The total] number of
industrial co-operatives in our live
register during the last seven years
rs 19,000, Some hon. friends men-
tioned that co-operation in the indus-
trial sector has not been properly
attended to. 1 agree that much nore
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needs to be done, but there are 19,000
industrial co-operatives in the small-
scale sector which are on our live
register. They include the various
handicrafts, glass as in Faridabad,
handlooms or the various types of silk
in Shri Raghunath Singh's consti-
tuency ete.

st wo Ro wfiw (wmy Twr
WTSEIT) : TS KT GEY FHIT F AT
DHfTT |
e reetS e S sl
[" -:.i%“i" K
st gawE Mg : T A G
Frfer & Fa2f afr 27
Forty-seven sugar co-operatives have
already been established, most of
them in Maharashtra. I was sur-
prised, therefore, when Shri Patil
mentioned that the growth of sugar
co-operatives has not been satisfac-
tory. As a malter of fact, we can
congratulate the State of Maharashtra
on the very bold stand it has taken
during the last seven years. Since
the time Shri Morarji Desai was the
Chief Minister and subsequently dur-
ing the time of Shri Chavan, the co-
operative sugar factories have been
put on a firm position in the State of
Maharashtra and other States are
following it up. He was mentioning
about the distillery. It was the Stale
Government who told us that they did
not require the distillery, in the co-
operalive Sector: they were really
more interesteq in the basic stuff and
that they had no objection in the
distillery being established by a pri-
vate gentleman, whom the Govern-
ment of Maharashtra recommended.
So we gave the licence. Therefore,
there is no question of any favouri-
tism or discrimination against the co-
operative sector.

Before 1 conclude, I want to place
before the House only one more fact
and that is about the question of
training and designing. No hon,
friend really touched that aspect,
which to my mind is the most basic
thing as far ags the mdustrial sector
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is concerned. Therefore, very soon
my colleague, the Labour Minister,
with out full co-operation is bringing
a Bill—I had the privilege to be the
Chairman in sponsoring it—to see
that with the co-operation of Indian
industries a legal compulsion s
brought on all private sector indus-
tries and public sector industries in
the country to train from year to
year persons in the different cate-
gories of foremen, skilied workers,
unskilled workers, higher engineers,
middle managers, and all sorts of
technicians in a compulsory way.
Therefore, not only do we build our
present but also we do not neglecet
our future, because it is on the loco-
motion of irained personnel that the
future industrialisation and economic
development of this country depends,
and that is the very grear aspect
which we have taken into considera-
tion, particlarly for the private sector,
and also for the public sector. In the
publi¢ sector, we have enjoined on
every public sector undertaking that
it should sec to it that not only the
personnel required by it is trained
but a trained reserve js created of
10, 15 or 20 per cent. extra for their
own expansion or as contribution (o
the industrial sector of this country.
If hon. Members have enough time,
they can go to Bhopal and see how
one of the biggest single training shop
in the whole of Asia is working in
Bhopal. There are some 3,300 young
engineers, some of them certiflcate-
holders and some of them double-
graduates, and they are working like
live-wires and we are proud of it.
As a result of their competence in
training, the A.EI, the British col-
laborators in Bhopal, were pleased
last year to agree that the production
of Heavy Electricals should be raised
from Rs 64 crores a year {o Rs. 50
crores a year and a contract has been
signed, and that is due to the train-
ing programme which has created
confidence in the foreign entrepre-
neurs that they can collaborate with
us on this.

We are laying great stress and em-
phasis on designing, because it s not
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correct that the industrialisation of
this country has always to be pro-
vided for with technical know-how
from foreign countries. Personally,
to me and those of my way of think-
ing, nothing is more degrading than
to run about the whole world to catch
or capture some technical collabora-
tion for cach project. It is not as
simple ag all that. The whole yajna
of industrialisation cannot be accom-
plished by somebody running up to
America or Germany or Japan from
this country or our buying the tech-
nical know-how of some foreign
industrialist on some terms. That is
necessary for a while: In the incuba-
tion stage, in the gestation period of
the industrialisation of the economy, it
is inescapable. But there is a stagce
where self-reliance on our technical
know-how becomes necessary and it
is here that we are trying to build
four national institutes of machine
designing. One of ttwm is in Runchi.
The other one is proposed to be built
in Bangalore for machine tools. Two
more are under contemplation, one
for heavy electricals and the other
for structural and plate vessel works
industry. With these ‘uvur national
institutes, aided by the designing cells
in every public sector undertaking
and major private sector underlak-
ings, which will all be harmonised
together, at the end of five or len
years we shall get our own young
Indian skilled engineers, who will
not be inferior to their compatriots in
any part of the world This is not

my opinion alone. Bewng my coun-

trymen, 1 might be a little partial to

our own young Indian friends. This

is the opinion given by lhe Germans,

by the Russians, by the Czeches by

the British and by the  Americans

who have seen our young engincers

at their work as under-studies, how

capable, how imbibing in skill, how

ready to absorb the training in science

and technology are the average

Indians. This shows something of

the bright future of the modern in-

dustrial economy of this country and

that is why this training and machine-

designing programmes are being

undertaken on a vast scale.
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|Shri Manubhaj Shah]

I ecnme to my last point, and that
is about the profitability of ¢nter-
prises, to which Shri V. P. Rayar
irew attention day before yesterday.
1 may say that he has in this case,
as he always aves, read the first page
and forget the second. 'This is the
very Bulletin of the Reserve Bank of
India. ... (Interruptions). 1 am saying
this beause I have seen it on many
occasions.

Mr, Speaker: I think the hon.
Minister said that he reads the first
page and forgets the second. He
must read the second also before he
forgets it.

Shri Manubhai Shah: That is the
peculiarity of my hon. (riend. He
reads it but does not want to tell it
to the House. Here is the first stage
from which he read. Just on  the
reverse of it is the actual stale of
affairs. He has compared the gross
profits in 1950 and 1958 which is
given in Table No. 1 of the Reserve
Bank of India bulletin.

Shri V P, Nayar: If I may inter-
rupt him, I did not use that. I was
reading from the survey of the cor-
porate sector, made by the Company
Law Administration. The very page
from which I was reading related to
net profits after taxation.

Shri Manubbai Shah: The statistics
are sometimes very damaging and
they can be misleading, and this is
one of the instances before the House
where the Company Law Administra-
tion report, on which the Reserve
Bank has compiled the statistics be-
fore us—1 am reading from them—
shows the same figures which he has
quoted. What they have done is this.
Now I will try to explain it if he has
not seen this, az he says. Otherwise,
1 thought he has seen it, but did not
want to tell us.

The real point is that the gross pro-
fit in 1950 and in 1958 is what he says,
but what he has- seen is the pro-
fit in relation to th ital employed.
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In the last ten years al] these indus-
tries have had 200 or 300 per cent. of
new investment and actually the pro-
fitability for capital employed, after
deduction of tax, has gone down. I
would only mention some figures to
the House so that hon. Members may
be aware of what this really is.

What Shri Nayar has done is to
quote the index numbers of profits
that have been given in the Reserve
Bank of India bulletin based on the
Company Law Depariment studies.
The same article which is entitled
Inder number of industrial  profits
however contains another table giving
the index numbers of the ratio of gross
profits to the total capital employed.
On the basis of this table, the index
number of profitability for all indus-
tries was 93.2 in 1858 as compared to
100 in 1950. As a matter of fact, the
new investment has not yet become
ripe enough to have earned more pro-
fit which would be a legitimate return
{o the investor. We should not try
io denounce the invesior and his hav-
ing grabbed large profits. When hes
was speaking I could see its effect
on the House, namely, is it that the
profitability is 300, 200 or 180 per
cent? Actually, as happens in every
country because the period of gestation
is there, there is 7 per cent. less
return on the overall total capital em-
ployed in different industries. 1 am
not taking the time of the House in
narrating the individual industries.
The Bulletin also gives the index for
individual industries in which a
different profitability is shown. This
is only with respect to his complaint,
namely, that the industrialists are
running away with the profits and that
the industrial magnets are minting
money of which the Government is
not aware. We are fully conscious of
it. The Company Law Administration,
as my senior colleague will elaborate
tomorrow, intends to do more studies
on the inter-company corpora‘e invest.
ment and also on the profitability and
profits with relation to different houses
and industries.

I am very thankful to the House for
the indulgence shown to me. If I have
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exceeded a little the time allotted to
me, 1 can only say that I wanted to
place before the country through the
medium of this House that the indus.
trial economy is passing through a
very, very dynamic phase. That dyna-
misc phase requires the nourishment,
blessings, goodwill and understanding
not only of this House but of this great
country of ours also, so that this pro-
cess is not thwarled by some jargons
being thrown against us and the pro-
cess is not retarded by some of the
forces being converted into monsirosity
or by some sort of misdirection of the
national effory and nationa] thinking.

Shri Rameshwar Tantia (Sikar):
Mr. Speaker, Sir, I must thank the
hon. Minister of Industry for his fine
speech and the picture that he has
placed before us. The public sector
and the private gector have expanded
in a big way in the country during the
last several years. 1 listened to the
names of places, like, Sanatnagar,
Hardwar, Madras, Kerala, Punjab that
he mentioned but I find that there was
no mention of Bikaner or Sikar. You
saw that there was no such name men-
tioned. When the country is expand-
ing in such a way, all the States must
get their share. It might be that
there are less roads, railways, or
power, but one has to put up with
them. Even those difficulties have to
be considered. A proportionate de-
velopment of industry should be made
in all the States. If the head is big
and the legs are small, one cannot
walk. In the same way, if the head
is small and the legs big, they will be
called as elephant legs.

Then T was disappointed to see that
although the hon. Minister of Industry
had given the figures of loans given to
the textile and jute industries by the
NIDC, nothing had been mentioned re-
garding the tea industry. In the last
two minutes the hon. Minister said
about the tea industry, but we were
disappointed. For the last three years
the tea industry ig wanting some loans
and the Government always say
that it ig under consideration, 1
would request you that there must be
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a lime limit to 'under consideration’.
It may be one year, one and a half
year or two years, otherwise theéy
should say, “No, it is nol under con-
sideration.” When the textile or jute
industry can get crores and crores of
rupees from the NIDC, I do not under-
stand what is the reason and where
is the snag that the tea industry is not
getting anything from the Govern-
ment. For the last two or three years
they were saying that the Tea Board
was examining it. I do not know
what report the Tea Board has given.
Now they say that the Reserve Bank
is examining it. But not a pic has been
given to the tea industry either by the
Tea Board or by the Government. I
would request the hon. Minister, when
he replies to the debate tomorrow, to
tell us why the tea industry alonc
should be treated in a different man-
ner. Very often fertilisers are not
made available. There are no credit
facilities for the industry. The Housc
will appreciate that tea is our biggest
foreign exchange earner, but if the tea
industry is neglected like this, our
foreign exchange earnings will go
down.

As regards jute industry, the hon.
Minister was pleased to say that reno.
vation of the jute machinery is being
done. I am in the jute trade for the
last twenty-five years. Why is it that
our jute trade is in a very bad way?
We could have had jute at Rs. 50 a
bale from Pakistan. But we had to
purchase our jute al Rs. 250 to Rs. 300
a bale. When Pakistan jute was selling
at a lower rate it used to be smuggled
from Pakistan to India every year,
But this year, on account of a wrong
policy pursued. Indian jute |s going
to Pakistan. I would like to tell the
hon. Minister that Indian jute is being
smuggled to Pakistan as the price there
is Rs. 85 to Re. 70 as against our price
of Rs. 52 per bale.

Jute is one of the biggest foreign
exchanged earners, Inspite of it we
sold our jute goods cheaper than Pak-
istan to America. T gsked a question
of the hon. Mi last week about
this. But the that he gave was
that that was not the case. I would
like to tell him that that ig the case.
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[Shri Rameshwar Tantia].

Pakistan jute goods got a betler price
from America than oud goods. We were
forced to sell our goods cheaper than
Pakistan just to get a good name,
Pakistan is a bigger grower of jute
than us. How can we sell cheaper
than her?

Then there are certain malpractices
going on in the jute trade. Last week
or the week before last some people
were under-invoicing, that is selling at
a higher price and preparing invoices
at a lower price. The time at my
disposal being limited I do not wish to
elaborate upon this. All that I wish
io impress upon the House is that our
biggest foreign exchange earner like
iea has been neglecied. In regard to
tea, 1 would request the hon. Minister
when he replies to the debate to0-
morrow to tell us what the policy of
the Government in regard to financing
of tea industry is. It is just like jute,
textile or engineering industries.
There may be difficulties in the way.
But if they take a sympathetic view,
they can certainly solve them.

1n regard to jute, there is a Jute
Forward market. But so many
changes are being made ip it, that
one does not know what the position
is.

Then, Sir, I was listening o  the
speech of Shri V. P. Nayar day before
yesterday. He referred to big busi-
ness houses. 1 was trying to find out
what he exactly had in mind when he
referred to big business houses. The
biggest business houses in India might
perhaps have a turn-over of Rs. 100
crores a vear. He should, however,
appreciate that there are business
houses in other parts of the world
having a turn-over of Rs. 500 or even
more. What does he exactly mean by
the term big business houses?

Shri V. P. Nayar: I meant by Indian
standards.

Shri Rameshwar Tantia: Why do
you not have a limit of Rs. 200 crores
or Rs. 500 croggg? As he knows &
pair of shoes wa sold for Rs. 150
in Russia. o
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Shri V. P. Nayar: Does the hon.
Member know what an ordinary
worker gets there?

Shri Rameshwar Tantia: Whether it
be big business houses, or small busi-
ness houses, whether it be from the
public sector or from the private sec-
tor, goods should be made available to
the consumer at reasonable prices.

Again, T wish to congratulate the
Commerce and Indusiry Ministry for
their big achievements in the last ten
years, and 1 hope that they will con-
tinue in the same way.

st tmbeg wif waf  (fvs) -
TN WG, qagA T HIAAT TZEL
A7 @1 dAfral 1 g & g §
W owiT fAa7 A% F AT @Ay
AFAT § 1 W A3AZT AFZT FT AT
g, a® & § ofiew AvT F
FT7 "aq faar Tmar wwAr g oo

fmq, 7z wEar 93w frozA
fogs 29 a3t § qfeqs g7 7
fergrama & wia? w1 Iz s
FT At waAr fera fwar @ 3w 2o
Ffao ox =mfyma w177 "GEAT
A E | B9 42 A9 f¥ oy 7 W
M Tz faegeAa ®OwRAT A%E%
F AAaTAT 4T W7 qferd g7
T [T T T AW @ F g
Tgd & faaa w3 frand A A
qr | frg a9 Iqt & =27 gw @
t fF IA FTH ATERT T 20 oTH
g # g9 24 fx frgr g@ ast
a7 fa=sr T gATL A FT IOTEA
fear agr A gw @ a f§ swaw
9} TTHE ¥ FATO ITEA q@T R
o At 7 qgy F EhEt e
& & U WrEEE AN @A g
st ¢ fogw v aet F gerw
N KA A W gH oA ar T
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f&@ g7 aat 7 Y gmy IEA
¥ FY g R R T ¥ oHIY
qMA A W IJeT geq w1 fawe
Fa & @t fogw y awt § gAR
3 IAFT ¥ G Sfawa gfwatar
wifs, I8 Yo TTHE, ¥WR F FO
FWT A qew A N a@;r g
gafaafor e & ar y awt
¥ W IAA G TATE | /T PRUE
§ #2f FATIT foco F 1T T #T
RNEA AT 9T A7 4T FL 850
H ytoo ¥ T TIX AT & TAIE |
§ 3z war g fF gATQ avas,
zare W & fau Seqrgd ¥ AvEwr
{7 ZAR 979 ¥ ATHH! UF G
AT FE A AR g 1 RfEHT A
T AT & g9 A mrAm grm fx
44 AF W R F G HIAT LEEA
w faator adf &7 faaw fr o
zaT ¥ W WA AT g W
AT & 9F 47 g, A4 A% 48
gt wgr W kA fEogw oA A
ATHY TV E

o 99w, feflw W g
qJaqifa graami § fEREa fawA
FT 1 I HET § T UF QETAATRY
AT g FWifE FAAT ¥ TETA Q)
TTHY & AT AR WD MW AT 7
79 zA&] @Y F77 2 fF ROy
T agr g W7 A1 T g
39 gem ® W agr g Ffew o
T A9 A19 FE A TmAr g fw
799 afems q¥z7 #ZEa ¢ fray
Am€ § WX g & afrwm # gara
wmRA feAm g oz @ oWy g
ferr &1 @1 & 7 wa aw diew
A AT MWA A g AX AT EW
7z g & f& g A s
so TTHZ AF AT FTATU FENTA *Y
T e vo qTIE IF WAT, THR
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FIN A AT | WW qT@ TN I
Tew gAqEEHe qufas q¥ex A fwaan
§ ag o WEw ) AR IEd WYY
9T AT STEHAT W A& T+ ¥4q7
& ST QX7 WA ZW Y Far wwA §

gz ®gT T {6 qafew dErT
i gg xR A ol R v W
a8t &t §, ga F w7 wh Ay
€ gUT § W 6Y (TT £F THTET
& fr T awt & wrew 7 @ £
forr Seetor & woft vw o far §
ar A oqE A aAr § I OF
fax aff s&m | sfer 0 e
Y HAF AT o A F g ¥ A
qafqs d#T & F9T AW W B
9T A AreEeT 2 Y §, qR IR
Y K 3@ F AT TR AT
93T & f& off ft 9t I v
#fady § ag o7 S T A
ot & A0 www § 3Z oo AdY
miar ff faaa) awE & a® o
#FIFA qv 7H wf &

oY "gRT 7 W STHIET 91
fe ez dezv & A1 wromTH
FMA 2 A 9gw Ay I AR
#€ mifee 7 w1 & Afww &
mAM ¥ A o9 AT 2 R 3wE
TMT 97§ xRz ATAT g R s
57 & o1 Y TreAm w2 W
g qrg 4% oftzq @ wvr 3Aa Afa
g 2 fx gwe A # §Y Arga
d¥z7 H A93 A AyTAET 7
qATHI g AT | AT MR A3AZ
F477 qY7 fery q¥eT W § g9
A AT W d97 ofzw 2
mE ATE qfiw q¥rT 8 ony TeRdy
T A F o gmA oAy gz
§¥2T § e ) w @ Wl g
ATY ATa qrewwa 23 Aw oarf B,

& g =™ T j v iz g
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[+ <tz W€ )

g3z Wifee FT 7@ 2w qfeaw
#827 AFAA T TETF | AF WRAZ
2T O A A9 AT A4 §

a¥ &t qafar q977 7 AAT AR
Foifr 72 2o 7 =T & A I\
#F fao ==rm wr TEr & ) AriaT
Az A1 qATHEEY F fAm a7 7@
g Y TEddEz AR a1 99 #W &%
FT AFAT 1 TAHZ &1 AT qafEw
F4T W WA G@ET 2 97T Z@ oAy
FETH QA FAT § | WY F@ oAy
U AF AT AQET § | A AMS
FEY TAHTT AT TAYAT FT AT FHA
FAIAAT @ A1 AT FAW FIA &K
fam mafas A% @A w=Q § )
oF A7% g9 fagwi 7 owww a2
o7 AT emw WY gw EY ¢
wHe o ¢ wHT 3 § A
O AT IAR FTI@EAT A FT
JqTEA AT FIET B Al ATt AY VEH
it fa2wit & gwA gqv AT § IeNEA
FIH X AT ITAT W AT gw AN
aga T A afeq IAIT AV FL av
zae foF 7 uk g€ qwie @
| TF ATE A1 gAY v gy Y
g 0T @l a7 gAR WA waw
& fau w=g 2wifege &) & ar
TH AT T FH AW OF @A AV
s ¢ Toww ® g wel
ofeetw q%¢T @Y FId  § G
ore fam & = 1 g e grEwEw
& afee |

sd, ® agr 3 99 wew w7
fox FT0 wmEW g 1 D wafew
ém%gwwmﬁmw

s s

Q‘Iﬂ?ﬂim TN A U
?!E'T'?m o FAT T ¥
ot W gt ¥ Wi qafow e
¥ wE At # s
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aF € FAT A wiEE A gA &
gt 2 1 WA ART H o FAT
T A gt A g g . . .

o o fag : wAET ATH
qarey !

st Tmieg W waf : oF ar
fazdr & ®iv gad am g faedr
F BRIT OTMN 39 F 1T RIT AN
qft TEr g€ § AT Am § amw
A3 ¢ FUT 97 1 ¢ AmE g
g | 77 Wi mfew AT ¥ £
§ #AY "ERA A AT ATAAT AEA
fs 3ad wemad srs a agy aqt
7 gr@r & dfFw wdr o 3TEr
srevm q@ Fafadt F FTC adl
orar § W ITH WL EA AT
# " o v & fRgd Y g
a1 7z & f& dtsrag w8 gy
qIadta FISAT TAAT & AT ATE A IAR
yeM@E  FmA seFm frar
ST TET & W4 FH INFH AT &I
g 72 ¥ AW 5w fF w4y g
F1 7w @gr W EAT A AT AN
F @g% A gura Arswmw ot &g
arfen i fa qzar 91 WUE . ..

weTw  AgRd Hq A4
qZo7 FTAT WO AATH &L |

@ Twieg Wik W owh A
s qpewm €Y g€ & AR FW A
W qezg fae & W §Ar SR .

weTW WERT

1 wanted to call the hon. Minister;
tomorrow it will stand over for the
Minister, But the hon. Member may
continue for 10 minuteg tomorTow.
And, then, I will call the hon. Minister.

q a7 ¥%€ 7
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Shri P. C. Borooah (Sibsagar): We
did not get a chance.

Mr. Speaker: 1 am sorry; I would
have called many other hon. Members.
But the time has been allotted; we
have tried to extend the time also.

18 hrs.
DEVELOPMENT OF CALCUTTA

Mr. Speaker: We will now take up the
half-an-hour discussion. Shri Auro-
bindo Ghosal.

Shri Aurobindo Ghosal (Uluberia):
Mr. Speaker, Sir, the reply to Starred
Question No. 397 of the 28th February,
1961 given by the hon. Minister of
Planning is very vague and it raises
a feeling in our minds that the Plan-
ning Commission has not been able to
grasp the importance and the emer-
gency of the need for the development
of Calcutta.

Sir, I do not know if they have re-
alised that the Doomsday of Calcutta,
a city which is still the biggest city in
India from the point of view of size,
population and earning capacity is
near at hand. This is not my predic-
tion but the prediction of the expert
committee of the World Health Or-
ganisation, that if no immediate step
is taken to develop and renovate the
city of Calcutta, then it shall have to
face extinction in the next 12 years.

Though the population of proper
Calcutta has been stated to be 35
lakhg in the last census, the census of
1961, still Greater Calcutta which has
got a population of 20 lalkhs more is so
integrated and closely knit with it that
it is very difficult to draw a delimi-
tation between these two areas. It is
an unplanned old city, no doubt, a city
of palaces and slums. Beggars and
kings are living side by side. It is a
city of factories and dwelling houses
which have been huddled together
giving an excellent example of the
peacefu] co-existencee of contradictory
stratas.
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Neitner the supply of waler, nor the
drainage or the sewage system is
scientific and modern and adequate
enough for the highly congested popu-
lation. Twenty-five per cent. of the
people of Calcutta live in slums and
less than 10 per cent. of the people
live in good houses. Six lakhs of peo-
ple live on the footpaths. There are
about 5182 kutcha latrines and 60,000
to 70,000 families have no latrines at
all. The total population of cows and
buffaloes within the municipal limits
is about 50,000.

According to the report of the Socio-
Economic Survey, there is no arrange-
ment for supply waler to 23 per cent.
of houses; and 50 per cent. of the
houses, each containing 10 families on
an average, have got only one water
tap. Eighty per cent. of the tube-wells
are out of order since the last 10 years.
The air is stuffy and full of smoke.
You cap imagine that from the amount
of coal that the city consumes per
day. It consumes 100 wagons contain-
ing 2,000 tons of coal per day. And,
according to the survey the smoke
deposit is about 2 tons per sq, mile
per day. The streets are literred with
hawkers, bulls, dogs, dust-bins and
what not. There is no sitting accom-
modation in the schools and the stu-
dents take their lessons standing in
colleges and schools. The hospitals are
so full that beds are being laid in the
verandahs, stair-case and the beds are
now coming up to the entrance of the
hospitals.

The supply of power has already
been discussed and I have raised these
points severa] times in the last few
days. Even now the crisis of power is
heightened due to the failure of the
D.V.C. to supply power. Naturally, for
3 or 4 hours per day Calcutta is going
to be drowned in darkness. Thix is
the appalling condition of the city of
Calcutta at the present moment. In
connection with the recent visit of
the Queen to Calcutta, the Spectator of
England has given a very vivid dis-
cription of Calcutta in the following

words: # —

*Half-an-hour discussion.



10389 Development

[Shri Aurobindo Ghosal]

“Here sixty lacs of people live,
take half meal, make paltry in-
come and sleep in  the streets.
‘The pillars of Bengal—jute and
tea—have broken. The main jute-
growing area has been included in
the Eastern Pakistan and the tea
areas have been separated by
Pakistan territory. The river of
Calcutta port is gradually dying.
The Calcutta today is the biggest
challenge to modern India.”

Mr. Speaker: Where is the hon.
Member reading from?

Shri Aurobinde Ghosal: It is a
quotation from the Spectator. 1 do
not know if the Planning Commission
nus realised it, The Planning Commis-
sion was approached by the Chief
Minister of West Bengal for Rs. 200
crores for the development of greater
Calcutta, Bul the Planning Com-
misssion has granted only Rs. 10
crores in the Third Plan ang it is very
paltry amount for the development of
Calcutta.

The World Bank Mission sent a feam
to survey and report on the develop-
ment of Calcutta. It has recommended
that the Central Government should
accept a direct and  special financial
responsibility for the improvement of
the conditions in the city and a con-
siderably larger allocation should be
made in the Third Plan for slum
clearanve and for the improvement of
the city; secondly, that the failure to
solve the probiems of the city of Cal-
cutta is putting impediments in the
way of economic growth of the cily
and is also impeding the expansion of
the industrial programme in West
Bengal and so on. Since at the time
it reported, the Census results were
not out, it said that the population of
Greater Calcutta was believed to be
six million as against 35 million in
1948. The team has also said that
Calcutta is the hub of India’s industrial
activity and export industries but no
aspect of community development is
keeping pace with the rapid growth
of is populatiomemnd that the Corpor-
ation of Calcutta has neither the power
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nor the financia] resources to cope
with the staggering problems; the
Central Government thinks that it is
the problem of the Government of
West Bengal, which, in turn, is strug-
gling with many other difficulties. It
says that the very magnitude of the
problem explains the inadequacy of
the response; everbody says that some-
thing ought to be done about it, it
says, but no body is ready to do any-
thing for this development.

Another observation is about the
construction of an expressway from
Durgapur to Calcutta; the fourth re-
commendation is that the scheme for
the satellite port which is now going
to be located at Haldia should be ex-
pedited in the Third Plan. They have
also said that the cost of the develop-
ment scheme, as estimated at present
at Rs. 2 billion, is not high and no
more than the cost of a new steel
plant. They also felt that the foreign
exchange component would be com-
paratively small and the labour com-
ponent high, that the technical and
financial assistance from abroad would
be of value in such matters as land
reclamation and fown planning.

These are, in a nutshell, the recom-
mendations of the World Bank Mis-
sion which surveyed the position. The
importance of the scheme of Greater *
Calcutta was emphasised by me also
and T would like to quote ome paper
of Bombay—the Economic Weekly—
to show it is of national importance:

“There are at least two good re-
asons why the primary responsi-
bility of a programme for rede-
veloping Calcutta should be met
at the national level. The influx
of refugees and the resulting
breakdown of urban facilities—not
to say the social tension—are
direct consequences of the decis-
ions taken by national leaders io
partition the country thirteen
years ago. The other major fac-
tor adding to Calcutta’s burden
has been the further industrial
concentration since the launching
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of the five year plans from which
whole country is going to benefit.
Because of the rise of new indus-
tries, Calcutta’'s port facilities are
under great strain. The appro-
aches to the city by road and rail
are equally jammed. The migra-
tion of increasing batches of in-
dustrial labour has worsened the
housing mess. To add to all this
is the pollution of the city air.”

It is not only the feelings of Bengalis.
It is the feeling of everyone in the
land. The paper has also commented
on the attitude of the Centre towards
this problem. They have said:

“The authorities at the Centre
had displaycd a  peculiar astig-
matism wherever the question of
Calcutta has cropped up in recent
discussions.. . . little enthusiasm
has been scen in high places 1o
take detailed measures for pulling
Calcutta out of the present
morass. Scarcity of houses, over-
crowding in educational institu-
tions, middle class unemployment,
refugee concentration, shorage of
adequalte water supply, lack of
sanitation and other  essential
health facilitics, the inadequacy of
transport, the overall lack of main-
tenance in public utilities have
piled themselves in the last de-
cade and a half one upon the
other. True, there are other
deeper psychological processes at
work, but the aliention of Cal-
cutta in particular, and West
Bengal more generally, from the
wider  political current in the
country is at Jeast partly explained
by the grimness of living and
working conditions.”

This is not the view of the Bengalis
only. This is the opinion of all think-
ing people all over this country.

The West Bengal Government has
estimated the total cost of this project
at Rs. 220 crores, but the scheme be-
ing a self-financing one, the initial
capita] that would be required has
been estimated at Rs. 75 crores.
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Speaking on a resolution urging up-
on the State Government to proceed
with the greater Calcutta scheme, the
Chief Minister of West Bengal, in the
West Bengal Legislative Assembly
recently, is reported to have expressed
grave concern about the deteriorating
living conditions in the greater Cal-
cutta area and had added that any-
how Rs. 200 crores should be obtained
either from the Centre or by the
State or from any other source to
save Calcutta from ruin,

On the question of approaching the
Centre for the project, Dr. Roy said
in the Assembly that he had spoken
about the project to the highest autho-
rities in Delhi and they had agreed to
do something but that none had indi-
cated about the source of finance,

In the West Bengal budget, Rs 1
crore has beep initially allotted for the
scheme, 1 would request the hon.
Minister 1o consider aboul sanctioning
more money for the development of
Calcutta. After the World Health
QOrganisation, the Ford Foundation also
has undertaken a survey and it has
made three preliminury recommenda-
tions. They have said that not only
must the schemes relating to the
supply of water, drainage and scwage
be undertaken but that a town-plan-
ning for greater Calcutta should also
be taken up; that an organisation
should be set up for planning greater
Calcutta, They have also recom-
mended that the area should be ex-
tended from 200 sq. miles to 700 zq.
miles in the master plan, They have
also agreed to finance the survey, and
said that the extra money that will be
required to extend the area to 700 sq,
miles should be procured from the
World Bank at their initiative. Re-
cently, the outgoing United States
Ambassador in India stated in Hydera-
had that the money given under PL
480 can be utilised for the develop-
ment of Calcutta, So, that source is
open to the Government for tackling
the problem.

It is really unfartunate that our
Prime Minister has called the city of
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Calcutta a dead city, a city of pro-
cessions and a city of nightmare and
so on. The Health Minister has also
commented that it is the dirtiest city
in India. I agree with this. But we
must know who is responsible for this
For whose utter neglect is the city
going the path of Mohenjo Daro? I
would like to warn the Government
that the death-knell for the city of
Calcutta would affect not only the
State of West Bengal and the pepole
of West Bengal but that it is the pros-
perily of India that will be affected.
Therefore, I would request the hon,
Minister to be less close-fisted, to be
less uncharitable and take greater in-
terest towards the problems of West
Bengal which is the birth-place of the

freedom movement and of modern
Indian culture.

Shri Raghunath Singh (Varanasi)
Tose—

Mr. Speaker: 1 wil not call him;

he has pot given notice.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Presumably the object of the hon.
Member was to focus attention on the
serious problems of Calcutta. But he
seems to be oblivious of the fact that
the Government is conversant with the
tacts of the situation. It has fully rea-
lised the gravity and urgency of the
problem which confronts the city of
Calcutta, In fact, the very vivid pic-
ture which the hon, Member has
drawn of the conditions in Calcutta
has been largely derived from a sur-
vey which was made at the instance
of and under the auspices of the
Planning Commission itself, The
Planning Commission has a Research
Programme Committee and it arrang-
ed for a survey of the city of Cal-
cutta, which was conducted by Prof.
Sen, Professor of Economics, Calcutta
University.

There can be no difference of opin-
ion as to the enormous and immense
problems and the difficult conditions,
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which are, as the hon. Member has
pointed out, in certain respects deter-
iorating, But this Government does
not require any goading from the hon,
Member or anybody else to do its
duty towards Calcutta. It was on the
initiative of the Government of India
that some of the steps to which the
hon. Member has referred were taken.
For example, the enquiry by the World
Health Organisation, to which the
hon, Member referred, was undertaken
at the Government of India’s request.
A team of consultants was deputed to
make a survey of the conditions re-
garding the water-supply, drainage,
sewerage, etc, Later on, the Ford
Foundation also was requested to take
interest in the situation in Calcutta
and a kind of preliminary survey was
made by a team of the Ford Founda-
tion.

Some preliminary enquiries have
been made, from which some sugges-
tions have emerged that some kind of
a co-ordinating set up should be crea
ted for this area. It iv intended that
by July, a team of threc or four ex-
perts will be sent out and it is ex-
pected in a few months' time more

complete reports will come from that
body.

The hon. Member has cited the
World Bank Mission’s report, which
urges on the Government of India to
take a direct and special filnancial res-
ponsibility for Calcutta, This has
been done. In the provisions in the
Plan, limited to Rs_ 7500 crores in the
public sector, Rs. 10 crores have been
provided and the Government of West
Bengal has also made a provision of
not Rs 1 crore, but Rs. 10 crores. It
is Rs. 10 crores on the side of the
West Benga) Government also. There-
fore, provision™ exists both on the side
of the Government of India in the
Plan and on the side of the West
Bengal Government, A]l those con-
cerned have realised and they do
realise their responsibilities.

It has Been sometimes questioned as
to why the Government of India
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should take a special interest in one
city aloné and not ir other cities,

But those who take that stand lose
sight of the fact that although the
nation is interested in all the cities,
their improvement @nd in  solving
their problems, Calcutta stands by it-
self and attracts in a special sense the
responsibility of the Government of
India because of thc magnitude and
character of the prohlem. So there is
no difference of obinlon regarding
that.

Certain schemes are now afoot are
under consideration. Tne hon, Mem-
ber has mentioned wwme of the
schemes. There is an idea to develop
a certain area of 55,000 acres in four
thanas, This is in order to have an
integrated development of that area,
i order to be able tc disperse a part
of the population, Thiz, as the hon.
Member pointed out, is a self-financ-
ing scheme, We have been informed
that—apart from the credit that has
to be obtained througzh some arrange-
ment from the banks—-as the area:s
develop the money is going to come
back. Of course, the ccheme of the
W.HO. is a limited scheme—ques-
tions of water-supply, sewerage,
drainage etc.—and there is an imme-
diate scheme and there is a long-term
programme, The Government of
Benga! is considering the suggestions
alreadv made. It is a preliminary
report, The W H.O. has also to make
a final report giving (ts fina] ideas of
the scheme,

Shri Raghunath Singh: May I know
what the Governme1! 15 doing to re-
move the salinity of the water that is
used by 80 lakhs of pcaple in Calcutta?
There is not a single drop of sweet
water available in Calcutta,

Shri Nanda: The hon. Member
knows the decision that has been
taken in this regard, It is not an
easy thfng The sciieme of Farakkn
Barrage is the answer !0 that problem
This has been prope:ly included in
the Third Five Year I'lan—hon. Mem.
bers know that alreadv.
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In all these various directions the
work has to proceed, Then there is
the move that has been made by the
Ford Foundation, It. aid has been
sought in order to have a fuller pro-
gramme, a kind of pian which wil!
integrate not only the features cover-
ed by the WH.O. schome but other
features like transport, other utilies
t¢te.  After all, we are not having all
these enquiries and sendiig out teams
of experts simply to glean facts, Ce:
tainly the intention 1s that a propet
programme is made, a proper scheme
is worked out and it :hou'd be imple-
mented. They have also to consider
the question as to hovw it is going to
be implemented.

Mention was made of coriain obser-
vations made by the Un'ted States
Ambassador who has now gone back
to the States, That is being very
much misunderstood, There is some
kind of a view as if the Ambassador
can dole out certain furds which he
has at his disposal and which tae
Government otherwise has not gol.
Therefore, when somebody goes (o
Bombay they talk of, siy. roads, and
when somebody goes to some other
ity they talk of some other problems,
The World Bank Mission's report has
drawnp pointed attention to the pro-
blems of Calcutta, That is perfectl;
all right,

Shri D. C. Sharma (Gurdaspur): Do
you gel similar reports about other
cities also?

Shri Nanda: Other cities have their
problems, They have there plans and
the various States are trying to do
something, I have alrcady said thet,
But we recognise 1a  Coalcutta us
special problem for whwh we feel a
specia] sense of re.ponsibility, That
cannot be denied. Therefore, what
has to be done will be done by us.
It is true that PL. 480 funds are avail-
able with the Government of India,
In the Draft Outline it has been
mentioned ay to how much it is,

These Rs. 400 crorces form part of
the budgctary resources correspond-
Ing to external assistance of Rs. 2.200
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[Shri Nanda].

crores, According to the procedure,
suitable schemes fo¢ inclusron in the
programme of assistunce under PL 480
are framed by Govirnmont and, from
time to time, are offered in the repre-
sentatives of the United S+tates and
schemes which gnalify for assistance
under that head are taken up. There-
fore, once the acceptance of the res-
ponsibility is there both by the Gov-
ernment of India and the Government
of Bengal, and provision hving been
made as to the source from which the
money is to come, it is not 3 matter
of debate or discussiun of tris kind.

Therefore, 1 have answered the
question in these terms, We are
aware of the problem of its dimen-
siong ang intensity, and we have been
working on it, not now but for some
time past., Surveys have ncen made
at our instance and teams kave been
sent out to prepare schemes. And
when the schemes are prepared at our
instance, certainly we shoyld be trus-
ted to do the rest, I do not think
that the hon. Member need hLave anry
apprehension on tha* score, 1 think
1 have stated my case,

Shrimati Renuka Ray (Malda): I
would like to knnw frem 1he hon.
Minister whether the¢ resources re-
quired for the expansion and develop-
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ment of Calcutta are now available.
Has the Planning Ccmmiscion agreed
to this expenditure” Also, may I
know whether external assistance is
available for ihis?

Shri Nanda: I have practically
covered that point, External assis-
tance is in terms of any foreign ex-
change that is reguired for sny pro-
gramme. 1f we have adopled a pro-
gramme, certainly we will provide the
foreign exchange for that purpose.
Otherwise, there .s no question of
direct linking with any foreign assis-
tance. When foreign help comes to
the Government of India, out of that,
we make provision according to the
urgency and priority of the project.

Shrimati Renuka Ray: Will the
project have the amount needed by it?

Shri Nanda: We have made a cer-
tain provision at this stage, As the
work proceeds, if anything more
needs to be done, we shall certaicl
try to do that, -

18.29 hrs. +

The Lok Sabha then adjourned ki
Eleven of the Clock on Tuesda
April 11, 1961 Chaitra 21, 188
(Saka), .
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ORAL ANSWERS TO
QUESTIONS . .
SQ. Subject
No,
1404 Conditions of Central

Government employees

Education of children of

1405
Government employees

1406 ‘Alize’ ami-uuhmarinc
aircrafts .

1407 Assam Road Tax and
West Bengal Entry
tax on tea -

1408 National Consciousness

among students .

1409 Durgapur coal washery
1410 Books in Braille script
1411 Affiliation of colleges
1412 Salaries of teachers of
Universities and
Colleges . .

Interest on Postal Sav-
ings Bank deposits
‘416  Accident in  Himachal
Pradesh

117 Indian participation in
Oil Companies

.19 Zila Paraishad |.lcc‘t:0ns
in Orissa . . .

House tax in Delhi

422 Grade IV employees ol
Orissa  Government

1414

*N.Q.

Vo.

14 Increase in rates  of
Kerosene Qil

RITTEN ANSWERS TO

QUESTIONS .

Q.

Vo.

13 Survey of  Medicinal
plants . . .

s Scientific and Cultural
History of World

Poppy crop in
Mandsaur .

Crauhati refinery
\Demands of 1nr.urance

employees .
424 Withrawal of [ndun
currency  in  Kuwait
1425 Diplomas of rurali nsti-
tutes . .

1426 Civilians in border arcas

DAILY DIGEST

April 10,

CoLumMNs

10147—385

10147—50
107 50-51

10151—54

10154—57
1015 7—59
10159—61
1C161—63

10163-64
10165—70

1017071
10171—73
10173—=77

10177 -78
10178 79

10180 81

10182 —K5g

10185-—10232

10185
10185 -R6

10187
10187-48

1018F-Rg
1018990

10190=731
10191
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WRITTEN ANSWERS TO

QUESTIONS—contd.
5.Q Subject
No.
1427 Release of land in Delhi
1428 Production of pig iron
in private sector
1429 Employment facilitics {or
the dumb and the blind

1430 National Cyclists’
Federation uf India

1431 Recovery of money from
Pakistan .

1432 Casual labour

U.5.Q.

No.

2073 Welfare of Backward
Classes in Punjab

2974 Indian Private Invest-
ment in Ceylon

2975  Primary school teachers
in Maharashtra

2976 Central after-care homes
in Maharashtra

2977 Southern Zonal Council

2978 Peaosioners

2079 Pension settlement

2980 Producion nf iron  ore
etc, . .

2081  Steel Plant at ‘ialcm

2082 Tribal Rural Welfare

Schemes in Orissa

2983 Examination of pro-
posals before  sanction
of expenditure

2084 Profits of foreign refine-
ries ete.

2985 Appeals pending before
appellate Assistant Com-
missioners .

2986 Freight paid to foreign
shipping concerns

2987 After-care homes

2988 Fire in Kumude village
in Orissa

2989 Primary education in
Punjab

2990 Smuggling of Diamonds

2991  Lxcine duty on  Assam
tea .

2992 Coke oven plam in
Madras State

2093 Akali agitation in Delhi .

29094 West German teachers

in Indian Universities
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CoLumNs

10192

10192-93

10193

10193

10193 94

10194

10194 -9§

10195-96

10196

10197
10197

1019798

10198

10199

1019%9--10200

10200

10200 01

10201-02

10202

10202 03

10203

10203-04

10204

10204 08

10204

10206
10206

10207
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q
No.

2995

Subject

Merit-cum-Mcans Scho-
larships in Punjab
Teachersof Punjab and

Kurukshetra Uni vr;rsi-
ties . .

Fallin Central taxes in
Rajasthan . .

U.K. loan for private
scctor industries . .

Nagarjunakonda ex-
cavations .

2996

2997
2998
2999

3000
3001

Balloon car
[llegal arms manufactur-
ing Companics
Protected monuments in
Madras .

Case against Manager of
Bank of China

Smuggling of foreign
liquor from Delhi
Bombay . N
Tribal land- hlﬂdtrb in
Tripura

Criminal casesin Trlpura

Demonstration in Sah-
room, Tripura

Storage installations for
imported petm]eum pm-
ducts

Sahitya Rauhnala;a in
Orissa .

3002
3003

3004

3005

3005
3007

3008

3009
3010 House reat Allowlncc
for civilian employees .
Census . . .
Grirls*educationin Orissa
Arrears of various taxes
in States . .
Storage capacity  for
Kerosenc and dicseloil .
Foreign Payments
Election petitions
Iron and steel require-
ments of Andhra
National Botanical Gar-
den, Lucknow .

Boarding stipends to
S.C.and S.T. studcntb
in Tripura . .

Admission tests for I‘n-
pura students .
High school near Asnnala
airport .

3022 Old Palace of Mampur .

023 A rare species of flower
3 in Ukhrul. Manipur .

3011
3012
3oI13

3014

3015
3016
3017

3018

3019

3020

3021

[DaiLy DiGest]

CoLUMNS

10207-08

10209
10209
10209-10

10210-11
10211

10211
10212

10212

10212-13

10213
10214

10214

10215
10215

10215-16
10216
10216-17

10217-18

10218
10218
10219

1021920

10221-22

10222
10222-23

10223
10223

10224

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

3024 Distribution of surplus land
tolandless labourers in
Orissa . .

3a25 Hindi in Kerala

3026 Seizurc of Pakistan
rency .

3027 Central Bank Goverrmrs
Conference

3028 Bigamous marriages

3029 Syllabusfor Hindi in 1.A.S.
examinations .

3030 Class IV emplnyecs
3031 Assistants

3032 Mystery of falling stones in
Rajendra Nagar New
Delhi

3033 Seziure of plasm. gmde

3034 Vocarional courses  for
Backward Class students in
Punjab .

3035 Primary education Himachal
Pradesh

Subject

.

cur-

OBITUARY REFERENCE

The Speaker made areferenceto
the passing away of Dr. Natbar
Pandey who was 2 member of
the first Lok Sabha. There-
after members stood in silence
for a short while as a mark of
respect.

STATEMENTS BY MINIS-
TERS . . .

(i) The Minister of Home
Affairs (Shri Lal Bhadur
Shastri) made a statement
regarding the condition of
Col. Bhattacharjee who had
been kidnapped by Pakistani
armed policemen from Baira
village in West Bengal,

(&) The Minister of Defence
{ShriKrishna Menon) made
a stalement regarding entry
of Pakistani troo into
Indian territory and firing on
Indiantroops onthe Kathua
border of Jammu and Kash-
mir on the 3rd April. 1061.

PAPERS LAID ON THE
TABLE

(1) A copy of Notification No.
21-13-60-Delhi published in
Delhi Gazette dated the 18th
March, 1961 making ceriain
amendment to the Delhi
Municipal Corporation.
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PAPERS LAID ON THE
TABLE—contd.

CoLUMNS

(Facilities for Mayor) Rules,
1958, under sub-section (2)
of Section 479 of the Delhi
Municipal Corporation Act,
1957.

(2) A copy of Notification No.
S.0. 2688 dated the 4th
November. 1960 under prov-
iso  to sub-section (2) of
Section 18A ofthe Industries
(Development and Regula-
tion) Act, 195I.

REPORT OF ESTIMATES

COMMITTEE—PRESENTED 10238
Twenty-cighth Report  was
presented,

DEMANDS FOR GRANTS 10238—10387

Discussion on Demands for
Grants in respect of the Mi-
nistry of Commerce and In-
dustry continued. The
discussion was not concluded.

[DAILy DicxsT)

HAL-AN-HOUR DISCUS-
SION . .

Shri Aurobindo Ghosal raised a
Half-an-Hour discussion on
points arising out of the ans-
wer given on the 28th Feb-
ruary, 1961 to Starred Ques-
tion No. 397 regarding de-
velopment of Clacutta. The
Minister of Labour and Em-
ploymentand Planning (Shri
Gulzarilal Nanda) replied

to the debate.

AGENDA FOR THURSDAY,
APRIL, 11, 1961/CHAITRA 21,
1883 (SAKA)

Purther discussion and voting
on the Demands for Grants
in respect of the Ministry
of Commerce and Industry.
Discussion on the Demands
for Grants in respect of the
Ministry of Defence.
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